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L Hae R hs vy the case, I am of the vie:.: that

‘ ' the matter requires to be decided

.on.merits instead of passing any

: ‘interlm ‘order at this atage, It 1
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' counsel for the applicants submits
‘that he has filed a Misc, Petition
'praying for direction Frbm*this '
:Beneh  not to Ffill up the post
hgainst the interkiew cond&cted‘
by the respondents as the appllca-.
‘ jnts may be prejudied, Mr, I.Choud=
“hury, learned counsel for the
tespondents statad that the case
may be posted for hearxng. In the

meantime, the post shall not be
f‘illed up, till 26. 6.2002.
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List the matter on 5.8.2002

%onguith‘o.ﬂ. No.62/2:02 ?Or'hééfing.

V1ca—Cha1rman

Vi

i Judgment deliverad in open
: :
Count, kept in separate sheets, The

1 |
lapplication is allowed in terms of

theé:rder,uybh&aﬁw-ot’m 1:0@;{3/5- to ¢

|ipe paid ta.she applicant. , 1,
'*\JLQ&L L
Membe\gjv‘ff ' vlce-Chazrman

‘{ J."ll.[o

|
i

oV




¢

B . 21

" 0.A.No. 62/2002 f'

IN THE. CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Of?ginél Application No.62 of: 2002

Original Application No.68 of 2002

Original Applicaﬁien”No;f2 of 2002

Original Appliﬁation.Nb;GQ of 2002

original Application No.70 of 2002
~ And

Originel Appyication No.1l51 of 2002

Date of decision: This the 19th. day of August 2002
The ﬂqn'ble'Mr.Justice'b.N. Chowdhury, Vice-Chairman
The Hen'ble Mr.Kfo Shafma,.Administrative,Member

h]

1. Smt Usham Kamlla Dev1

2. Md. Abdul Kelam Shah

3. Sri Thokchom Basanta Singh
All are worklng as Computer .in the '
Office of the Directorate of Census Operations.,
Manipur, Imphal. .. :

By Advocates Mr B.K: Sharma, ‘Mr 8. Sarma,

Mr U.K. Nair and Ms. U. Das. :

'-- versus -

1. The Union of India, represented by the

Secretary to the Government of India,
Ministry of Home Affairs,

“New Delhi.
2. The Registrar Gemeral of India,
New Delhi. . -

3. The‘D1rector of Census Operations,
Manipur, Imphal.

4. The Assistant Director of Census Operations;,
......Respondents~

Manipur, Imphal. *

By Advocatés Mr A. Deb Roy, ‘Sre C.G.S.C.., :
Mr K.N. Choudhury, Mr I Chowdhury and Mr B. C. Das.

0.A.No.68/2002 . ) ’ ‘

1. Shri Bimalananda Das,
S/o Shri Amalananda Das.,
Resident of Village Mirza,
P.S.- Palashbari, Kamrup, Assam.

2. Shri Nagen Rabha,
S/o Shri Bipin Rabha,
village- Shar Khari, P.O.- Loharaghat,
P.S. Palashbari, Kamrup, Assam.
3. Shri Arjun Baruah,
S/0 Shri Arjun Baruah,
P.O.& V111age- Arikuchi,
Nalbari; Assam. ...s..Applicants
By Advocates Mr M. Chanda, Mrs N.D. Goswami
and Mr G.N. Chakraborty. :

- versus -

‘e eese.Applicants .
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4. The 'State of Assam, represented through the "

2
. °
.

l. The Union of India, through the
Sectetary to the‘Government of India,
Ministry of Home Affairs, New.Delhi.

2 The Registrar General of Census Operations,
"New Delhi.

3. Shri J.K. Banthia, ‘
Registrar General of Census Operatlons,
New Delhi. : v Cf
4. The Director Census Operations,
Assam, G.S. Road, Guwahati.
S.TThe Deputy Director of Census Operations,
. Assam, G.S. Road,’ Guwahati.
6. Shri N.C. Sen,

Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati.

. +««e.4Respondents
By Advocates Mr A. Deb Roy: Sr. C.G.S.C.,

. Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

0.A.No.2/2002

"Shri Bikul Chandra Hazarika,

'S/0’ Late Bhanashyam Hazarika,

P.S. . Kampur, District- Nagaon, Assam. : «vees.Applicant
By Advocates Mr M. Pathak and Mr D. Barua.

3*’"“3f versus -
l..The Union of India, through the
Secretary ta the Government of India,

Ministry of Home Affaris, New Delhi.

2. The Registrar of Census Operatlons,
New Delhi.

3. 'The, Director of Census Operatlons, Assam,
G.S. Road, Guwahati.

.  Secretary to the Government of Assam, T
. Personnel (B), Dispur, Guwahati. ......Respondents

. By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,
, Mr KiN. Choudhury, Mr I Chowdhury and Mr B. C. Das.

O.A.No.69/2002

Shri Tara Charan Kalita, -
'S/o Shri Samudra Kalita,

" Resident of Village No.l Jiakur,

P.0.-Kukurmara, District< Kamrup, Assam.

‘By ", Advocates Mr M. Chanda, Mrs N.D. Goswam1 and
Mr G N.. Chakraborty. :

Qﬁ“ﬂJ- versus -.

1. The Unlon of India,; through the
Secretary to the Government of India,
Mlnlstry of Home Affairs, New Delhi.

2. The Registrar General of Census Operations,

. New Delhi.

3. Shr1 J.K. Banthia,
Reglstrar General . of Census Operations,
;New Delhi.

‘4;1The Dlrector of Census Operatlons:'

' HAssam, G.S. Road, Guwahati.

S;HThe Deputy Director of Census Operatlons,

- Assam, G.S. Road, "’ Guwahatl. '

6. Shri N.C. Sen, b
Députy Director of Census Operations,
Assam, G.S. Road, Guwahati.

By Advocates Mr A. Deb Roy, Sr. C.G.S. C.,

Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

. «sse.Respondents
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0.4.No.70/2002 ' .

l. Smt Ratna Bhattacharjee
2. Shri Karuna Ram Das

'~

R

it

" Working as Computer/Assistanf Compiler
respectively in the Office of the
Director of Census Operations, .

<.

- Assam, Guwahati (since termlnaﬁed) -eeessApplicarnts N
o By Advocates Mr M. Pathak and Mr' D. Barua. "
. N u"h S;a A
- A - versus -
P e ta,

1.: The Union of India,
Through thé Secretary to the
- " Government of India,
R ‘ ..Ministry of Home Affairs,

. 'New Delhi.
o 2._The Registrar General. of India,
' New Delhi. '
3. The Director of Census Operatlons:
Agsam, ,

. G.S. Road, Guwahati. :
4. Thé Deputy Dlrector of Census Operatlons:
WOLAS8AM,

" G.8. Road, Guwahatl.
5% The Assistant Director of Census Operatlons,
» . hAssam, Guwahati. ......Respondents,
" By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,

Mr K.N, Choudhury, Mr I. Chowdhury and Mr B.C. Das.

St T

0.A.N0,151/2002
. ‘ShrifIndrajit Das,

;v WG Nowk

7 -8/o Late Jitendra Lal Das,
. C/o:Miss Chandana Das,

By Advocates Mr M. Chanda, Mrs N.D. Goswami
and Mr G. N. Chakraborty.

t!.. 1M
: - versus - ‘

e . P
AR

%
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1. The Union of India, through the

L. .

,1%? sv'Secretary to the Government of India, /
U “ Ministry of Home Affalrs,

‘4 ~9P.New Delhi.

i%?' 2. The Registrar General of Census Operations,

‘.% - 4 -New Delhi.

b 3,,The Dlrector of Census Operations, )
" T ¥Assam,

‘G.8. Road, Guwahati.

- 4. The Deputy Director of Census Operations,

A - Assam, G.S. Road, Guwahati.

- 5, Shri N.C..Sen,

% . 9:i:Deputy Director of Census Operations,

" Assam, G.S. Road, Guwahati.

‘6. The Assistant Director of Census Operations,

Assam, Office of the Director of Census Operations,

. ASBam, G.S. Road, Guwahati. . "«v....Respondents

l By Advocates Mr A. Deb Roy, Sr. C.G.S.C..,
, r Ki¢N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

Bishnupur, Guwahati. «....s.Applicant



CHOWDHURY. J. (V.C.)

Sta

All these appllcatuons-mere«taken up together for

cons1deratlon, since 1t involves commonalxty both 1n facts

and law as well.

N

'2. ”} The basic 1ssue pertains to absorption of

‘.,‘ a i‘,

o retrenched.Census employees of 1991. All .the appllcants

were engaged durlng the Census Operations and they were

retrenched when the Census Operation was over.

) '. f

3. ‘ The three appllcants in O.A.No.62 of 2002 are

w L -
e vi-'..,u

work1ng ‘as Computer in the Offlce of the Director of
lt,.

P

' Census Operatlons, Manlpur. The three appllcants knocked

(-those O A 8 were dlsposed of by this Tribunal w1th the5

T appllcants agalnst avallable vacancies. The respondents

‘w
the door’of this Trlbunal for the1r absorption under the
\‘l
respondents on commencement of 2001 Census. They preferred

AR

. three separate appllcatlons before this Tribunal which

R

were reglstered and numbered as O.A. No 89 of 2000, 0 A.

No.363 of 1999 and O. A No 51 of 2000 It was pleaded that

dlrectlon on .the respondents for appointment of the
L ' .

. submltted Rev1ew Appllcatlons and sought for rev1ew of the

»Judgment and Order of vthe' Tribunal. By order dated

ll l 2001 all the Rev1ew Appllcatlons vere dlsmlssed The

'respondents thereafter preferred ert Petltlons before the

ngh Court assalllng the order of the Tribunal. By a
3

common Judgment and Order dated 7.6.2001 the ngh Court

EIE R

dlsmlssed all the seven Wr1t Petitions. The full text of

.the operatlve part of the Judgment and .Order dated

N

SR - L 7.6.2001.0enecnns



7.6.2001 is reproduced below:

‘ "While dismissing the writ petitions, we
P o hereby direct the petitioners to carry out the
- directions given by the CAT within two weeks.

- However, we, as a matter of abundant caution, make
it clear that the petitioners would offer the
vacancies to the retrenchees according to their
length of service. A pérson with longer length of
service in a particular category would be offered
the job first and then' the other retrenchees in
that order. After exhausting the retrenchees, if.

" there are still more vacancies available, those may
be filled by any other method provided under the
Rules. These directions would be applicable to all
the retrenchees irrespective of whether br not they
were applicants before the CAT."

4. - By order dated 30.7.2QQlwthe three applicants in
O.AcNo;62/2002 were re-engaged as Compiler, they being thé
seﬁigrmost retrenched employees of 1991 Census, ‘subject to
the following conditions:

"l) Their re-engagement will not bestow upon them
any right for regularisation in the posts in which
they are appointed and in any other 'posts and

. their services shall- be terminated at any time
without assigning any reason thereof;

-~ 2) As the posts are created to attend to the
~additional work of Census of India 2001 and likely
to be discontinued om or before 20.2.2002 their
gervices shall -stand terminated on the
discontinuation/abolition of the temporary posts
created for Census of India 2001 and the Govt.
shall have no liability thereafter.

3) The re-engagement is given strictly as per

fr.  seniority as per the directions of the Hon'bie High
Court in the aforesaid order against the avadlable
vacancies." ‘

Being ‘aggrieved by ?he action of the respondents for
enghging them for limited period instead of regularising
them, the applicants -moved this Tribunal assailing the.
leéitimaéf of the action of the respondents.

5. . “In 0.A.No.68 of 2002 .ﬁhe three applicants were
engggéd by the respondents in connection with the 1991
Census work. Thef continued te work in the department and
their services were terminated in December 1993. They

assailed the order of termination before the Tribunal in

A,\_,ﬂv/,O.A.No.269 of 1993. The Tribunal by Judgment and Order dated . -

©5.6.1998..4.0...
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.5.6.1998 dﬁegoSed of'seid 0.A. directing the respondents
to'aot as per iaw enunciated by the Apex Court. in Union of
Indla Vs. Dinesh Chandra Saxena, reported in 1995 (29) ATC
585; The appllcants made representatlon before . the
'authority. Failing to. get: appropriate remedy: all the
appiicanté including applicant-Nos.l and 2 again mored.the
Trlbunal ‘by filing O:A.No.161 of 1999. By Judgment- and
OrderQJ_deted 16.2.2000 -vthe Tribunal directed -the
respondents to absoro the applioants in vacancies that

_would occnr for .census operations of 2001. Similarly,‘the

appllcant No.3 also preferred O.A.No. 76 of 2000 before the

e

Trlbunal, which ras also ?1sposed of on 25.2.2000:

"szmllar fashxon. The resandents, however, took' steps for

‘appointing persons by transfer on deputation to £fill up
“ e . N ’

;heﬂgosge available ﬁorrcebsug of India 2001. At that
stage, the three applicants-alongwith one Harish Chandra
i
Rabha moved the Trlbunal assalllng the methodology of

re o ultment for fqlllng up vacancies of the 2001 Census

Aoyeryooklng their case for‘ absorption. The matter  was =

'finelly'disposed of by Judgment and Order dated 6.2.2002

1n O A No 142 of 2000. The Trlbunal held that the case was .,

squarely covered by the dFClSlon of the Tribunal finally
merged in the deczsxon rendered by the Gauhati High Court
:1RJWP(Q)‘N°5-2531/2091' 2532/2001, 2533/2001, 2534/2001,
3535/2001,_2536/2001.and 2537/2001 on 7.6.2001. By the
1mpugned order dated 28.2. 2002 the appllcants' servicee
were discontinued with effect from the afternoon of
28. 2 2002 Hence .rhe three applicants moved the
‘ O A No 68/2002 assalllng the legitimacy of the order dated
ga,g.zgpg.



6. . The other four épplica;ions;namelyjLO.A.NQ,Z/ZOOZ,
0.A.N0.69/2002, O0.A.No.70/2002. and 0.A.No.151/2002 are

also factually similar. Therefore, further discussions on

+

these cases are not made..«; .
i ' f

i

7. - The respondents contested the case and submitted

thei? writﬁen statements. In the written stateménts the
requndenté.pleaded that as per the order of the Tribunal,
the a?plicgnts were ordered to be appointed agai?st Census
‘reiated- posts and they were appointed égainst Census
posts only and their services were terminated as soon as

the Census Operation was over.

8. ~. We have heard the learned counsel for the parties

at length. After the decision rendered by the High Court

in WP(C) ‘Nos.2531, 2532, 2533, 2534, 2535, 2536 and 2537

of 2001 vide Judgment and Order dated 7.6.2001, the matter’

stood concluded. All the decisions rendered by the Central
Administrative Tribunal got merged in the decision of the
High  Court. The High Court upheld the decision of the
Cehipél Administrative Tribunal and concurred with the
reasoning adopted by the Tribunal.‘The matter did not end.
there. The High Court further diré¢ted the respondents to
offer'vacancies to the retrenchees according to length of
'sefvice.mThe person with longer length of service in a

particular category was to be offered job first than

other retrenchees. After exhausting the retrenchees, if

more vacancies came to surface, the ~authorities’ were

directed- to fill up the posts by other methodology
provided by the Recruitmeﬁt Rules. The High Court

clarified that order and stated that the Judgment and

Lﬁ\v/’_»’Order_of the High Court dated 7.6.2001 would be applicable

v

tOveeacas
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to,aligthejgetrenohees irrespective of whether or not they
were;?épplttents. before  the ”Tribunal.‘ Retrenchees mean.:
'persons who weére retrenched in 1991 Census. The Tribunal,
.’more.'particularly the High- Cougt also referred to the

decision rendered by the Supreme Court in Government of

Tamil - Nadu and another Vs. G. - Mohamed Ammenudeen ‘Eno‘

others/rreported'in (1997) 7 SCC 499, As per the letter
and Splrlt of this dec131on, the retrenchees wpre to be
absorbed in terms of. the dlrectlon 1ssued by the High

) C
Court 1n conformlty w1th the principles laid down 1n Md.

Ammenudeen ,(Supra). In Dinesh Chandra Saxena (Supra),.w

on the fact situation.the Supreme Court was not inclined

g 3]

to 'issue - a direction for framing any scheme for -

regu}ar??etion of thoeehpersons, more so since.they were
’ engaéed on contract baeis.for'a limited period on a fixed
vpayn-fNeQertheless,tfthe_ Supreme Court’ directed the
uDireotorete of Censns3 Operations, Uttar -Pradesh to
'Jcons;der the: retrenched employees for direct recrﬁf’ment

in- regular -posts in the Directorate of Census Operatlons,

_“Uttan’Predesh in the manner indicated in the judgment.

;Therafter‘the Supreme Court had the occasion to deal with"

'“the matter in G. Mohamed Ammenudeen and others (Supra) in

C JC1v1l Appeal No.810-.of 1998. The Supreme Court passed an

,»;nterlmworder on 11.3.1999 dlrecting respondent authority
. toAframeaa scheme to absorb the respondents (in C.A.810/
1995).and other employees who were retrenched and who were
similarly placed. The Supreme”Court in the aforesaid order

_ notednthe:peculiaritylofoservice of the Census, employees

'mhorwere;engaged for?e limited duration and thereafter

Athey were»retrenched on completlon of the project, thereby
'dosmng both the employment and their position in the

"queue 1n the employment exchange. The respondent authorlty

B 7 7- ¥ - B
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was accordingly dirgcted to work out'é scheme for their
absorptioh:vrhe record of the proceedings of the Supreme
'Court dated 11.3.1999 in C.A.No.810/1998 was reported in
2001 (9) scC 750. Sequei to the order of the Supreme
‘Court, the State of Témii Naddf prepared a scheme and
"submitted before the Supreme Court. The Government O.M.
No.l4ﬁ;dated 11.8.1999 was brought to the notice of the
Supreme Court, which reads as follows: ‘
i i} Retrenched .employées of ﬁge‘ Censué

Organisation in Tamil Nadu with not less tha six
months' service were placed in priority (iii) list

under Group III for employment assistance through

employment exchanges.

« - ii) A period of three years was ordered to be
excluded in computing. their age for appointment
through the Tamil Nadu Public Service Commission
and the employment exchanges, provided they had
rendered temporary seryice of at least six months
in the Census Organisation of this State.

iii) The rule of reservation was to be
followed in making the appointment of retrenched
census employees." _

‘The ﬁatter was finally disposed of by the Supreme.Court by
. Judgment and Order dated 28.9.1999.((1999)'7 SCC 499).
The Supreme Court, on consideration of all the materials
on 'jreéard found that clauses' (i) and (ii) of
aforementioned'o.m. would éause hardship and would not be
workable ;ﬁd accordingly directed the State Government to
‘deleﬁe these two conditionq and ordered that all that may

be insisted upon was that retrenched employees of Census

Department could be p;aced in Group IV and the condit;ﬁn

relatingvto the exclusion of three years from their age

was to be deleted. The matter again came up before the

Supreme Court in Contempt Petition (C) No.103 of 2000 etc.
(in CA No.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami

and another, reported in (2001) 9 SCC 748. The Supreme

’ L“\a/”y» Court -as* per order of the. Supreme Court issued

Notificationeeseeses

he )

-

re
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Notlfxcatlon to the follow1ng effect vide GOMs No.l44,

' 4

’ P&AR dated 11.8. 1999: |

ST

’.

"(a) All the retrenched employees "of  Census

~-— Organisation shall be placed in priority (iii) list

SUUNE TR VI

PR

Coisk

« under Group IV for employment assistance through

employment exchanges for sponsoring against the
.vacancies arising in State Government, local bodies

-and public undertaklngs.

(b) . The retrenched - employees of Census
‘,Organlzatlon shall be shall be exempted from the
" age-limit prescrlbed in the relevant Service. Rules

governing the posts .in which they are to be
appointed. This concesssion shall apply pnly to the

‘1;retrenched employees of 1991 Census."

The Supreme Court found that clause (a) was not Justlfled

by asklng that ex- employees were to be sponsored agaln by

employment exchanges and that condition would not be 1n

conformlty with the order of the Supreme Court. The

"Supreme Court accordlngly dlrected that the proper course

'-would be to consider’ thelr ‘cases as retrenched employees

in a separate category and work out a scheme to fit them

.agalnst*approprlate posts. It may be mentloned that all

the aforesa;d cases relate to app01ntment made by the

1

State\ Governments for the purpose of a531stlgg and

conductnng ‘the cengus and in that context the Supreme

t

?ACourt”directed the State Government.

Admittedly, the applicants in these applications

. {engaged by the respondents alone. The directions were

'f‘issuedffor'absorptloniof the retrenched employees. We find

3;nolﬁustification for giving any narrow, constricted,vrabid

and abtruse restrictions to the judgment of the court. The

respondents sought to mean as if  the d1rect10ns were

: cpnflned.»for vacancles. of Census Operation of -2001.

thatever 1misgivingSA=could haVe been there was cleared

by the: dec131on of the High Court in WP(C) Nos.2531, 2532,
2533:

2534, 2535, 2536-and 2537 of 2001. The ngh Court

:'referred to the decision of G. Mohamed Amenudeen and

Tothers

(Supra) and . directed to. offer vacancies to

retrencheesS..ieeeeees
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retrencheee:'accordiné ‘to their length " of eefyice end
only aftegf'exhausting retrenchees if there wefe still
vacanéiee available those pould' be filled as per the
Recruitment Rules. Appointment by’Recruitment Rules itself

means regular appointment and hot appointment by way of

stop-gap arrangement. The contention of the reSpondents'

that the claim of the applicants was to be confined to the

-

Census posts alone and therefore, the judgment was not
. +

meant to be used for regular absorption, in our view is

an ultra-technical attitude. In this connection it would

be appropriate to recall the observation of Bose, J. in

State of.U.P. Vs. Mohd. Nooh, reperted in 1958 SCR 595
(613 and 614), where he observed :
e '
. " e.eeeesesssJustice should, in my opinion
. be administered in our courts in a common sense
liberal way and be broad-based on human values
rather than on narrow and restricted considerations

» hedged round .wlth hair-splitting technicals
1tles¢...-......... . i

10. 'Qhe High Court directien eas not confined oﬁly to
the  applicant, bﬁt' to all retrenched eémployees
irregpeetive of whether they wefe applicants before the
Tribunal or not. The order was made for absorption of the
Census retrenched employees in the light of the judgment

’ rendered bythe Apex Court in Mohamed Ammenudeen (Supra).

11. As stated earlier the decision of the Tribunal was

P

subject to judicial review under Article 226. The

reSpondenté went for such judicial review before the High

Cpurt:and judgment was'rendered by the High Court at the

instance of the respondents. The Judgment " and . Order
rendered by the Tribunal was merged with the decxslon of

the High Court alone and is sub31st1ng and operative and

therefore, capeble of enforcement. The Constitution Bench

l/,\’,\}/in Collector of Customs, Calcutta - Vs. East India
. . . . ] 'l. 1 ey L 'I)/}

Commercial Co. Ltd, reported in (1963)_ 2 SCR 563 (568)

MaGCe seoossvee
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- made the following observation:

PRI

w"rhe question therefore turns on whether the -

. .  wwiorder ‘of ‘the original authority becomes merged in
o ._the order of the appellate authority even where the
' : Wi LT appellate authority . merely dismisses the appeal
_‘'without any modification -of the order ~of. the
“voriginal authority. ‘It ;is obvious that when an
o appeal is made, the appellate authority can do one
_ “i. of the three things. namely: (i) it may reverse the
i ' ‘ order under appeal;_(ii) it may modify ‘that.order,

.and (iii)-it may merely dismiss the appeal and thus |
confirm the order without any modification. It is

not disputed-that in the first two cases where the
. order of the original authority is either reversed
... or modified it is the. order of the's appellate
- . -authority. which: is the operative order and if the

j~$tﬁe]appellate authority it. cannot igsue a writ to

" ‘the original authority. The question therefore is
‘whether there is any difference between these two

.1 "cases and the third case where the appellate.

< ‘authority dismisses the appeal and thus confirms
‘the-order of the-original authority. It seems to us
that . on principle: it- is -difficult to draw a
' distinction petween the first t Wwo kinds of orders
_ -passed by teh appellate authority and the third
~kind of order passed by it. In all these three cases
%' 'appeal, the operative order is the order of the
'gawﬁeappellate authority whether it has reversed the
” tOriginal,order.of'modified it or confirmed it. In
Ny law; the appellate order as an appellate order of
... reversal or;Fodification."
;o The Supreme Court'interpreted the aforesaid case in the
3 I . :

flllight_éf Sections'96,'100 and 115 of the Civil Procedure

Code;. 1908. The Dpcﬁfine of Merger is applicable in the.

X :cage,of'a gecision rendered by a Tribunal resolved by the
: decigion of the superior ‘court. Powersof adjudication,
; ordina;ily vested in courts are now being exercised under

the 1§w by Tribunals and other constituted aucthority. In

" 582, it was, in fact held that there was no justification
'L,\,%\ﬁ,;fof bringing any distinction between Courts and Tribunals

-uigwith‘regard to the;pfinqiple of merger.: ~

High Court has 'no jurisdiction to issue a writ to

after the appellate authority has disposed of the -

- s.s. Rathore Vs. State of M.P., reported in (1989) 4 SCC
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12. " In view of the’ clear pronouncement by the Tribunal
and subseéqently upheld by the High Court we asked Mr K.N.
Choﬁahury, learned counsel for the respondents as to

whether the matter could be resolved by the authorlty. Mr

' K N. Choudhury in course of hearlng placed before us a

communication sent by Deputy Registrar General of India,

vide, . Memo ‘dated 15.7.2002. The full text of the

. L]

"I am directed to refer to your letter
No.DCO(E)175/2000/5782 dated " 5.7.2002 and to say
that the following = concessions are already
available to those employees who were temporarily
engaged purely on ad-hoc and temporary basis
against the short term posts created in connection
with the Census and whose services were terminated
after abolishing the temporary posts.

l As per the judgement of the Hon'ble Supreme

Court of India, dated 24.02.1995 in Civil

Appeal No.73169 of 1991 Union of India &

Ors. Versus Dinesh Kumar Saxena & Ors. the

retrenched Census. employees are entitled to

be considered along with general candidates

for appointments in any regular vacancies if .
‘such employees are otherwise qualified and.

E eligible for the posts. For this purpose the

, length of temporary service of such
employees in the Census department shall be
congidered for relaxlng the age for such
appointment.

2. In terms of the order dated 7th June, 2001

passed by the Hon'ble High Court, Guwahati

in Writ petition 'No.2531/2001 to 2537/2001,

the retrenched Census employees are entitled

to be temporarily re-engaged against the

) vacant temporary posts created in connection

ce with Census, 2001 in the order of their

: seniority i.e. a person with longer length

of service in a particular category would be

offered ‘the job first and then the other
retrenchees in that order. ’

It is also submitted .that the applicants to
the aforementloned OAs can not be regularized
against the regular vacancies in view of the
following as per- the advice from Deptt. of
Personnel & Tralnlng'-

l. Recruitment to the regular posts is made in
accordance with the Recruitment Rules which

- are framed ‘under Article 309 of the
Constitution of India. The recruitment
rules for regular appointment can not be

digspensed..ceecces



. 4 dispensed with for regularising the persons

s e L engaged for short-term work. Any relaxation

' v would have- far-reaching adverse

T - implications in several Ministries/Depart-

, ments under the Government and in other
Sl parts of the country..

2. Appointment to the regular posts is made

: through the preséribed channels viz. Staff

~ Do Selection Commission, Further, presently
‘ recruitment to*the regular vacant posts can
not be doné without obtaining clearance

=t < from-the "Screening Committee of the concern-

. o ed Ministry. Besides this, the other
BRI formalities = int he direct recruitment

T procedure are also to be complled with viz.
“w . . following the post-based roster,*etc.

s vwye 3. Government ‘policy. is to right-size
- manpower, It would not be proper to prov1de
Tt ke regular jobs w1thout work.

4. Regularlzatlon of the short-term employees
St bypassing the recruitment rules and Staff

R ’ﬁi?n ‘violation of Art. 16 of the Constitution.
; orw.+. In view of the above circumstances, it will not
- be" p0831ble to appoint d1rectly the appllcants of
s .. the above mentioned 0.A.s in regular vacancies. You
.. . may accordingly apprise the position to the HOn'ble

o . Tribunal through the concerned Govt. counsel."

. o : < <

-

*lQﬁ“‘_“i; .seems the authority decided to re-write  the

1jgdgmquhof‘the Tribunal merged with the decision of the .

‘High.Court. In our view the respondents acted in.a most

,illeéalnfashion in~attempping to: sit:over-.the-.judgment’ of: the

Tr;bunal that merged w1th the judgment of the ngh Court.
Then respondents aqgequcontumac1ously in " bid ‘tb

wc;:cumvegt the judicial decisions. Seemingly, the

5;e§pondents acted x;o..stonewall a judicial decision

’

-obdurately contrary to the écheme of the Constitution and
the spirit. of the Rule of Law. The administration is not

to.git in an appeal against a judicial order nor should it

~d

‘cattempt to .emend:; or revise a judicial decision. _The: .
: _h__fpngtiggx_él-‘ utility i‘__pf'_,t,?t':.he Constitﬁ-txi_n'onal e’difice is need'ad.

lggg_be.ensured and . hot to. be downgraded. The Bxgh court

»order 1n clear terms obsetved that only atter exhaust1ng

B e ' , the.eeeoon.

Selection Commission, etc. would be.
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the retrenchees, if there are ~still more vacancies

available, those may be fiiled by any other method

provi@ed under the Rules. Rules mean Recruitment Rules. A
judicial decision given by a competent'court was not meant

to be flouted in this-fashion. ~°

14. - A Government and for that matter the public .

officials under the Indian Constitution are not above Law.
A Government is not the Government of men, but of law. The

maxim “"The King can do ‘no wrong" is anathema to the

Constitutional Scheme. There is equality before the Law

and equal protection of laws. The Government and the
public authorities are subject to jurisdiction of Courts
and Tribunals. They are not immune from the ordinary legal

0

process.

15..  The Indian Parliament  enacted the Administrative
Tribunals Act, 1985 to provide . for the adjudication or
’triel by Administrative Tribunals of disputes and
complalnts with respect to recruitment and conditions of
service of persons app01nted to public services and posts
in connection with the affairs of the Union or of any
State. The decision of the Tribunal is final and binding
subjéct to judicialAreview by the higher constitutional
courte: Te permit the Executive to review or to reverse
such decision would amounts to interference with " the
exerc1se ‘of judiciel' function. It would amount ‘te
subjecting the decision of the Tribunal and Court to the
,scrutiny of the Executive wnich does not countenance with
the scheme of independence of the judiciary and rule of
law. The Executive is to obey the judicial decision. The
Judgments and Qrders.of the Tribunal in these cases were

upheld by the High Court and the same ettained finality.
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le. -WEgn the High Court had passed an order which
attained’ finality, question of obtéining clearance from
the: Screening }Committee of the concerned Mihistry or

dispensation and/or ~-approbagion from the concerned

Miqistny do not arise.

,Allﬁ.  Ih§ plea raised by the respondents to avert'the

decision of the court is ingompatiblelénd anthithetic to
rule of law.. The plea of administrative expediency will

not " pfovide lee way on the authority to bye pass the

" decision’ of the comééteht court. Needless to state that

thoée;who rouse the'hofhetls nest should not complain of

k béiné'stung as was obsérved by O. Chinnappa Reddy J. in B.

Prabhakar Rao and Ors. Vs.‘State of Andhra Pradesh and

Others®1985 (Supp) ‘SCC'432. In this context it would be

.apt. ﬁo“ recall the statement of Lord Denning M.R. in

Brédbu;y Vs. London ' Borough of Enfield .(1967) 3 All

B @Epg}anégRgport;434:ﬂ R

LIt has been suggested by .the chief education
iilofficer that, -if ‘an injunction ‘is granted, chaos
. ...will supervene. All the arrangements have been made
.+ for 'the next term, the teachers appointed to the
" new comprehensive ~shcools, the pupils allotted
their places and so forth. It would be next Lo
impossible, -he says, to. reverse all the
_arrangements without complete chaos and damage "to
teachers, pupils and public. I must say tipis : if a
- local authority does not fulfil the requirements of
. the law, this Court will see that it does fulfil
“‘them. It will not listen readily to suggestions of
‘"chaos". The department of education and the
council are subject 'to the rule of law and must
comply with it, just like be obeyed; but I do not
think that chaos will rxesult. The evidence
convinces me that the  “"chaos" is  much
overstated.... I see no reason why the position
‘should not be restored, so that the eight schools
- retain their previous character until the statutory
.requirements are fulfilled. I can well see that
"“there may be a considerable upset for a number of
people, but think it far more important to uphold
the rule of laWesosoaonoas

,f, bog
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18. If the authority acts incongruously in disregarding
the d;rectién of the court law is not debilitated and the

court will not be unnerved in compelling the authority to

‘abide by the law upholding the!}ule of law is no less

»
important.

19. For all the reasons stated above we set aside the
orders'dated 28.2.2002 paséed by the respondents in the
above 0O.A.s and direct the concerned authority to take

appropriate measure to absorb the applicants including the

other retrenched employees as per the direction of the.

High 'Court expeditiously ahd breferably within four months
from the dgte of receipt of the order.

20. . The applications are accordingly allowed. The
respondents are ordered to pay cost of Rs.1000/- (Rupees

one thousand only) each to the applicants.

<=z

S/ meneer (aam)

ST ' Sd/VICE CHAIRMAN

4t
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

S

1985).

~Shiri Bimalananda Das
Son of Sri amalananda Das

Resident of village Mirza,

3»

Palashbari

&4

District- Kamrup, AS3am.

Shril Nagen Rabha,

Son of $ri Bipin Rabha
Yillage Shar Khari ’
PL0. Loharaghat

Fos, Palasbari

Oist~ Kamrup

Sri arjun Baruah,
Son of Sri oarjun Baruah,
RLO. Will arikuchi

Oistrict- Halbari

@

A

- ANE-

pelication under Section 19 of the administrative Tribunals fct,

0.8, Mo, 6;? S2002

v n e BPPlicants

%M«@n
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Union of India

Through the Secretary to the
Government of India, Ministry
of Home Affairs,

Hew Delhi.

ral of Census Operations,

ié)

shrar Gan

e

Reg
TSR Man Singh Road,

few Delhi.

Sri J.K.Banthia.

Reqgistrar General of Census Operations,

/e, Man Singh Road,

plew Delhi.

Oirector of Census Operations,
fmsamn, §.95.Road,

Guwahati .

Deputy Director of Census Operations,
fssam, G.9.Road,

(aUWr..khuTi

Sri N.C.S8en,

Operations

(323

Deputy Director of Censu:
meaam, G.S.Road,

Guwahati .
f.. Respondents

DETQIQS OF APPLICATION

1.

particulars of orders against which this application iz made.

fhis application iz made against the impugned order of termination

of Judgment and Order dated 6.2.2002 passed in 0. Mo

and prayving for direction upon the ~sspondents to absork

+f the applicants from service issusd by the Deputy Director of

Census Operation vide lethber dated 28.2.2002, in total violation

-

vy Crrredrmendn D
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JThat the fact of the cas

ql@rﬁ (For short LOC)

Gomputer (Compiler/

~¢

| applicants in service on regular basis

in terms of the direc
passed in 0.4. 142 of 2000 an
:

F respondasnts to allow the

| the process of regular abzorption is complatad.

| Jurisdiction

The application declare that thi

5 application is within the
,»: e « N " . " . .
g Jurisdiction of the Hon'ble Tribunal.
h '

| Limitation

I The application further declare that thiz application is filed

vithin the prescribed period of

Timitation az per administrat
1 Tribunals Act, 1985,

|
| Facts of the Case

That the applicants are citizensz of India and as such

fentitled to all the rights and privileges as ouarantesd undsr tha

LConatitutionu

fTh@ applics nrq pray for permission to move rh s applicant jointly

yiﬂ'a single application under Section 405) (&) of the Central

irdministrative Tribunal (Procedurse] Rules 1985 as the reliefs

3

Yﬁought for in is application by the applicant alme common ,

}th&r@for@ they pray for granting lesave o approach the Hon'ble

reibunal by a common application.

....... traces back to the vear 1993 whan the
| ,

A )
?fpl!&dn lmnq with others were

‘.‘i

appointed to various posts under

ﬁhe dizposal of the Respondents No.3. The applicant Mo.l.

imalananda Daz (Graduaste in Arts) wes appointed as Lower Division

Wes, T . 30601995, the applicant No.Z, Na

e

)handr&.Rabha (a graduate in Artswas appointed-tb the post of
b .

data entry) w.e.f.35.6.9% and the applicent Mo,

A shri Aarjun Baruah (& graduate in arts)

. e 1 51 owas appointed to the post
i

ion
nd also for a further direction to the

applicant to continue in service +ill:

B
\‘ .

whe they are
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omputer. It is stated herein that these appointments were mads

mporary and adhoc basis in connection with 1991 Census work.

the applicant having been so appointed, continued to work

department under the disposal of Respondent No.Z%. But on

21995, the then Respondent Mo, % issued a letter wh reby the

Py
=
=,
EL %
_L,

s S

THE

applicant in anv regular vacancy whlth might

st and in that event the applicants might: individually approach

k]

Th@t

Led 5.6.1998. However, Tinding no favourable response from the

P

4 b

regpectively praying for a further direction to the respondent
of: 1%

%pwlicétimn MNo. 161799 was dispo

f@{?] S0 499 dirvuted the respondents

Iy

2.

o

d%t@d 21.12.95 in 0.4 No. 269/93 before this Hon’ble Tribunal. The

! }“{L;‘
i "

i

of the Original application vide order dated 5.6 98

ing that thers was no reason to interfare with the order dated

LJZ09% and the same could not be quashed therefore following the

WE

tudgment. of the Hon’ble Suprems Court in Union of India ve. Dinesh

: }{Jif

roBaxens, reported in (1995 2 4T0 585, The Tribunal however

hﬁ d that the respondents No.3 would teke action to appoint the

in near fulure

he applicent were obherwise quallfAho and “llqthlﬁ for those
ondants No. 3. . &

the applicants beg to sty safter they approached

te that ther

spondents repeatedly for their a

T

sroption against the

able existingvacancies in terms of the judgment and order

ondents all the thres applicants aspproached ths Hon’ble

unal again through Omﬁ" Moo 161 of 1999 and 76 of 2000

o

St

riv them againast the reqular vacanco . Ths Original

ad of on 16.2.2000 and the ..

TE/2000 was disposed of on 25.72.2000 on 25.9 2000 by this

"ble Tribunal. In both the caszes the Hon'ble Tribunal Following

Judgment of the Apex Court in the caze of Government of

illnady and Another Ys. G. Md. ammenuddin and Ors. Feportad in

Lo absort: the applicants



in vacancies which will be ocurred for Census Operation of 2000

in suitable posts for which the applicants are entitled to absort

| follmwinq the judgmant of the Apex Court.. The aApplicants

1mmwu1MT 1y thersafter on recs ipt of the judgment and order cavted

rred to above submittsd

oy

L6 R000  and 25.2.2000 e

T

@

r@pr@gentatimnﬁ enclosing copies of the judgment and orders Lo the

competent authority for immediate implementation of the same. It

stated that the application is hurriedly drafted and the

applicants could not produce the copy of the representations which

ErS!

along with the Judgment and orders dated lﬂ,:uAOQU anc 2522000,
Howesesir, the applicants undertake to subinit the copy of the same
is reqguired bsfore the Hon'kle Tribunal. It ia stated that in tha

said representations of the applicaéts they praved for their

absorption in terms of the judgment ﬁnd orders mentionsd sbove and

¥ | the applicants were under the ledg timate expectation that their

{ cases would be considered favourably against the existing

. wacancies .which have occurred during the vear for 2002 Census in

; arms of the direction passed by the ppex Court as well as by this

? Mon'ble Tfluunmlm

Q.-‘

Shri

oncents particularly the then

tale  That most surprisingly the

Director, Census Operation Assam, Guwabiati issusd the
oha e

MR Das,
AT

impugned circular bearing letter MNo. DCOD (EY BOS99 2172

ax/oa. 0. 2000 wherein he was proposed to F111 up all the posts on

St 4

deputation basis which ococurred in connaction with 2001 Census

with a male Ffide intention to avoid the implementation of the

' direction passed by this Honble Tribunal in 0.4, Mo. 161/2000. In y

-

ather words it can rightly be said that in depriving the

legitimate claim of the applicants For appointment to the said

i
posts, Sri M.GR.Oas, Director Census Operation, Assam, Guwahatl

issued the impugned circular dated FER24 2. 2000 with a proposal To
111 up all the posts particularly the post of Cromputer, Lowar
Division Clerk, assistant Compiler, Peon, Proof Feader which werse

anctioned specifically in connection with OOJ Census. In such

I

sompel ling circumstances, the applicants again&t approached this

'




§Dn "le Tribunal through Orig

Bimalananda Das & Ors

;rﬁtr&nchec

447

i sanctioned post in the es

¢ oposts of Computor also avallable in the

+ mention hers that during

| . - . :
" of discontinuation of sa

|
ihal application No. 14272000 ($ri
5 Ors.) challenging the impugned circular dated

ragularisation of

ESK?4XPK2D00 and also prayved for a direction for

Hl

'@arvfmeﬁ of the applicants against the availlable existing

I - . e e . . o o . N
Wzaai cies. The sald Original ¢ application No. 142 ROl was cly

and on hearing both the parties the-

3

ItunLﬁxtmd by the respondsnts

to disposs of the Original

Hle Tribunal was plaassad
rnpnilcatxnn with the diretion to offer the vacancies to the
plovees according to thelr length of sarvice in &

CARRED,

icular category and after exhausting the retrenched employes:s

if there are still more vacancises are available then those may be

up as provided under the P les.

3.-«.
—

3
[l

Copy of the judgnent and ordsr dated &.0.200% pezsed In QL&

1422000 is annexed as Annexure-1.

That it iz stated that following an lﬂf""*m order dated 8.5.2000

passed in 0.A. 14272000 the applicants were adjusted against the

TR w1

(‘a

I

wvacancies of fssistant comei ler/ Computor. Howswer, it waz allege

in the appointment order that the appointment iz made in
connection with 2001 Census Opsrationz. It is relevant to mantion
e that the post of fssistant Compiler i a paermansnt

o]

taplishment of Diresctor, Gensus

Qperations, Q%S”m~ Moreover, thers were in as much as 9 sanchionead

sstablishment of Director,

Consus Operations, Assam which wou 1d be evident from the lettar

BOOCE 45 /757 PT.1/4484 dat

gth fApril, 2001,

bearing No
therefore there was no difficulty on the part of the respondsnts

ants against those regular wacancies in

=
17

to accommodats the appl:

4

ed GoEownce., Tt is relevant To

=

b

termns of the Jjudanent and order da

the pendency of the 0.4, 1422000 ithe

aprvices of the applicants were terminated on the alleged ground

Fion . However, by virtus of an interim

Petition, the applicants wers allowsd ©o

order passed in Misc
continue in service. However after disposal of the Original

A Wa@m

fra
e 3



:

Application No. 142/2000 on 6.2.2002 the appllcantQ expeotcd there
services would be ruqularlsed against the permanant vaca s
avallable with th@ respondents.

Copy of the letter dated 9.4.2001 showing the quarterly
wacancy position as on 31.3.2001 is annexed as Annexurez.
That most: surprising}?, the respondents vide impugned order issued
Under letter MNos. DCG(E)50/99/Pt,I/2033, DCO(E)SOK?Q/Pt I/2019,
OCO(E) 50/99/P%. 1/9026, dated 28.2.2002 tmrmlnatlnq the service of
the applicants with @ffect from 1.3.2001 on the alleged ground of
discontinuatiog of saﬁction of the posts. It is further stated in
the aforesaid impugned orders that the case for further
continuation in service of the applicant in terms of ¢horder
$.2.2002 passed in O.A. No. 142/2000 haz been considered but due
to discontinuation of sanction of higher posts and conssquent
reversion of the incumbents to the post the applicants could not
-b@ accommodated and therefore their services have been
Jdiscontinued with efféct from the afternoon of 28.2.2002. This
Jdecision of the r@spondenro is highly arbitrary and the same has
been passed without applic&tion of mind and also without looking
into the direction passed by the %on ble Tribunal in 0.A. 142/2000
an 6.2.2002. It is quite clear from the judgment and order dated

53,2002 that the direction wasz given by this Hon’ble Tribunal to

the F@Spondentg to regularise the servic of the applicants in

(13

the existing suitable regular vacancies. ns such the direction of
the Hon’ble Tribunal is misunderstood and the same appears to have
teen wrongly implemented by the respondents. The\cases of the
present. . applicants has no bearing with fhe dleOhtanLf on of

sanction of temporary posts created for The purpose of2001

| census. As such the termination of the services of the app Slic cants

| Trom service on the pretext that sanction has been discontinued

-

for 2001 census is contirary to the order/direction cmntained i
the judgment and order of the Hon® blL Tribunal dat S.2. 2002, As
such the impugned orders dated 28.2.2002 are liable to be set

aside and quashed.



4.11

Cdase the applicantz are similarly sit

Justic

Copy of the impugned ordsrs dated 28.2.2002
x annexed as Annexure-3 series.

| That it iz stated that the present responagents have filled up

cartain temporary posts of Lomputor, Assisztant Compler

|l..D.C.,etc. on deputation basis from State Fed which were  allsged

‘to have been created/sanctioned for 2001 censys and which wers
i

- - * * B ~ 0, " *
TCirculated vide circular No. DCOCE

O/99/2172  dated 23/24.2.2000,

tbut the services of those deputationists has been allowed to

leontinue till date and no order of repatriation has been passed on

£33

V:rlpondwntm are highly arbitrary, unf&ir and Illegal and the

[impugned orders of termination are lisble to set aside and
UunS'&dk
i ‘ :

That it is stated that a similar case is pending beforse this

Mon'ble Tribunal which is registered 0.4. 62 of 2002 (Smb. U.

Hamila & Dra, W, UnDNI” & Ors.). In the said case the Hon'ble

Mribunal was pleaszed to nroLmrt the right of the similarly

Litusted applicants who (ppr“hwnd i termination from service by

passing an appropriate interim order on in the instant

tuated therefors Hon'b

Tribunal be pleased to protect the valuable right and interest of

the applicants by way of aranti ing an interim order s

wing the

~

paration of the impugned order

20.2.,2002.

A copy of the ordsr of the Hon’ble Tribunal referred

to above is annexed as Annexure-4.

fhat your applicants beg to state that in terms of the circular
dated 14.2.2001 issued by the Registrar General India, the

?ppllcants are also entitled to be absorbad on ragular basis

-

gainst the long term vacancies.

A copy of circular dated 14.2.2001 is annexed as Annexure-5.

; |
‘1 * - . * . “
@at this application is made bona fide and for the

r o causse of

&

"

c%ﬁlcgﬂvwﬁh“”“”“**“dgwm

[ . . . . ) .
(the plea of discontinuation of sanction. fs such the sction of the




A

IR
£33

g s e

4

i

e

Grounds for relief(s) with legal provisions,

P

For that the impugned order of termination has been issued in

total violation of the Hon’ble Tribunal Order dated 6.2.2002

passed in 0.6, No.l42/2000,

ICIEN

For that the ca se% of'L @ uwlelmHtﬂ has not been considered by
respondents for raqula isation of services in spite of the
direction paszssed by the Hmn ble Tribunal in its judament and order

dated 6.2.2002 in 0.4, No. 14Z/2000,

For that Jhsronrxnua+1nn d? KRENC Li on 1or 2001 census has no
relevancy in the instant case of the dﬁkllb&nibga after the

Judgment and order dated 6.2.2002 referred to above.

For that the applicants have acouirsd a valuasble right to reqgular
appointment on priority bazis under the respondents auaingt b

existing vacancile in terms of the judgment and ordee of the

Mon"ble Tribunal referred to above.

For that permanent suitable
Computor (now redesignated as Compiler) Data Entry Operator,

L.D.C. 2he.  are lying vacant in fne regular establishinent in the
office of the Director, Census Operationsz, fdssam, which would be
evident from letter dated 9th épril, 2001, As such the spplicants

ara entitled to be absorbed in their service.

For that, the respondents particularly respondent Molh, Deputy

Cirsctor, acted arbitrarily and llegally in not considering the
case of the applicants for regularisation in services in spite of
the direction contdned in the judgment and order of the Hon’ble

Tribunal on ¢.Z2.200%7 in 0.4, No. 142 of 2002.




.
S
1% ¥ *?

| 5.8

iy
~0

For that the applicants could easily be accommodsted sgainst tThe
avallable regular vacant posts and there is no reasonable

impadiment on the part of the respondents in doing so.

For that the impugned order dated 28.2.2002 have been alleged to

ave passed after consideration of the cases of the applicants in

terms of the order dated &.2.2002 iz not correct and the impugrsd

s in oA very claver manner to avold the

&}

{u

ordar has ﬁ@@n izsu
implensntation of the order ddt$d f. 2. 2007 passed in D.A. MNo.
142200

For that the applicants are entitlaed to ke absorbed on reﬁular
fo

siz in terms of circular dated 14.2.2001 against the long term

9«
ijs

vacancies issued by the Rgistrar General of India, New Delhi.

'

%.10 For that other similarly situsated smployvees recrultaed on

&

7.

eputation basis  from the department Sted fed absolutely for 2001

census operations, Assam has been retainsd in service Bven after
axpiry of sanction, &é such the action of the respondents
terminating the services of the applicant in spite of the
direction of the Hon'ble Tribunal for regularisation of theil

-

N ﬂ/f”mnﬁ dated 6.2.2007 is violative

of article 14 of the constitution.

Netalls of Remedies Fxhausted

-

he applicants shated that they have no other alternative and
other of ficacious remady than to rofcr this application befors

the Hon'ble Tritunal.

Matter no previously filed or pending with any other Court#Tribunaln

The applicant further declare thalt thay have sarlier filed O.A.3

HOs . 2797 16199, L&/2000  and 14277000 and all the O.&4.s wae

disposed of with a direction to consider the claim of the

is but their cases have not been

applicants on priority bas

O wanmJ9<M;~4,KQh‘



%congidew@d, They further declare that no writ petition or suit

WP@faFdiﬁg the matter in respect of which this application

mads iz pending befTore any Court or Tribunal.

N
I
]
B

|

Reliefs souaht for

lUnder the facts and circumstances of the Case, the applicants praw

aved uncker

s@rvios

S Tiast the impugned order of termination from se

o circular issued under letber Mos,

3w

DCOCE ) B0/99 /0L 1/ 2085,

PARAN S

DCOENS0/ 99,/ 1/ 2026, dated 28,

| ODO(EYB0/99 /P2

azide and auashed.

fannexture-3

That the respondents be directed to rsgularise

applicants in service against the existing long
available permanent wvacancies of Computer, Lower Division Clerk,

i distant Compiler, Data Entry Operato, Proof Reader eftc. in

A

2007 passed In Q.4

D terms of the judgment and order dated 6.2.2

Mg . 142,/2000.

3

the respondents be directed to allow the applicants to

©eontinue in service i1l the process of regular absorption is

completad.

Cozts of the application.

|
" oany other relisf or reliefs to which the applicants are antitled

B . \ .,
i under the facts and circumstances of the case as deemed Fit and
!

.....

L proper by the Hon’ble Tribunal.

'lInt@rim Belief praved for o

That the Hon'ble Tribunal be pleasec

P

operation ot e impugned orders issusd undar

pos  DCOCE)S0/99/Pt, 1/2033, DEO(E)SG/99/P0 . 12019,

i ,
? ﬁrv:C S FUNX PN s SN



'ﬁ staved €11l dizposal of this application
a

2. List of enclosures - <

v

OCDCE) 50/99/Pt . 1 /2006, dated 28.2.2002 (Annexturd series) be

and further be pls

to direct the respondents to allow the applicants to continue in

&2

service 111 dispozal of this pplication.

%@"2 Ay other reliefs to which the applicants are entitled to under

f

of this

! the facts and circumstances stated in paragraph 4
i‘ | |

!

|

application.

This application has been

filed through addvocalte.

Vl” Particulars of the 1.0.0.

bl

| 1.P.0. No. 2 F 6 55 019
Gate of Issue 2266

{ssuad from bR ¢ I < o

. Guwahsti .

Favable at Cr GLPLO, Guwahati.

'

A3 stated on the Index,

! |
. -

Y gt -



tha

VERIFICATTION

&

1., Shri Bimalananda Das, Son of Sri amlananda Das, aged

Dabout 34 vears, resident of village Mirza, P.O Mirza, P.S. Palashbari,

r
3
District Kanrup, Assam one of the applicants in the instant application

d@ly authorized by the other spplicants to verify the shtatements mads in

i

h

mam

knowledogs and those mads in paragrsph 5 are brue

et

o

application and to sign this verification. dccordingly I declars

—

the statements macks in paragraph 1 to 4 and 6 o 12 are trus to my .

o

o My legal advice

: which I baelisae to be true. I have not suppressed any material fact.

thisz werification on this the ,4$}h,_ng“ ey of

Signatura



5 Awmerose

CENTRAL ADMINISTRATIVE TRIBUNAL, QUWAHATS BEHCH. X

= B o S
‘;'vi! o Original )sppliCat.ion NO. 142 of 2000. P (> :
,,7:;, o . Date of Order ¢+ This the Gth Day Febr%ary.zooz. . ;,
E 'The Hon-ble Mr. Justice p. N.Chowdbury.Vice-Chaiern.
The Hon'ble Mr K.K.sharma, Administrative Memper
1 shrd Bimalananda Das . X .
s 2. shri Harish Chandra Rabha (since expired) _
3.« Shri Nagen Rabha and "f" - . ,
' 4. .Snri Arjun Baruah ! : ‘w . . l\ppliCantB.
By Advor‘ate b/&ri J.L. Sarkar and M.Chanda. '
- Nérsu3~-
'+ 1. Union of Ihdia re
v through the Secretary to the :
[ Government of Ind{a, )
) e Ministry of Hcme Affaira, 3
" .New Delhj. R : "
. iy .. . 2. Registrar General’ of Census Opérations, i
oo ;ﬁf?f:”r SN 2/A, Man Singh Road, O : .
AA/I‘ ’ . l \\New mlhi. . ‘- . ) ,
!‘.’ 0 111*: 1o : R :
D Sati o 34 "birector of Census Operations) oy
,:Q‘,:';’;‘/"_ ¢~ . Resam, G.s. Road, S
1’ff%f-%§ﬁ' . - Guwahat{, ) : R : ) . L
%ﬁ(fj? & 4l Shri M.R.Das, . =~ - L ' ' o
e T Y Director of Census-Operations, '
RN et o Assam, a.s, Roau..' — . ‘
.:Qki'fz}f.”@6?‘,fcuwahati- i : ' « « .'Respcndents.
o \ . . o ' T
L TNSRE By Sei AlDeb ROY, Sr.C.G.s.c.
_— C : QRDER: = 7
P ‘ . . - ow q& e — ~.. . “‘
- '+ CHOWDHURY J.(v.C) D R .
Lo d ~0- : -
' ' : v N - ¢ o .
In this applicationjthe Applicant amoggst otﬂer;
assailed the Circulur bearing No. DCO(E)SO/99/2r72 dqted
23/24 2, 2000 (Annexure -3). In aduition they also sought
for a directjion UpOn the rPSPQndentg to appoint the four }
»} | appliCanté in the existing aVailable vaCancies of Computer,
f—"V Lower Division Clerk, ASS

- in tnxms of the juagmen and order dated S

o.98“and'
25.2, 2000 in O A Nos . 161/99 and 76/2000 re

spectiVely.

: ' ' ~eon td'”.".’2 e o .
Ce)zf‘%“,&l‘& 'A.Q /”L('Q, @P} ‘. o L 2 6‘“_.‘ ;,.,

A veed =

-

—— o s

e v et



Soremee

N
. \ b
fPurtn': the app

impugnﬂd lettey

éComputer(COmoiler/data ent'y)

_‘proceedino Apoointment of theqe persons were m

.and their services were termindted in Dec

~Tribunal by f£iling O.A.269/93.
‘Adispo

Dinesh Chandra Saxena. 1995 (29) ATC 585.
\

. to till up the posts available for census of India 2001-

~15 - | /%1(1me‘ﬁﬂi~1L | “@5{? -

Heants also preyed for quashing the - T

.
No. DCO(R)/zas/gJ/pt.;zx,dated 21.2.2001 &

\
-and letter Mo, DCO(E)/285/93/Pt I11/2497~

98 dated 21 2 ZOUl

issued by the Director of Cenaus Operation. Assam.

2. ~ The 4 appliCants who were engaged by the respondentd:
in 1993, the. applicant No. i as Lm:. applicdut No.z. 3 and 4
a8

l

The applicant No.2 Sri

Harish Chandra Rabha who died diring the pendency of thm

ade on

ad hcc basis in connection with 1991 Census work. It was

pointed out that they continued to work in. the department
44 "
ember 1993. The

appliCantJ assailed the order of terminatlon before this

The said applicatlon was

-

o T . C
'ed of by the Tribunal on 5,6.98 directing the . I
respondents to act in accordance with' the decision

renuered by the Supreme Court in Union of India V8.

The applicant
made repreqentation before the dutnority. Failing to get -

appropriate remedy the applicanto agaln moved the Tribunal a
by £iling o.A.161/99. By order dated 16.2. 2ooo the . ‘

Tribunal diretted the rfSpondents to absorb the appliCants‘
!

in vacancies that dould occur for census Operations of

2000 in suitable posts‘for Which the appliCants were

entitled In another eimilar application £iled by one

of the appllcant ari Ar jun” naruah 0.A. 76/2000 Wthh _

was also diapoged of on 25.2. 2000 in the similar manner.,,
w_,———a

In Lhr meant'mt the reSpondent% authority took saome .
medsuxe for appointing persons by transttr on deputation

i

At that stage the. apoliCants moved this TLib"nal assailing

contd..3



6~ e emin,

. the mqthcdology of Fecrudtment tor filling ub the.vacancieé
of 2000-2001 Censusg by OVerlocking the app

for such posts by wWay of this gpplication.'At that atagé

an Interin order

'
‘o

wWag Pasaed by t)e Tribuna) for cUnéidering'

the case of the applicants adJuntmnnt/abaorption in the

Census Opération. The said order was not én interim order

for Continuance of the applicants jin Service after the =~ '

census wOork ‘wag over.

. %\ﬁiappliCants were engaged purely on ad hoc measyre in
. ,;. '
- <CORpliance with the direction of the Tribunal. They were
>
Al \:} .
engaged to £i11 Up the vacancy of 2001 Census and therefore
theé, applicants do pot have any fight to continye be yond
\ | (xgg,z.zooo.
e
. L“";/l .
R We have given our anxious Consideratjion to the
matter.

\/ahd directed the'authorities to offer the vac

e .

2531 2001n,2532 2001, 25 3,Jﬂﬂl;:ég§£:20D1¢_2535'QOO},
- /. - \\—{—"']‘-"‘43”{ S './ . - ,/ ka

2336/2001 and 2537/200; op 7.6.2001.
—— S — .

The High court in
the aforesaid judgment Clarified the

Aancies to the’

t

retrenchees according to thedr length of

Heants absorpeyey’

orders of the Tribunai .

service..p person .

H RN

——————— .
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“appliuauts also in the light or the

M

3

’

H
&
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In vicw ot che dioresald directicn we dispose

R

iat!this applluatien dixevting'tha reSpondents to consider
nythe Cauhati High Court in Lhe afore-

uppliuaLhOn standﬂ dlsposed 6f < ‘There shall,

LO CQSLS .
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S/ VICE CaATRMAN
5d/MEMBER (Admn )
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OFFICE OF THE DIRECTOR OF CENSUJ OPERATIONS ASSAMr -

18~ ‘ Aﬂﬂe{xuxQ 2,
I }‘J /)U""H‘ Yoo QN

. WA }Dlrector : 547396 (0)

G . Phongf T i302121(R)
e i -

Off.supd}. ;526954
ron 647386
No ,DCO(E)45/75/pc. 1/ (, ,” quf ;,f 036 -

ur{.a' . " . 't “ .. {.

GOVERNMENT OFlNDlA ) .;’ {;2"{:":

’T*TFHﬁmﬂ A - ﬂ?}w%
MINlSTRY OFHOME AFFAIRS/GRIHA MANTRALAYA ' , L
e st e PRy T

. F""Wff"mm EgId - 781007 B
' G.S.ROAD, ULUBARI, GUWAHATI- 781007 ,*j, Y

'o

h
L

fa—wa“nama”t T

DakaGuwmhau ch’April/2001.

To o _
'Tho nogierar Qonerolf India, -
2/A Mansingh - Road,;:“. - _ ;o

New Delhi - 11()011 v

- ¢
S, . .
at - -
s “ - - -
PR /.

Subyt Quartorl/ rpturn of staff position
8s on 31.3 2001. - .

S Pon f e N
.Sin, A T RS
- 9 .” . “ Ay
. ‘v »* '; A f:. .

e d liave Lhe honom to gnnd horewtth ,\th.é quarterly
return, endinq 31.3. 2001 on . »Laff~~str9ngth in tho ‘onclosed
proforma in respect. of tth directorate for favour '‘0f your .
necessary action, ¢ - Lo :. Ce } ,_‘:

‘ L RTIA Yours"'f;ﬁl’kj‘hfully
Englo ¢t As above.: | F e T

1. . o »7 L .
Ry i e t /e

. !

. .,ef‘. s

S N | e e BARUAH )
o ASQTl. DIRECTOR ‘OF .GENSUS OPERATIONS
LT Q)SbAM nuxxx ' GUWAHATI . -
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No.DCO(E)50/99/P1.1/Z 033 - - i
GOVERNMENT OF INDIA =~
MINISTRY OF HOME AFFALRS ¢
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM
os ROAD, ULUBARI, GUWAHATI - 7grmn

Ddtcd ( Juwahalr thc 28" Feb.,02.

-

ORDLR *773; ;-'» ¥

In complrancc with the. Hon’ble Tnbunal $ order ‘dated 8. 5.2000 in" OA No 142/2000, Shri
Bimalananda Das was appointed as Assistant Compiler in the office of the DCO., Assam, Guwahati against

a rcsultant vacancy caiised duc'to promotion of an incumbent against thc.purcly temporary post created m "

the higher grade for Census of India, 2001 upto 28.:2.2001 .- His services was dlscontmucd w.e.f 1.3.2001
following discontinuation of sanction of the above higher post. However, Shri Brmalarranda ‘Das has sinc»
been continuing in this Directorate as per stay order granted by the Hon bie Tribunal i m MP No.67/01 dated
27201 ‘ N : ST T

» ’ ’ T vt ;i‘.‘

. . ‘
: As per further dlrectron from the Hon’ ble Tribunal in OA No'142/2000, dated 6.2.2002 to consider .

the casc of Shri Bimalananda Das in the light of the dircction given by, the Hon’ble’High Court in Writ
pctmons No.WPO 2531/01t6 2537/01, the undersigned consrdcred hig casc’ for furthck continuation of his
service but could not accommodate him in the post due to dlscontmuauou of sanctloﬁlofhlghcr post and
consequent reversion of the mcumbcnts to the post. IR :

% i S
Hence, the servrpes of Shri Brmalananda Das, Asstt Compller stands drscontmued w.e.f the
aﬁernoon of 28.2. 2OQ2 . : :

o - . . : .”\ Y .
-" i ’ (NC SEN) g
Depuly Drreclor of Census Operations,
’ ©f 0 Assam, Guwahati,
Memo No.DCO(E)S0/99/Pt1 /203~ 3 ¥ Dated 2832002
Copy to: _ o - ne
1. The Registrar General, India Lo,y
2/A, Mansingh Road . c et
New Delhl - llOOll ~ for favour ofmformatron ' TR '#
2. T he Pay & Accounts officer (Census), C R
A.G.C.W & M Building o
I.P. Estate, New Delhi ~ 110002. - coes e T \
3. The DDCO/ADCQ.: c T
4. The Office Supdt: (Estt. & /\ccns) ' -

/ Shri Bimalananda Das, A«ll (.ompllc,r -
£ /\/0 fee /C))a.ma( g
" = ' &h

: ' TENCUSEN) f\5/7/’//
B © o Deputy Director of Census Operations,
/\.\:;:m\.ﬂ(-iu\\:illuli,V
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No.DCO/KE)/50/99/Pt.1/ 77
GOVERNMENT OF INDIA .
MINISTRY OF HOME AFFAIRS o
OFFICE OF ‘TT1E DIRECTOR OF CENSUS OPERATIONS, ASSAM,
G.S. ROAD, ULUBARI, GUWAHATI - 781 007. |

Dated Guwahati, the 28" Feb.,02. 1.

ORDER : N,

In compliance with the Hon’ble Tribunal’s order dated 8.5.2000 in OA No.142/2000 Shri Nagen
Rabha was appointed as Computor (now designated as Compiler) in the offfce of the DCO., Assam,
Guwahati against the temporary posts created for Census of India 2001 upto 28.2.2001. His services was
discontinued w.e.f. 1.3.2001 following discontinuation of sanction of some posts of Computor. However,
Shri Nagen Rabha is continuing in this Directorate as per stay order granted by the Hon'’ble Tribunal in MP
No.67/01 dated 27.2.2001.

As per further direction from the Honourable Central Administrative Tribunal in OA No.142/2000
dated 6.2.2002 to consider the case of Shri Nagen Rabha in the light of the direction given by the Hon’ble -
Gauhati High Court in writ petitions No.WP©2531/01 to WP©2537/01 the undersigned considered his case
for further continuation in the service but could not accommodate him in the post due to discontinuation of
sanction for some more posts of Computor vide ORGI’s letter No.11020/1/99-Ad.11 dated 18.2.2002.

Hence, services of Shri Nagen Rabha as Computor stands discontinued with the discontinuation of
the sanction of the post w.e.f. the afternoon of 28.2.2002. . '

/

(N.C. SEN)
Deputy Director of Census Operations,
: Assam, Guwahati.
Memo No.DCO(E)50/99/Pt.| / 2020 75 Dated 28.2.2002.
Copy to: , '
1. The Registrar General, India
2/A, Mansingh Road
New Delhi-110011

2. The Pay & Accounts Officer(Census) :
A.G.C.W & M Building ' -'.. ’
New Delhi — 110002. ' ' . . .

3. "The DDCO (DDO). L § o
4. The Office Supdt. ( A/C & Estr.). : ' T
~ Shri Nagen Rabha, Computor.

6. N olice /c)’a‘/uft :'

i

L (NC.SEN) Ad/2 /b2 v
* Deputy Director of Census Operation§, L
: " 'Assam, Guwahati.
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NQ.DCO/(E)/50/99/P1.I/410 26
GOVERNMENT OF INDIA "
MINISTRY OF HOME AFFAIRS
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM, .
G.S. ROAD, ULUBARI, GUWAHATI - 781 007.

Dated Guwabati, the 2,8'" Feb.,02. .
" . ORDER

In corﬁpliance with the Hon’ble Tribunal’s order dated 8.5.2000 in OA No.142/2000 Shri Arjun

< Baruah was appointed as Computor (now desigriated as Compiler) in the office of the DCO., Assam,

i .+ :Guwahati against the temporary posts created for Census of India 2001 upto 28.2.2001. His services was .

. discontinued w.e.f. 1.3:2001 following discontinuation of sanction of some posts of Computor. However,

of the sanction of the post w.e.f. the afternoon of 28.2.2002.

Shri Arjun Baruah is continuing in this Directorate as per stay order granted by the Hon’ble Tribunal in MP
No.67/01 dated 27.2.2001. o .

- As per further direction from :t'h‘e Honourabie Central Adnministrative Tribunal in OA No.142/2000
dated 6.2.2002 to consider the case of Shri Arjun Baruah in the light of the direction given by the H5A*ble
Gauhati High Court in writ pétitions No.WP©2531/01 to WP©2537/01 the undersigned considered his case

for further continuation in the service but could not accommodate him in the post due to discontinuation of

sanction for some more posts of Computor vide ORGI's letter No.11020/1/99-Ad.11 dated 18.2.2002.
. . » - ’

Hence, services of Shri Arjun Baruah as Computor stands discontinued with the discontinuation

/;
(N.C. SEN)

Deputy Director of Census Operations,
Assam, Guwahati.

Memo No.DCO(E)50/99/Pt.l/ L0 27 ~ 32— Dated 28.2.2002.
Copy to: : )
1. The Registrar General, India
2/A, Mansingh Road

New Delhi-110011

2. ThePay& AccouAnts Officer(Census)
A.G.C.W & M Building
New Delhi — 110002.

3. “the DDCO (DDO). ) L .
4. The Office Supdt. ( A/C & Estt.). ) . L N

/ Shri Arjun Baruah, Computor.
£ Notiee: Fomd : Lt

(N.C.SEN) AS2/2 2
Deputy Director of Census Operations,
Assam, Guwahati.
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FORM NO, 4 ' *
(See kule 42 ) |
: GENTRAL ADMINISIRATIVE TRIBUNAL GUWAHATI BENCH, {

i o GUWAHAT I ;

; i g i ' i! N \l‘. . it !

K i ORDER SHEET = y

P | Hoowtt

LS ;il‘ », . é

;’ 4 'J! »‘UIglnal NJ. ‘7_‘ llobL
%.ig 7 Misc.bet itioh TG,

o ,y Contempt petition No. /

5 ﬁ | :u Review AppllCatlun Nos /. :
i o |

ii ,. pllCani’-(s)' &mj US/{AM KQW/Q_ :D-é:vr 2 205

Jih’l " l

>(L : - *

nFResponden‘t(s) (o7 2:aas .

,Advocate for f\ppllcant(s) Mo R K- S‘ADﬂM oy §0~9~n~»

w,.‘.._

, t B Le-[< Noe 4 /sz/; (- Dag .
%Advocate for ‘Respondent ( s) CCee .
.’,31
i
!
! ORDER OF THE TRIBUNAL
' Heard Mr, B.K.Sharma, learned Sr.
' counael for the applicants. '
1
' The' applicat:.on ls admittad. Call
' for the records.
' t
‘ lssud notice to show ceuse as tg

,"uhy the interimmorder as prayed for ghall
t.not be granted, Returnable by tuos wesks,

oo , In the meantime, Respondents are diyect ed

| gartfiet (0 b”r“mﬁ;ﬁp"’ . not to ouffthe applicants from servicas till
e gL R . the returndGle date,

4 1 '

?}u List on 15,3.2002 for order.

X . —

-7 71 S4/VICE .CHAIRMAN
foo ‘ Sd/MENBE_B-(Adm)
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S /4 | . - 28 ' By F“O)E/Spced Post ﬂ""l"b(ex W\Q 5 :

.," .- “ ‘P ” § .

. v 1 tadiag . -
. '1‘c/$: “REGGLNLIND® ﬂ INER 7{{; g%} | ,

- “Helti. 1.2()].1/4/2000—7\(1.1\;
WITT LT

K f?? GomemuNxorlnmA
£\ g et Cp s

. MintsTry or TToMn ArPAIRS/Grin MANTRALAYA
v sirer & mgr <lovegra wn walaa

OFFICE OF THB REGISTRAR GENERAL, INDIA ,«‘/
ﬂv ’ 'dc T : P 1€Prﬁ P“""“'2/1\, Man51nqh RoadJ
\5  New I)clln, the: " - 14 02. 2000 N
\ T0, . R 'f.' R

A1)l DCOs,

i . . . .
[ . "

Subject : Filling up the poét‘.sancéioned‘lfbf' Census’ ;of : oy
, India-2001. . R B . = _ » ' §

@—‘i \/ Sir, " . ’ ‘ . Co | , ) . : | L :' .

I am dlrected to say "that a- numbeh“ﬁf“ﬁost&\have been'
sanctioned- for Censué’of India~ ~200). -Thesé posts are requ1red
to be filled in asﬁearly as poqsib1e As you are aware, all the
Group ‘C' posLs sanctloncd fo Lho above Census * ~and the
vacancies caused,yln .Group 'C' and " 'D‘: caLegorles, due’ to
promotion in hlgher grades are. to bhe fllled by mCOs and the
posts comlng undef Group 'R and 'B' are to be £111ed by this:’
office. ~You are’ reqﬁested to ensure that the. posts available
for Census -of. Inq;a“ 2001 in Group 'C' and . 'D';are filled
in only either eby .promotion. or on deputatlon basis in L
accordance with tHe provisions of Recru%tmenthules. Difgct'“?‘ ﬁf' .
recruitment ‘from oper market .is not to_be ‘made* in any case for g
the above posts.. A suggested model 'order' for promotions
against above mentioned posts is enclosed, which may be used
with suitable need based modlflcatlons

7

%

4

.
3
o

_l

i If- some of the officials appointed against Census of .
s India - 2001 posts' have to be regularised:-later, on C
availability of ‘long-term vacancies due '‘to wetirement eic,
i y separate orders for their regularisation must be issued
. : L -
b So far Group 'B' posts are concerned you aLe'
requested to Send by 25th February'2000 the A. C.R. d0551ers foq
last 5 years, v1g11ance clearance and senlorlty llSL of the
feeder grales of each category of Group: ‘B! posLs to. ennble us
to process the cases for their promotlons. Where ellglble
persons are not available for -promotion agalnst Group ‘s’ L
posts, action® “to - £ill ,dﬁf the post ‘on deputationmay bey; . b o
initia ted Dby the dxrectorate. Action taken in thJs regard be ‘.,

communjcatcd to ORGI.,

ALl posts, ‘to be ‘filled in by deputation may - be .

advertlsed in leading newspa'GLSzand Fmployment News, thrOugh

. .+ DAVP, in addition to c1rcu]a to-.Govt. of India and State Govt.
'{ pffices etc. ' : : :
W — . Y
Cadames et v 3TN o b

Bucrcer i nontienr ‘
o/ Capr i BB o ratensullys
N R O 5 . © Yours faithfullys
o (gpajzove o L Yo IR
L ‘. - o o\“\' \1\06 )
LTINS 41§
agtn. ; (M. R. Slngfl)'
. .A‘;rgh_‘a

Undor qocrcLary to the Govt. of Indxa‘-
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' ‘ iN THE CENTRAL ADMINISTRAT TRJBUN'AL m [y
R “ GUWAHATI BENCH : GU\\(\f HATI 3%‘(1
) e e
| ahuﬁi’ EETﬁf”
: OA No. 68/2002 0“3‘”1’ ,
| ShriBimalananda Das & Others ——Peitioner
l - :AVs -
, Union of India & Others ';;;';T ------ ReSPONdenfS
IN THE MATTER OF
h‘ Written statement submitted by the Respondents.
|
Preliminary oblectlon
|

| The O.A. is hit by prmcrple of promissory estoppels. Once the

oplhcants have accepted job.in terms of orders dt. 03.10.2000, they

estopped “from challenglng the . same. The order No.
(E)285/93/Pt. II/10956 dated 03 10.2000 annexed as

mexure—R/ 1.

|

o

~—
=

— D
— B

[
Cens

eliminary Submissions :
| Census is conducted in the country after every ten years under
tensus Act of 1948 under the dlrectlons of the Reglstrar General *

& Census Commissioner of India. For- the purpose of conductlng

Alod 2y

us, Directorates have been establlshed |n each State/Unlon

D03 2o



s.,) te rrj'flory with permanent staff to carry out the normal function of these

dlrectorates During the preparatory stage of every census, the
volugne of work increases to a great extent for which some additional
p®st;‘s are sanctioned for a very temporary period to cope with the

I

addmonal work generated during the period of census. After the peak

G

penod is over, the sanctions for these posts are discontinued and the

ser\nces of temporary staff are disengaged. This practice is being
contlnued since 1971 census. Therefore, the process of engagement,
re‘-elflgagement and disengagement of additional manpower for
census operations is not new thing in the census organization, rather
it isfi;a regular and inescapable phenomenon in each census since
1971 It is submitted that it is not appropriate to draw parailel between

th‘e C,ensus Directorates and other organisations either State Govt. or

Ceni%ral Govt. considering the nature and volume of work being

performed.

2) As per directions of the Hon'ble Tribunal in its judgments

dﬁteci 16.2.2000 and 25.2.2000 passed in O.A. 161/99 and 76/2000,

the |[3et|t|oners were to be absorbed only against the temporary posts

cr‘=ated for Census Operation — 2001. Subsequently, the applicants
filed
existing vacancies in terms of the judgments of the Hon'ble Tribunal
in| OAs No. 161/99 and 76/2000. In the interim order of Hon'ble
Tribunal dated 8.5.2000 passed in this OA No.142/2000, the Hon'ble

Tr bti!ilnal directed as follows: -

1]

;ian O.A. No. 142/2000 jointly seeking appointment in the then




€.

73
!

Os

ab

in

: A\
“ ...In view of this I am of the opinion that while the
concerned authorities may go ahead in calling the prospective
candidates on deputation as per Annexxure-3 circular dated
23.24.2.2000, they shall also consider and adjust the present 4
applicants as directed vide order dated 16.2.2000 and
25.2.2000. The benefits of these order would be restricted only
to the present 4 applicants who are agitating their cases. It is
made clear that this direction shall not apply to other similarly
situated persons who have not agitated their rights before the
Tribunal. It is further ordered that adjustment/absorption of
the applicants in pursuance of the order passed today will not

| confer any right on the applicants to further continue their

services after the census operation is over unless their claims
are considered on merits as highlighted in the O.A. List on

29.5.2000 for further order.”

: A copy of the judgement of Hon’ble Tribunal dated 8.5.2000 in
A No. 142/2000 is annexed as Annexure-R/2.

The applicants were re-engaged w.e.f. 3.10.2000 as per the

ove said order of the Hon'ble tribunal against purely temporary

posts created for census 2001. As observed by the Hon’ble Tribunal

th§ above said re-engagement order, it was specifically mentioned

that 1these appointments have been made against the purely

tel“npiorary posts sanctioned for Census of India-2001 and their

aplpofintment shall not bestow upon them any right for future

|

C

ntinuation in their service after census operation 2001 is over.




4 * 4

3) When the order of the Honble Tribunal was to absorb the

petntloners against Census Operation posts and they were engaged

agalnst census posts only as directed by the Hon'ble Tribunal, their

séwlces are bound to be terminated along with abolition of census

"

U
(S

-V

pmsts In view of the law laid down by the Hon’ble Supreme Court in

moh of India & Ors. - Vs - Harish Balkrishan Mahajan, 1997(1) P. 50

|
CSLJ) Jawaharlal Nehru Krishi Vishwa Vidyalaya, Jabalpur M.P.

S ” Bal Kishan Soni & Ors. 1997(2) P. 175 (SCSLJ) and Committee

of Management, Arya Nagar Inter College, Arya Nagar, Kanpur

—
=

0

oﬁgh its Manager & Anr. - Vs - Sree Kumar Tiwary & Anr. 1997(2)
1578 (SCSLJ), the applicants can not be regularized and once the

>stf!is abolished, the applicants can not be continued.

l The O.A. 142/2000 has now been finally disposed of by the
an’fble Tribunal vide order dated 06.02.2002 directing as under:

“. In our view this mater is also squarely covered by the

decision of the Tribunal finally merged in the decision

| I rendered by the Gauhati High Court in WP(C) Nos.

25312001, 25322001, 2533/2001 2534/2001, 2535/2001,
‘;i 2536/2001 and 2537/2001 on 7.6.2001. The High Court in the
I aforesaid judgement clarified the orders of the Tribunal and
directed the authorities to offer the vacancies to the
| retrenchees according to their length of service. A person

with longer length of service in a particular category would be

offered the job first and the other retrenchees in that order.




5 ¢
After exhausting the retrenchees, if there are still more
vacancies available, these may be filled by any other method
provided under the rules. In view of the aforesaid direction
we dispose of this application directing the respondents to
consider the case of these applicants also in the light of the
decision rendered by the Gauhati High Court in the

aforementioned Writ Petitions...”

It is submitted that the cited order dated 7.6.2001 passed by tHe

Honble High Court is in respect of the census posts only and

acl:cc?lrdingly the order dated 6.2.2002 passed by the Hon'ble Tribunal
fi rt?alfl disposing of OA No. 142/2000 is also in respect of the census
” ts. The appllcants therefore can not seek any relief on the

sﬁrer gth of these orders in respect of the regular posts as sought in
the OA.

5) || The applicants are seeking absorption against regular posts. It

is| {submitted that there are no regular vacancies of

Com?putor/CompiIer or L.D.C. to absorb the petitioners. Further the

appolntment to regular post of Computor (now Compiler) is made

th‘rOLgh 100% promotion failing which by deputation and failing both
bi dllrect recruitment in accordance with the recruitment rules framed
ur&der article 309 of the Constitution of India. In case of appeointment
to the post of Computor, direct recruitment shall be resorted to only
after| exhausting first two modes i.e. promotion and depuiation in
accordance with the provisions contained in the recruitment rules. In

case of post of LDC, appointment is made by direct recruitment

-t
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) through Staff Selection Commission. The applicants can not be

;opmnted against these posts avoiding selection through Staff

Selectlon Commission. The applicants cannot be regularized/

a:pgmnted against regular posts through back door in deviation of the

récrﬁitment rules framed under article 309 of the constitution.

H\bwever in view of the order of the Hon’ble Tribunal as and when
occasmn will arise to report any vacancy to SSC for dlrect

recrgltment, the department will write to Staff Selection Commission
to“ aé:t as per law laid down in the case of G. Ameenuddin by Hon’ble

SLpreme Court as also as per the order of this Hon’ble Tribunal. The
resp sndents crave the leave of this Hon’ble Tribunal to refer to the
di,-cmlon of Hon'ble Apex Court in 1992 SCC(L&C) P. 805 1996 (2)
SCSLT P. 316 State of Haryana & others V/s Piara Singh & others
1$92 (4) Supreme Court Cases 118.

|
[
i
|

6) f That it is respectfully submitted that in the DOPT’s instructions

dated 23" July, 2001, it is clearly provided that no appointment can
be made on ad-hoc basis by direct recruitment from open market. |t
is also pertinent to submit here that in aforementioned letter, it is
further provided that if in an exceptional case (e.g. in the case if
o] ¢ eratlonal organization), it is inescapable to resort to ad-hoc

a

-r'x

\lntment by direct recruitment, prior concurrence of DOPT
| (E_Istabhshment “D” Section) may be obtained by giving full and
c

(@)

mplete justification for the same. It is submitted that in the present
c

(V)

sei‘ under the compelling circumstance and under the threat of
c

O

nt?"mpt, the petitioner was given ad-hoc job by the Directorate of

|

Cenéus Operations, Assam, without prior concurrence of DOPT.,
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eréfore the appointment of the petitioner was contrary to rules and
{ﬁstr!igjctions on subject and is irregular. In view of the law laid down by
the fion’ble Supreme Court of India in the case of Ashwani Kumar &
O'rs.I;— Vs - State of Bihar & Ors. (page 281), the initial appointment of
e @;oetitioner being contrary to law, there is no question of their

arization. The relevant portion of the judgement is extracted

“As we have seen earlier when the initial appointment by Dr.
Mallick so far as these daily wagers were concerned were
illegal there was no question of regularizing such employees
and no right accrued to them as they were not confirmed on
available regular vacancies under the scheme. It passes
one’s comprehension as to how against 2500 sanctioned
vacancies confirmation could have been given to 6000
employees. The whole exercise remained in the realm of an
unauthorized adventure. Nothing could come out of nothing.
Ex nihilo nihil fit. Zero multiplied by zero remained zero.
Consequently no sustenance can be drawn by the appellants

from these confirmation orders issued to them by Dr. Mallick

. on the basis of the directions issued by the concermned

authorities at the relevant time. It would amount to
regularization of back door entries which were vitiated from
the very inception. It is not possible to agree with the
contention of leamed counsel for appellants that the
vacancies of the scheme had nothing to do with regular posts.

Whether they are posts or vacancies they must be backed up

T
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by budgetary provisions so as to be included within the
permissible infrastructure of the scheme. Any posting which is
" dehors the budgetary grant and on a non-existing vacancy
would be outside the sanctioned scheme and would remain
totally unauthorized. No right would accrue to the incumbent

of such an imaginary or shadow vacancy.”

Parawise Reply :
|

1.0 That with regard to the statement made in para 1 of the OA the

R?spondents beg to state that in compliance with the Hon'ble
Tnbunals order dated 8.5.2000 in OA No.142/2000, out of the four
apphcants the three applicants were appointed against purely
temporary posts of Computor (now Compiler) sanctioned for 2001
Census and one applicant was appointed in a temporary resultant
vacapcy of Asstt. Compiler occurred temporarily due to promotion of
incuri1bent to the higher post sanctioned for 2001 Census. Eleven
temd‘orary posts of Compiler were sanctioned w.e.f. 1.2.2000 to
28.2.2001 and only 8(eight) posts of Compiler were extended for a
funhgr period of one year upto 28.2.2002. On discontinuation of three
posts of Compiler w.e.f. 28.2.2001 as a result of review of the work
load | of 2001 census, the services of applicants were terminated w.e.f.

28.2.2001.

The applicants then filed an MP No. 67/01 before the Hon’ble
Trlbunal and the Hon’ble Tribunal granted stay vide order dated

27.2.‘;01 and hence they were continuing in their services on the
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k.) s1'ref§hgth of stay order till 28.2.2002. The Hon’ble Tribunal, however,

dsﬂlosed of the OA No0.142/2000 dated 6.2.2002 with a direction to
the EE‘respondents to consider the case of these applicants also in the
hght|of the decision rendered by the Gauhati High Court in the WP(C)
NHo 2531/01 to No.2537/01 dated 7.6.01, which (.yvas in respect of the

cengus posts and not the regular posts. The workload of 2001

Clen"ius is being reviewed from time to time from the progress

‘ ts. The Govt. of India, O/O the Registrar General,,ln_di_a, on

fu'rt r review , abolished 6(six) posts of Compiler in DCO, Assam on

C

C

Trjibi

ompletion of 2001 Census work on expiry of the term of sanction on

28. 2'|2002

i The respondents have consndered the directions of the Hon’ble
nal in its order dated 6.2.2002 in OA No. 142/2000 but could not

c»ntgﬁnue the three applicants re-engaged in the post of Compiler due

to abolition of census posts in which they were accommodated. As

| ;ﬂ&

regards Shri Bimalananda Das, who was appointed against the post

]

of Asstt. Compiler fallen vacant temporarily, could not be

ac cc;mmodated in the post as he cannot continue in the post as per

the d|rect|on of the Hon’ble Tribunal read with Hon’ble Gauhati High

C

l
urts order dated 7.6.2001 as he never served in the post of Asstt.

(@)

Corripller during 1991 Census.

2.| 1 That with regard to the statement made in para 2 to 4.2 of the

OA, f[the respondents beg to offer no comments.
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\5 3 ‘ That with regard to the statement made in para 4.3 & 4.4 of the

A,%ithe respondents beg to state that the following applicants were

inted on adhoc basis against the purely temporary posts

sanc?;tioned for 1991 Census after getting exemption from the SSC for

] such short-term vacancies.

SIEiI Name Post in which appointed ‘Date

No - of

b termination

From To |

14 | Shri Bimalananda L.D.C. 31.12.93 31.12.93
I |Das 4.6.93

2] | Shri Nagen Rabha | Computor | 31.12.93 | 31.12.93
4.6.93

13] | Shri Arjun Baruah Computor

|} 4693 1311203 |31.1293

L
Staff
post

were

=
O

Hon'|

| Recruitment to the regular posts in Group ‘C’ is done through

Selection Commission (SSC) only. Regular appointment to the

cannot be done by the respondent without sponsorship from

| On discontinuation of the sanction of these temporary posts

creat;ed in connection with 1991 Census, the services of the applicant

|

terminated w.ef. 31.12.93. The applicants alongwith others

v_véver filed an OA No0.269/93 before the Hon'ble Tribunal and the

; le Tribunal disposed of the OA No0.269/93 on 5.6.98 directing
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J the ri'fspondents to act in accordance with the decision of the Hon’ble

Sup‘:reme Court in UOI & Ors. VS-Dinesh Kr. Sexena in (1995) 29
Ai'l'CI 585. In this case the direction of the Hon’ble Supreme Court was

td c@nsider the retrenched Census employees “for appointments in

ar;‘by regular vacancies which may arise in the DCO and which can

b% fillled by direct recruitment, if such employees are otherwise
qualified and eligible for these posts”. The Hon'ble Supreme Court
fuirth_;Lr directed that “the appellants and/or the SSC may also
cc!ms;der giving weightage to the previous service rendered by such

erénp‘loyees in the Census Department and their past service record in

th;e q:ensus department for the purpose of this selection to the regular
pci:sts;. The Hon'ble Court also observed that “the retrenched Census
eriinp,lloyees will, however, have a right to be considered only if they
fu@filﬁall other norms laid down in connection with the posts in question
urﬁdér the Recruitment rules and/or in other departmental
re:gultations/circulars in that behalf.” It is submitted that as and when
regular vacancies will be available, the applicants shall also be
cons:i dered alongwith other candidates through the Staff Selection
qur%mission as per law laid down 'by Hon’ble Supreme Court in the

cése of Govt. of Tamil Nadu Vs. G. Ammenuddin and others.

.| A copy of the order of Tribunal dated 5.6.98 in OA No. 269/93 is
annexed as Annexure-R/3.

4’ That with regard to the statement made in pafa 4.5 of the OA, the
re%pondents beg to state that the applicants were informed about the
faictqbl position after considering their representation dated 25.6.98
|

|
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J vide;this office letter No. DCO(E) 34/98/9780 dated 21.9.98 annexed

as Annexure R/4. But the applicants did not respond to any

advertlsement made by SSC for filling up regular vacancnes for DCO,

Assam It is also relevant to state here that during the year 2000, the

Go ernment sanctioned a few temporary posts to attend to the

achltlonaI work of 2001 census to this Directorate w.e.f. 1.2.2000 to

\l
28. 2.2001 with a direction to fill up the posts either by promotion or by

deputation only. It was specifically instructed that direct recr_kuvitmeﬂnt

frTm open market is not to be made in any case for these temporary
\l -
census posts. The above facts have also been brought to the notice

ofH the Hon’ble Tribunal by filing a Review Application No.5/2000 and
13/2@00 on the judgement and order passed in OA No.161/99 dated
16.2;5|2000 and OA No.76/2000 dated 16.2.2000 and 25.2.2000
reispéctively As per direction of the Hon'ble Tribunal passed in O.A.
161/99 and 76/2000, the petitioners were to be absorbed only against
thtr temporary posts . created for Census Operation - 2001.
Subs quently, the applicants filed a O.A. No. 142/2000 jointly seeking
appomtment in the then existing vacancies in terms of the
judgements of the Hon'ble Tribunal in OAs No. 161/99 and 76/2000.
In the interim order dated 8.5.2000 passed in this OA No0.142/2000,

the l-jon ble Tribunal directed as follows:

“ ...In view of this I am of the opinion that while the
concerned authorities may go ahead in calling the prospective
candidates on deputation as per Annexxure-3 circular dated
;i 23-24.2.2000, they shall also consider and adjust the present 4
applicants as directed vide order dated 16.2.2000 and
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25.2.2000. The benefits of these order would be restricted only

to the present 4 applicants who are agitating their cases. It is
- made clear that this direction shall not apply to other similarly
situated persons who have not agitated their rights before the
Tribunal. It is further ordered that adjustment/absorption of
the applicants in pursuance of the order passed today will not
confer any right on the applicants to further continue their
| services after the census operation is over unless their claims
are considered on merits as highlighted in the 0.A. List on

29.5.2000 for further order.”

| The applicants were re-engaged as per the abovesaid order of
‘ 4
the Hon'ble tribunal against purely temporary posts created for

census 2001. As observed by the Hon'ble Tribunal in the abovesaid

orldeir, it was specifically mentioned in their appointment letters that

theiﬁ appointment shall not bestow upon them any right for future

|

ccionti_nuation in their service after census operation 2001 is over.
B
5i i That with regard to the statement made in para 4.6 of the OA,

the irespondents beg to strongly deny that the circular dated

"
23/24.2.2000 issued by the then Director of Census Operations,

ATsa;‘m inviting applications for filing up the census posts by
P
deputation was with a malafide intention. It is submitted that the

B
i
i

ondérs in O.As. No. 161/99 and 76/2000 were passed by the Hon'ble

|

bu;nal on 16.2.2000 and 25.2.2000, whereas the circular dated

|

tri
ZL/ZZ.Z.ZOOO was issued by the Director of Census Operations,

Afsam under instructions from Govt. contained in O/O the Registrar
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\J Genéral, India letter No0.12011/4/2000-Ad.lV dated 14.2.2000

annexed as Annexue-R/5 that the census posts would be filled up by

dethation/promotion only. In this connection, it may be mentioned
l | the Hon'ble High Court, Gauhati in its judgement dated
3‘ 3 2000 in the Misc Case No0.323/2000 (CR N0.2924/98), allowed

thle _respondents to fill up the temporary posts by deputaticn basis.

The 'abovesaid judgement of the Hon’ble High Court dated 30.3.2000
is| annexed as Annexure-R/6. MoreoVer, the Hon’ble Tribunal also in

its ih‘terim order dated 8.5.2000 in OA No0.142/2000 was pleased not

to interfere in filling up the census posts by deputation. The directions

|

in the aforesaid order is reproduced below

“...] have considered the rival arguments. In my opinion
| staying the operation of Annexure 3 (order) dated 23/24/2.2000
| will result in complete stoppage of census work and therefore
the prayer of learned counsel for the applicants in this respect

cannot be granted....”

E It is submitted that the cited order dated 7.6.2001 passed by the

Hon'’ ble High Court is in respect of the census posts only and
ac cordlngiy the order dated 6.2.2002 passed by the Hon’ble Tribunal
finally disposing of OA No. 142/2000 is also in respect of the census
pcf:sts The applicants, therefore, can not seek any relief on the
st!rerigth of these orders in respect of the regular posts as sought for

in the present OA.

@‘I
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.J 6 That with regard to the statement made in para 4.7 of the OA,

the ‘j?respondents beg to state that the applicants were appointed

against the purely temporary posts of Computor created for 2001

CLn!é,us and resultant vacancy of Asstt. Compiler caused due to

N

pr‘orrrotion of incumbents to the higher grade of Computor created for
200‘!i Census in compliance with the Hon'ble. Tribunal's order in O.A
"j 2/2000 on 8.5.2000. It is a fact that the Post of Asstt. Compiler

is a) permanent post, but the post fell vacant temporarily due to

O
-
=

témpﬁ»orary promotion of some regular Asstt. Compilers to the posts of
|
Con%putors. Regular appointment to the post can be done only

agai

recruiting agency, i.e. Staff Selection Commission. Besides that there
Weré eight post of Computor available in the directorate during the
periéd from 1.03.2001 to 28.02.2002 against which two applicants

ere appointed in compliance with the aforesaid judgement of the

st a regular vacancy and that 'tqo through the designated

W
Honggble Tribunal. Sanction of six posts out of eight has been

{
discontinued w.e.f. 01.03.2002. Consequently the services of these

|
a‘erI:’il'cants were discontinued due to reason stated above. There are

|

no pﬁermanent vacancies in this Directorate except a post of Asstt.
C”ompiler which is reserved for OBC (backlog) and the requisition for

w;hic:h is pending with the Staff Selection Commission due to non

i ' )

ré’ce_'pt of Clearance certificate from the MHA. The letter from the
I
SSC; asking for the clearance certificate is enclosed as Annexure-R/7.

T1e'; letter dated 09.04.2001 being referred to in this paragraph has

no éelevance now, as it is too old and does not tally with the

incumbency position obtaining as on date.

¥
i
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\ The respondents also beg to state that the services of the two

PF%'icants holding the post of Computor (Compilers) were

Q .M

(7]

e}

]

p1ace in a promotional post. Moreover, the Hon’ble Tribunal in the

rder dated 8/5/2000 directed the respondent to con3|der these

DN O

|

SO ordered that the “adjustment/absorption of the applicant in

Q

ursliuance of this order passed to-day will not confer any right on the

i®)

ppflcants to further continue their services after the Census

pe‘ratlon is over unless their claims are considered on merits”

‘ ; Copy of the Recruitment Rules for the post of Computor and

A|sstt Compiler along with the direction from the Govt. of India’ vide

I
IeH er dt.14/2/2000 for filing up the vacancies are annexed as

exure-R/S Annexue-R/9 and Annexure-R/5.

It is submitted that Hon'ble Tribunal passed order dated
6.2.2&.002 in OA No. 142/2000 and after due consideration, the
se!arvices of the applicants were terminated w.e.f. 1.3.2002. Therefore,

!

it jis inot correct to say that their services were terminated during the

pei:ndency of OA No. 142/2000. Two statements (Statement-l and
| _
S1!'at~lement=ll) indicating incumbency position as on 1.3.2002 in

regular and census posts are enclosed as Annexure-R/10 and
Ahnéxure-R/11.

iscontinued with discontinuation of census post of Computor. Their
er\f{/ices could not be regularized as there was no vacancy and the"{‘

ost of Computor is a promotional post. Regularisation cannot take

pplicants against 2001Census post only. The Hon’ble tnbunal has

- T e et
I X ’r

S T'W‘



£

T

Y

17 , \o

'J 7. | That with regard to the statement made in 4.8 of the OA, the-

resﬁondents beg to state that the termination orders of the applicants

w%Lre'- passed after the discontinuation of sanction of 2001 Census.
p&sts. In the interim order dated 8.5.2000 passed in the OA)‘ “

No. 1%42/2000, the Hon’ble Tribunal directed as follows:

“ ... It is made clear that this direction shall not apply to other
similarly situated persons who have not agitated their ri'ghts
before the Tribunal. It is further ordered \'that
adjustment/absorption of the applicants in pursuance of the
order passed today will not confer any right on the applicants

to further continue their services after the census operation is

over...”

¢

[ The applicants were, therefore, re-engaged as per the

apovesaid order of the Hon'ble Tribunal against purely temporary
péstis created for census 2001. As observed by the Hon'ble Tribunal
‘ the abovesaid order, it was specifically mentioned that their

N

appointment shall not bestow upon them any right for future

in

cciimt;i‘J‘nuation in their service after census operation 2001 is over. It is
al!sof submitted that the cited order dated 7.6.2001 passed by the
Hloh’ible High Court is in respect of the census posts only and
accordingly the order dated 6.2.2002 passed by the Hon'ble Tribunal
ﬁnalhy disposing of OA No. 142/2000 is also in respect of the census
pt’)sts. The applicants therefore can not seek any relief on the

strength of these orders in respect of the regular posts.




. *
H{ ’

) 8

th

18

| That with regard to the statement made in para 4.9 of the OA,

e irespOndent beg to state that most of the deputationists are

!
agaihst the resultant vacancies in the post of Computor, etc. Onlytwo

deputatlonlsts are continuing against the census posts of Compiler,

but ‘they are senior to the applicants by way of the period of'

9.
th

62/2:2002 are not applicable in this case. However, it is submitted that

in!

1
th
th

dep

[

ccont inuing to these posts. Therefore the action in continuing these_"

itationists is not arbitrary and illegal.

That with regard to the statement made in para 4.10 of the OA,

e erespondents beg to offer no comments as the facts of the OA No.

view of the facts narrated in this written statement, the applicants

donet reserve relief as prayed for.

That with regard to the statement made in para 4.11 of the OA,

) 1
‘\
e iespondent beg to state that the applicants have misinterpreted

e |rection of Government contained in circular dt.14/2/2000 issued

b)‘/ the ORGI, New Delhi. The referred term of the circular applies to
the

*promotees from regular Staff against 2001 Census posts.

|

Therefore the applicants are not at all entitled for absorption on

regu ar basis against the long term vacancies.

st

!

\ That with regard to the statement made in para 4.12 of the OA,

espondents beg to say that the application is misconceived and

urrjustmed and that it is a fit case to be dismissed at the admission

|

age itself on the following grounds .

‘1:
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| (i) The termination order with regard to the applicants was

| issued after the abolition of 2001 Census posts.

!
| -
' (i) There is no regular vacancy against core side and therefore -

Ej the applicants cannot be considered for retention.

(i) That the applicants cannot be considered for any other

category of post as per the Hon’ble High Court’s order.

. (iv) That the applicants are not even qualified for other

categories of posts.

(v) That the applicants cannot be considered for appointment
E
| against any direct recruit quota without the sponsorship from

| the Staff Selection Commission.

12. b That with regard to the averments made in paras 5.1 to 5.3, the
re‘sp’f:ndents beg to state that the averments made in these paras are
m scﬁfonceived and baseless as the order dated 6.2.2002 in OA

No. 1"i42/2000 directs to re-engage the ex-census employees against

the tem:porary posts created in connection with census 2001 only and

not agalnst the regular posts or to regularize them against the regular

p@sts The order dated 6.2.2002 also does not direct the respondents

to continue the census posts. The answering respondents

)

re pectfully beg to state herein that, neither the Hon’ble Gauhati High

]

Caurzlt nor this Hon'ble Tribunal has directed them at any point of time

to régularize the services of the applicants against the permanent

;i‘
|

!
i
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- vacancies in core posts. But it further stated herein that the applicants

K

=N

camjot be regularized against such permanent vacancies, if any, in

core posts, by giving a complete go-by to the relevant Recruitment

Riulé”’s. This established position of law has also been reiterated time. o

and again by the Hon’ble Supreme Court in a catena of decisions. o

That with regard to the staterhent made paras 5.4 and 5.5 of

the

|

)A, respondents beg to state that the averments made in these

N e ST o

para: are misconceived and baseless as the order dated 6.2.2002 in
OA No 142/2000 passed by the Hon'ble Tribunal does not create any

nght in favour of applicants to be regularized. It is submitted that

th
a

.. 1

ere is no vacancy in the Directorate in the post of category
>p|||cable to the applicants i.e. L.D.C/Compiler against which the

appllcants could be considered for further continuation. It is also

[ el

S
ac
th

14
th

P
OA

agd

__l\

Q)-

or
‘th

Cﬁ

bmltted that appointment against the regular posts is to be done in
cordance with the recruitment rules framed under the article 309 of
e @onstltutlon of India.

LThat with regard to the statement made paras 5.6 and 5.7 of
\h

e ?)A respondents beg to state that the averments made in these

lras are misconceived and baseless as the order dated 6.2.2002 in

h.

lly and not against the regular posts or to regularize them against

0.142/2000 directs to re-engage the ex-census employees

st the temporary posts created in connection with census 2001

e r'f-**gular posts.

|
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J 15. i That with regard to the statement made paras 5.8 and 5.9 of
the pA respondents beg to state that the averments made in these

aré“fs are misconceived and baseless as termination orders dated

=y<md 28.2.2002. It is submitted that the order dated 6.2.2002 in OA

( der of their seniority against the temporary posts created in
conr}\ectlon with census 2001 only and not against the regular posts

or to regularize them against the regular posts.

: “ That with regard to the statement made in para 5.10 of the OA,

rrlsconcelved and baseless as the employees taken on deputation

are Uelther senior to the applicants in the order of their seniority with
refefence to their period of current service in the census posts or are
c:n‘tlnumg in the resultant vacancies in the regular posts. It is also
SJbl.nltted that the termination order dated 28.2.2002 has been

is-sued as the concerned census posts have been discontinued by

Govt due to reduction of workload of census 2001 and there are no
SJclh posts available for continuing the applicants beyond 28. 2 2002.
It 'Si submitted that the contention of the applicants that the order
d'ated 6 2.2002 in OA No.142/2000 directs to regularlze them is totally

17. % The OA is premature and is hit by Section 20 of AT Act, 1985.

32¢ 2002 have been issued as the concerned census posts have‘
=en discontinued by Govt. due to reduction of workload of census{f

p
2
b
2 )0}1 and there is no such post available for continuing the apphcants
b
N
0

o.’,‘42/2000 directs to re-engage the ex-census employees in the

respondents beg to state that the averment made in this para is

i e WP AT el wh L
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3. With regards to para 7 of OA, the respondents beg to offer no

comments.

19. The content of paras 8 and 9 are misconceived and devoid of

merit and hence deserve to be dismissed. The applicamté are not

entitied to any interim relief. The Hon’ble Tribunal may be pleased to

reject the O.A. as well the payer for interim relief.

0. ltis submitted that Para 10 to 12 need no reply.

VERIFICATION

| I, Shri N.C. Sen presently-Working as Dy. Director of Census
Operations, Assam duly authorized and competent to sign this

verification, do hereby solemnly affirm and state that the

|| statements, made on para 7, /0 (4 are true to my

‘knowledge and belief "and those made on para

/ & being matter of records, are true to the best

my information derived from the office records and rest are my

| humble submission before the Hon'ble Tribunal. 1 have not

suppressed any material facts.
And | sign the verification this & &92"‘ day of April 2002.

A/A;,./ wechy Greccly

Deponent
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| Assp,u s Gmth-7. L
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Present ; Hon‘ble Mr A.K. Mishr .
1 Member.' - :

Mr J.L Sarkar. 1earned couns 1 for
the applicants and Mr A, DeB RoY
' Sr.C.G.S.C for the respondent',p4
This case Was-listed on’ 31.5 2000

been
' and hasLtaken on bOard-on the’ oral

submission of the lear36d cehnsel ‘for -
the applicanté. learned counsel for the
appllCantS submits that in this ‘case
the respondents have issued Annexure-3
orcer ignoring the bentfit granted to
the applicants vide order dated 25.2.
2000 for absorption. He furtheﬁbsuP
that the order dated 14§.2.2000 in favour
T the aplicant Sri Arjun Baru: and the
order dated 16.2.2000 xR passed in
O.A. 161/99 in favour of other 3 appli-
cants. But the respondents are adopting
another mode of recruitment for £illing
" whe vacancies for the census opera-
ticn 2000-01 a&@ ignoring the directlon
Or absorbing the -applicants for such
PvSts. In view Of this the Operation

contd., .,
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’,c.» of thc Registry
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+ .Date

+ Qrder of the Tribunal ¢ ¢

-

8+5.2000

“dated 23/24.2.2000 be stayed. fearned

‘a different scheme has been £ormu1ated

‘applicants on the suitable vacancles
in the census operation of 2000-01. In

of order ‘of respondents, Annexure-B
counsel for the reSppndents submits that .
there is no intention to disregard -the
order passed by the Tribunal. However, .,

by the Central Government 80 that after
the census operation is over the persons
who are proposed to be taken on deputa-
tio%t?e sent back to- therepartment.‘ KR

'Moreover, there is'a.ban 'on direct: rec-' '

ruitment and hence the question of
absorption at the ‘moment - cannot be taken,
in hand by the respondents and therefore
the scheme, as formulated by the Central
Government relating tb £11ling the posts
to carry on the census Operation should
not be stayed. R ,;_ = ’ﬂ

‘T have considered the rival argu—
ments. In. my opinion ataying the opera=
tion of Annexures3 order dated 23/24 2.

e ~
2000 will result(fomplete.stOpan of .
census work and therefore the prayer of ) -

learned counsel for the applicants in
this regpect cannot be granted But at
the same tiime the order dated 15.2.2000 . '
and 25.2.2000 passed, in two different
0.As also cannot lost sight of, in which*
there were clear directions to the
respondents authorities to absorb the

view of this I am of the opinion that
while the concerncd autho;itiee may go
ahead in calling the prospective candi-
dates on deputation as per.Annexure~3 _ '
circular dated 23/24.2.2000 they shalll
also consider and adjust the pwesent
4 applicants as directed vide order
dated 16.2.2000 and 25.2.2000. The ¥
benefits .of these ofders would be res-
tricted only to the .present, 4 applicants
who are agitaténg their cases.iimn J'vU'L:'
|

contd..
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yhere.No, /3 7.

Order of the Tribunal %ﬁ(

1t {8 nade clear that thi's direction

. shall not apply to other simildrly

situated persons who have not agm;ateo
their rights be fore the ' 'rribunul ‘
" is further orderéd that’ adjustment/ab«

~tion of the aple.c.ants in ‘pursuance os

the order passed today will nct confe:
| any right on the appl.xcants to furthe:
continue their gervices after the cen.
Operation. is over unless their claime
are consi.-o.érea un méflcs e{; nl.g;r.».}.'- i

: -

in che O.A.,:

Libt on 29 b 2000 ::or furrher o
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CENTRAL ADMINI smxr:rvz TRIBUNAL, GUNAH‘ATI"‘ *BENCH .

Justice Shri D.N.Baruah, Vice-Chairmén. o yﬁq}gf='{
] ' Pl w:(‘
shri G.L.Sanglyine, Administrative Member. . n;wf-ﬁﬁé.
o B Sl A
- A "“: !

Shri Santanu Goswarii and 20 others. ,a,[', Awplicant

) R = .\: . "'(:" \I_ .

By Advccate .shri B.Malakar - FURT g3

- Versus - P : 5

1. Union of Iﬁdia

represented by Secretary,
Ministry of Home Affairs,
New Delhi.

New Delhi.

3. The Direct~r, —
Census Operations. Assam, SRR
Guwahati . . .

,‘_ . . . n -
By Advocate S/Shri S.ali,Sr.C. Gouoc and
G Sarma,Addl.C.G.S.C.

-
’

- - s

QRDER™H

G.L.SANGLYINE , ADMINISTRATIVE MEMB‘ER E—

,}:j«\ﬁls,';‘.-

\ . [ SUES BEY

“ NS Twenty one applicants who were employees under the
=N

-

‘“\Dlrector of Census OperatLon. Assam had submitted this
..‘3
. )Drlglnal -pplication. They were allowed vide order dated

30.12.1993 to join in this singlc application. The names of

the applicants, their designations and dates of appointment-

are indicated herein below ;— B B \\

Sl.No. Name ‘Designation Date of appointment le
1. shri Santanu Goswani, Computor_': 13.3 1991

2. Shri Indrajit Das " . +1.4.1991

3. shri Ranjan Goswami " ‘ 34641993

4. sShri Tara Charan Kalita " ‘ 34601993,

S. Shri Bikul Hazarika " ' 3;6$1993

6. Snri Arjun.Baruah . " , 3601993

7. Shri Nagen Rabha " 3.6.1993



- "'.—

. .
R T
Al .
Y

* - PS -
0 )/ y l |
gggg. _ Desiggation
_ ;;ri Jibon Malakar., éomputor
9. " Hara Kanta Das o .
L0, md. Khalekur zaman. . g3 .7iH99Eh
L). snri Harish Ch. Rebhg o 2347 .1_;9.93.; L
12. Smt. Ratna Bhattatharjee 10.9. I§§3 EJQ i
3. »  Archana Barman " - 10.9e 1993 A5
14. shri Karuna D3s " _ 10. 1’)..13‘93i
16 Fsnt . Geeta pevi . " ’ 10.11.19?§
16. Shri Jiten Kre Deka hsgct .Compiler © 10.11.1993
17. " pimalananda Das,Lower pivision Clerk 3.6.1993 f .
L. smt. mnima Hazarike . 104111993
19. shri sailen Doley . c ._1_0.1'_1,199'3
20, " Jayanta Das peon 22.3 1991
21. ™ Ajit kr. Das ‘parash S 7.9 1990.

Except in'the case of appointment of the’ Peon and the Faraeh

mentioned above whose case will be mentioned separately all

!ﬁ 1, : ijes

appoidtments were made on purely remporary and adhoc basis.

”&;n respect of those appo;nted prior to 1993 the appointment_
<

etters Spec1fica11y mention that the post wae purely

‘ A

; ‘ €%mporary created specifically in connection with the 1991

fi} ‘oensus work and would be abolished on completion of the work
ﬂf’ and the incumbent will be retrenched and tpe Government would

have no 1iability thereaftere. in resﬁect-og tnoee appointed

{in 1993, the app01ntment letters stipulatew in addition to

the above that the appointment is adhoc in nature and likely"

to continue upto 31- 12.1993 only or may be terminated before

that date or the extended period., as the case may be by ‘giving

one month's notice {yom either side or one month's emoluments

in lieu thereof . snri Jayanta Das, Peon was appointed rempo-

rarily against the post which wasvpurely temporary created

specifically in connection with the 1991 census work and would

be abolished on completion of the work and the {ncumbent will |

e retvrenched and the covernment would have no liability

~ —Y
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thereafter. Shri snjit Kr.bas, Farash was appointed
*Joorurily in the office of thic WMrector of btnwua
i

Opcration, Assam, suvahatie the apyointment was purcly*

R :
tenporary and was liable to be terminated at any tineu

S " Y ;

without notice and assigning any Icason thereof. His: fff
appointment letter aves pot refcr to the Census Opcration
of 1991 or thet it was an 2c¢ hoc ~wu01ntmcnt:h6;:thc bdoi
6i their appoinimznt letters the ao‘llcants'jointu tne;*
rcsnective posts. n 21 12 1993 thic Lesvonoent Ho.s,.tlc
Dircctor of tensu oweration. Assam. buwahati ASaued the
impugned order dated 21- -12-1993 to the eifect that the
services of mLt arvlicantv stood tcrrtnated with effeat
from 31-12~ 1993 on the ground that the sanction of theae
posts expired on 31-12.1993. Hence this Original Applica--
tion%(0.As for short). S T
2. In this O.A. the applicants have prayed that the
impugneo order No.DCO(E)97/80/Vol I dated. 21-—12-1993
terminating their services be quashwa. HMreSe li. learned
SreCeGeSeCo,y hws opposea the prayer ©f the applicants

and supported the action Pf the rcsganents. fccording to
tir.Ali, the apylicants havc’noxrca"ou to be agoritved Vlth
th= impagnel orucr, xhc)mcrt aIVOJDLLJ for a specific
period on ad hoc pasis with a ap801£lc purpose. ih'y have
no right to continue in the poats 1nder~nitc§ In, oupbort
of this contention rcliance was placed on the oecisio\\

of the Hon'ple Supreme Court,?birector. Institute of

‘

lnanagement bevelopuent, UePo , Versus - Pushpa Srivastave
(Smt) repo_ted in (1992) 21 ACC 377, lireS.e1di iurther
crbmits that the tenan of their aprointnents are clearly

written in the sweceive anpointment letters and the

contd/-
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gj&- applicants had cons clously accepted thoge termé end \\

N\
, - %

"‘*»‘ ‘

The POsts against which the applicants were nppointed vere

dared gLt

Y
sanctioned upto 31—12-1993 and there was no aancfion,for” )

e "
/«’i ‘”

continuance of the 1osts thereafter., He alsotsubmit% that

i By

. 4 ’
there was no necessity to continue the posts after that

date hecause as far as the works relating to the posts

Occupicd by the applicants are concerned, ’the”@ork'was

compl et ed, Hr.ﬂ.malakar, the: lcarnod counsel for the

avbplicantsg, has disnuted the. contcntion of lr.Ali. HAccor-
ding to hr.Malahar census is g contlnuingxnroceSSfand

therero;e. there is no question of conpletion of its worke

-~ In fact, records would show theat the works vere etill
continuing after 31-12- -1993. horeover. thc re5honoents
Kave Practised discrimination in terminatinq the services

of the applicants while retaining thosc of other employees

.‘

7 .:J_ EE
®ho were similarly apnointed as’ the apvlicants.f“~:'
gre

3. Ve have heard learned counsel of both sidesr~The

o 0irectorate of Census Operationg “ooam‘ls under the
Ministry of Home Affairs, Government of India and has its
permanent employees.. Hovever, in order to carry out
census operatic s rclating to a partiailar - census temporary
Posts were created. According to the records produqsq by
MreAll 15 post of Computors, 3 posts of Lower Division
Clerks, 2 posts of Pecons and 1 pozt of Farash werc created
and sanctioned vide order No.2/5/89-RG(Ad II) dated

Ly

6-4-1990,the conpetent authority in cormection with the

1991 census for the Directorate of Census Operations,

Assam in 50 far as this O.A. is concorned, All the posts

contd/-

/ o Joined the services in spite of those explicit terms. ‘ \w

4
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éposts wvas nec cs¢ury. Thereafter the lm'uuneu ordcr

sanctionr g upzo 2= 2-1901 <§;>

No post of Accistont Compilcz

— A0 ~
Were temporary and were
y _
according to tlic ordcr.

was sanctionecda. This is

&
20-10-19%7 submitt ca by lr.Malakar., opoint,mc.nt to {,‘2{;&)“’
v . -‘,"‘ £t

Lo the lcttcr:uatca‘~:
) . § :

. 4,
t tl.e consejucnticl VdCunc

“ssistant Compiler wvas accordin“

20-10~1997 naue agedine

desfcaused
. ".<

DYy promotion to e Ausi anu/

st 0% COMrduor/vLu(1’L

ﬂli'

E

Investigator crcgtcu arely

for e 1991 c:nyus mxhu'

applwcants Vere appOlnted in t}e 708 ts o5’

Compiler, Lower Livision Llerks. Pcon ana Raraeh. On

30-~11~- 1993 the Government of Indlg. )

coimunicated its aecision that all the posts creatcd in

connection vith the 1991 cenous vere at nresent sanct;onmu

upto 31-12- 1°93 only. Yurther, thet the rmLt till

stand
agolishea on that ,date and no further extens;on oF the

dc.t. cQ
21

cants in this 0.A. among others. In-the O.A.,presently

before us it is clear from the letteks of apgointnent of

\
the applicants including that of nimalanunaq Uas, LU”
I

that the posts vere c;catLu for Lhﬁ 19;1 Lﬁneus Qpera»ions

only. Accoraing to thc letter No.2/4/90;nG(Ad~:i15‘datcc

30-11-1993 sifbduced Ly liresld sanction to the posts was
'.

E\
available upLO 31-12-1993 only No ;enuuul\

ana thaerde wvag

of the sanction after that date. (n the circumstances it is

-

clear that accoraing to the respondants there wes no

wOork concerniny the Posts aftér that date or that tierc was

NO necessity to retain the teuporary posts for carrying cut

the pending works if any. It miv be mentioned here that

in State of Himachal Pradest, Vs. Sures) Kumar Verma &

andther reroreed in 1996(1) juig 01€/1936 soc(Les) 645

‘1nistry of Honb Affairs

-12-1993 was issuead terninatinj the cervices of tnc appll-

also eviaent fromp Lhe lettcx ad1£a i

Com;utor, #ssistant .|

- e e i+ =



) -6-~

i ) (‘,,2 l' -

upheld: t'¢ termination of service thus:

"It {6 seun that the nroject dn which thn reapon~
dents vere engaged had come to an and: ahdtthat,
therefor~, they have necessarily been’ terminated
tor want of work. The Court cannot gyive any /|
direction to re-engage them in any other work o*
arpoint them against existing vacancies., Other-
viise, the judicial process would become other mode
of recruitment de hors the rules.". . . Lo

|

lir.ltalekar submitted that the 1391 census work was not
comnleted as on 31-12f1993 and, in fact,'some~persons
were.retained beyonu that date. He based his submission
“on the letter No.bCO(L)7/78/Vol.IX dated 20=10-1997
written by the Joint LDirector of Census Operatioh. Assam
v 8 the Registrar General, India. This letter however. is

tof no help to the applicants. There are aifferent posts

work contemplated must necessarily relate to the;work

e ,...._..

concerning the partlcular posts. The-letter dated 20.10 1997

-

Bt ,on which Mr.lalakar relied on his concernIhg.the ad hoc

accorimodated in the core posts. It has not been shown by

the aprlicants that they are also such ad hoc employeos who

could be accomodaLLd likewise. Even if they are of\phe
sane type, the principle of leqt-comc—firsthno may aowly
and the applicants have not shown whether those persons
menticnex by r.lizlakar whose names nave not been dis-
closcd were senior or junior to theﬁ. The decision making
authority of the respondents is competent to make decision j
regarding requirement of work in their organisetion. |
lIt is epparent frﬂﬁ the fact that sanétions were  extended

e !z

i
urto 31-12-1993 that after makinq asscssment of the

'
1

e eemams Nis e
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work agailn the oxndcr dated 30~11ﬂ1'95,mcn~

=3
&)

4, 2

¢ was issued whlch is annllcabln all
In t)e circumstancco we are of the v;ew_thatﬂh

. "“?
‘etent authority of the res'ondents had net arbitraril

N ."., 'y/;:; q v‘ K
) iscontinued tl.o sancticn . 0f ti.c rosts. In the iucts end JC

!

circums: ‘mr '''''' VOowT not fint myee e

<+

oy BRE¥ = 1AL KN SUAN, B VL) (—"’ ’J owd

the QC::Slon ¢Lotie rcswonuunt ho.z. thc Kelsvrar iienc

\

) India to lecuntlnue sanction to 4lic tenporc~y posts

e T e — e
} specially created for the. 1971 Census Oweration. c

! onucmtentl

we £ind no merit in the nrdycr of the dnplicunts that the

im"uqnea ‘order is to be guashcus. rhclr'praycr4CGnnot therc-

. . e : N
fore b2 allowed. o . . : i

L

4. Our finainygs above will not houevcr be apnlicablp

‘|

in this particular case to Ajit humar DQS' larash, apﬁlicantv

*ho.l?, in-as-mucli as the terms of’ his. apnoinbmcnt are'

-~ 0~

different from those of the other a“plican*s. According

to his appointment letter dated 7-~9- 1990. Anneyure-IB

IRTRS
mmmf”g, (name shovm therein is bri-hjlt Chanara Les son of Sri Hadan
= .o .\‘- ‘. ’\ ~ “~.

SN
X7 V\f Chandra Das of zorjhar, Kamru; ana lt ‘has not\%ccx disnuted

s !, RN

GV / S that he is not the same as Z.jit Numar s, opwllrant lio.19)
i‘;& "/e‘e ’ .
,::;' he vas not arpoint i for the 1993 consus. ING mgtcrial Vias
m@;’\b ‘ ‘ ‘ oo e f- 3
'FQ‘ placea before us by the responicnts to show Lhat he W& s

actually appointen against a st upccially cruatuu\§o&
the 1991 census. According to the apoointmenu lcttur he

Vvas appointed ws Lenporary enwioyecs It i truc thnt thcre

is @ stipulation in the ordcr ua:ed 7.9.19%0 tl.at ids

-~
appointment could be terminat :z ot any timc without notice:
ana assigniny any rcason thereof and hic Lad accented the

' . ‘'

Cerns o apoint. ont. But, since hic was not "1.-ﬁ'rticularly

appointed Yor w1291 census, Snze Ll _]o_nu dotheruervices -

e SR




have terninated his service on the ground that.sagdﬁiéhui“{' 
had expired as had been deone in this case. Furthef.itiﬁéy,
be mentioned here that the nane of applicant ﬁo,lg,"ajiéﬁgé

Kumar Das, does not appear against Sl.”zz.FargéhF in the'

officc note dated 1-12-1993 produced by the réépohdentéfkwﬂf‘

As scrvices will have to be governed by service rules N\

and the law relevant thereto. The respondents coulﬁ

( §f;~i§ - | ‘E’ \‘?‘}

i ),‘éﬂ Tt e i.

not

before us. In the facts and circumstances thefimpugned L

order dated 21-12-1993 in-so-far as it relates to serial

No.27 Ajit Kumar Das, farash, mentioned therein is not

sustainablc in law and accordingly it is héréby set asidé.

to that extent. The respondents are'diredted,tp reinstaﬁph.

the applicant Noe19, Shri Ajit Kumar Vas, Farash and treat.. .

hif as in continuous service from 1-1-1994 wi

benefjts including monetary.

Se

"¢ repmaining 20 applicants had worked vith the

th all corvice

RIS

responaents for someéetime before 31;12-1993—andw§cme of .

»them haa worked since 1991. Though they are nogiguccessful

otnier vacancles availabiée onder the Control of Respondent

Noe

lion'vle Supreme Court in Union of India Vs. Dinesh Kumar

saxena, reported in (1995) 29 ArC 585 in which it was

\fin this application on merit yét wé_take\hote“of“theg
/. :

X/
i

‘submission of Mre.Malakar that thqycéh be accommodated in

In this(regard we may refer to the decision of the
/—-\‘

M

e

——

held among others as follows: -

"I'nds of justice will be met if the Yirectorate
of Census Operations, U.Pe 1isg directed to
consider those respondents, vwho have worked
temporarily in connection with 1981 and/or
1991 census operations and who have been sub-
sequently retrenched, for appointments in any
regular »acancies which may arise in the Direc-

torate of Census Operations and which can be . © 4"

filled by airect recruitment, if sdch employees

sre otherwise quali*¥ied and cligible for these
posts.” '

USRS RO
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2 R:—:,gi: f No.DCO(E)34/98/Q QD = B, F1Aa 3195?18<

,‘ Phpne, Office
«(/2 o ARG §IFT -
f . . i ;
Al L ‘ GOVERNMEITIT OF INDIA 4 N uille —
| - g AATEY

MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA
| : - gied qgn JaaoAr fams S
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM arkyy

fite o e, T, TEAFE- 781007
G. S. ROAD, ULUBARI, GUWAHATI 781007

- feaiw g
To - ' Dated Guwahati

Shrx/Smt1"
Hasak vt Rebhs 3 6 Ofhon

1t fon WP 4 -1‘3“ .. )
the—2tst :ex:f:;efemb;er/‘?B

Sub:- 0.A.N0.269/93 filed before the Central Adminis-
trative Tribunal, Guwhati Bench by Shri Santznu
Goswami and 2@ others -Vs- Union of India ard
Others. ' '

o Ref:~ Your.reoresentation4dt.

]
. - .
[ . g g

With reference to your representatin dt.

addréssed to the Registrar General, India, New Delhi regarding
appointment to the vacant post in this directorate, I am directed
_to refer to the order of judgement of Hon’'ble Tribumal, Guwahati
Bepich  in 0.A.N0.269/93 dt. 5.6.98 directing the Respondent No.J:
to consider the applications as per the Supreme Court‘s judgement
in Union of India -Vs- Dinesh Kr; saxena & Others in Civil Appeal
No.731-69 of 1994. The hon‘'ble Supreme Court in its verdict. dt...
24.2.95 in the aforesaid Civil Appeal observed that it _cannot
direct the framing of any scheme for the reqularisation of the
retrenched census employees in the census de&artment since there
was not - enough work of a permanent nature:to keep such extra
employees busy throughout. In terms of this verdict the 4
retrenched census employees ‘are to ;be_ considererd for &
appointment in any regular vacancies which may arise in the
directorate and which can be filled by direct recruitment, 1 f
such emplovees are otherwise qualified and eligible for such
posts. For this purpose the lenath of temporary service rendered
by such employees in this direcorate before their retrenchment
shall be considered for relaxina the aqe limit, if any for '~ such
aopointment. The Supreme Court observed that the retreached -
emplovees will have a right to be considered only if they fulfil
the other terms laid down in connection with the posts under the
recruitment rules/or in other Departmental requlations/circulars
in that behalf.

s et e ae e e e Y T3
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You are therefore advised to &
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This disooses of all your representations

eply against any vacancy

aualifications etc. 8ds’ -an . when vacancies, . are
v _ =

including ‘the

W

DEPUTY DIRECTOR OF CENSUS OPERATI@NS
ASSAM : GuwAHATI
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OFFICE OF THE REGISTRAR GENERAL, INDIA

‘ : qiﬁnﬁ,ﬁﬂhfz/A; Mansingh Read.
\bw\ ‘ . New Delhi, the 14.02.2000
< | | .

4

All DCOs,

Subject:E‘illi%g up the post sanctioned for Census of
Indla-2001.

Sir,

I am directed to say that a numbemsts\lmave been
sanctioned for Census of India-2001. Thesé posts are required
to be filled in as early as possible. As you dre aware all the
Group ‘C' posts -‘sanctioned for +the above. Census and the
vacancies caused in Group 'C' &nd 'D' categories- due  to
- promotion in higher grades are to be filled by péos and the
posts coming under Group 'A' and 'B' are’ito. be filled by this
office. You'are requested to ensure that the posts. available
for Census of Indla - 2001 «n Group 'C' and 'D' are filled
in only either by - promotion or on ..Zdeputat.ion basis in
accordance with the provisions of Recruitment . Rules. Direct

. i - ——

’ recruitment ‘from open market is not to be’'made in any case for
‘the above posts. A suggested "modé-i—_'""qj‘:—:'aér"" for ‘promotions
against above mentioned posts is! enclbs’éq, which may be used

{ § with suitable need based modifications. '

P . .
If some of the officlals; appointed against Censu{_s of
India - 2001 pos~ts' have to i be re‘giulariséd later, on
avallability of long-term va.cangies:: due to retirement' etc, .
separate orders for their regularisation must be issued. ) ' e
4 So far as Group 'B' posts are concerned “you are _ e
requ'esi:ed toI send by 25th February'2000 tt\x‘e A.C.R. dosslers for !
last 5 years, viglilance clearance, and’ ,‘%’_eniority--list of the
feeder gralles of each category of Group "B' posts to enable us
to process the cases for their prométii‘;[ons. Where eligible
persons are not available for -promot’;l‘?ﬁ against Group:@ 'B'|
posts, action to f£ill 0'55“ the; post on deputation may be
initiated by the directorate. Actlon :;t;‘ei);(éh in this regard lbe

cpmmunicated_to ORGI.

{"-‘ ;, ' : “
. i

- [ .
vl

s . e . .
ALl posts, to be filleéd in”-,':i-f'by deputation tmay be AN
advertised in leading newspapers and Employment News, thi:ough

. DAVP, in addition to circulay to Govt: ;o’f India and State Govt. o
pffices etc. Lol . B
— U ~ S -
AMANE . T N TG O - ;...» i
@eecioe DNt e
o Toy L8272 " P : L
: . Yourms falthfully:,’,
fo 1 - (?;[2,7 cer : N
‘ ) PO .I_‘\ﬁ\h‘,ﬁh\)&; |
LRI Ot '
A : (M. R. Singh) * - .4

BRELEE o Under Secrctary to the Govt. of India

. .‘
+

.
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- KISC CASE K0,323/2000 * n./nuu ¥0.2924 OF 1998 |
ABOUL NUSSAII & 0380 ~ \ ecece . fi% L. I!ttsionor.>

R

| eeceeee.
.

R = $ K
ruzmnauuaau gcsnc

For the Petitioners s K As Choudhury, ke R Nljundu:.ur 3 Uy
, ' - Hussain & Mr 8 Seal, Advs,
For the Respondents . | CGsC. e
Date of Order ¢ 30.03,2000. T
@ R D E R '- :

i v Y enis s an application for m:uq tbc cxmn:
1 T dated 23, 2.200& whu:h hu bnn annexed with Misc. Case 'as Anmm-(.,
. .o other uorda. the ntit pouuoncn g;z are wenting this. court to puu an
'r ‘_J‘f:ordc: to the cthct thlt ,they aboq}d be considered tor ng na

"'"‘Dnttm tn tbo dcylrtnnt of Ccnm. After going thrpugh thc an:-
5% nants made’in the applicition and the ennexures filed slong: ith'the™
e gpucction. and ltt.c: hcax‘i.ng the learned caunsel &',D m. €asC and
Mr AH &ikil. e m ot ftbo co:uidc:ed view that the Cypncatiozt dou
: -f&--.a*i" aot nﬂt .ce.m 2)30 qixcular contexplates the £unnq ‘qp of :0&
= «pom as m u Mmm-l br suitadble officials t:on cutnvstatc
: A‘hpm-nt Lor ‘ppoint-mt by transfer or deputstion tnc‘thlt-te
'on ad hoc basis up to 2001, .If the Director of Census’ Opox'lti.on 13"
JEh . wanting soms psrecns om deputation, \this com can surely mot ocml
the Director to eoasider the Case of the potxuomu for 44 hoc appo!
ntment. The Cegs of the pcuuonon is neither covered by the Adirect.
. {on 1asued by the Tribunal in the order impugmed in t.ht nl!.n vx'it pctA
tion or by any jwdicisl proanouncesent, ; o
Finding no merit in the appucltion tb- -Am 1:

o AR LTSS
R . PP

o .
.

diiniaud.

. * . 1“
, C& 8/~ D nsms. 84/- ugug;.m. ;\ o
PN essesee (’( — 2
&H‘m&o ?Q’G’B "'6 /RM Dated 94’ /?K
. Copy forwearded Lor favour of lniomuon & necessary action toi~
1.The Sscretary, Govt, of Inéia, Ministry of Homs, New Dalhi.
2.The kogistrar Oepersl of Indie, Census cperstion, 2/A,wen 8ingh
[ m mm"xlo ..
L/) he Director of Census Operation,Assim, Ulubar{, Ghy-T.

4.The Assistant Director of Cepsus Operation Assam, Ulubari, ahy-7.
5.The Centsal Wu‘tmc;wll, Gmnbati gench, Shangt /rh,chy

P

5. 3'“-‘[&’,{., .. ;
2555{#""“ By Order, /5
o x,fﬂ‘“o A Assistant ‘ch_”‘strn{.(u{t‘ zf‘\:
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BY SPEED POST, - ;
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: , R M
%;‘g’l : 224779, , . . 31 3tgy wi=em

: 0361-224779° TETETR! - 781 006

TR & AR -
TELEPHONE : 224779 GOVERNMENT OF INDIA
FAX;NO. 0361.224779 STAFF SELECTION COMMISSION

' TELEGRAPHIC ADDRESS : STASELCOM

s
REGIONAL OFFICE {NER) 1 .
RUKMINI NAGAR, P.O. ASSAM SACHIVALAYA - *.

amer

=t
)

e

F.No. sscc A-12024/Requisition/99-Rectt  GOWAHATI. 781 Coc o4

/6555 Phone : 224779
Fax : (0361) 224779 . -

Date ': 29°lI22601g

4 ‘

Shri S.K, Baruah,

Assistant Director-of =~ = - .. i
Census Operations, - - :

Assam G.S, Road,

Ulubari Guwahati~781007,

-Recruitment of Assistant Complier in the 0/0 the
DCO Assam, Guwahati. ‘

. With reférence to thisloffiCe let{ér of even

4 number dated 02.07.2001 on the subject cited above, I am to

'yfkfﬁisay that you: Have not given the informa{ion that’ the vacancies

' - have been cleared by concerned Screenlng Commlttee ~vide thelrv

"« letter No, 1/13/2001-?&?-1 dated 21.06.2001 received from SSC, '€
Headquarters, New Delhi, alongwith' a copy of Depti. of Perso-.
‘nnel & Training O.M, No,2/8/20013P1C dated 16.05.2001 on the .
above subject.(Copy enclosed).

* 1~
()

The information may kindly be sent to us 1mmediately
to take necessary-action ‘at this end. -

~Enclo:As above,

A

WD

( 5. DHAT ) )
Regional Diye tor(N%B)




SPEED POS'I"
NOST Im"EDIAﬁ-‘E

/

DELlll

Guvm\mm(;‘:l/\ _ ' o /’ ._

STAFF SELECTION ‘COMMISSION

;"".”" : . .". . o ‘.
' 'mtm mﬂ 4 frelt

Tclt.graphchddress ST!\SELCOM N

! : 1)y PARTMINT OF I‘yumrmn & TRAINING -

.-MINISTRY OF PERSONNEL, PUBLIC GRH; ”ANCES -

.- &PENSIONS
T o Brock No. 12 :
L : " KENDRIYA KARYALAY wuusm
wmw’ mmm - ‘_ ’ :,‘ -' '."””.M ?‘:’W \ - Loot RoAD
i i L 21/6/2001
- Q? . ‘h aem e New Delhi- 110003
o Regionﬂ birecmlaewty ﬂh:ecwrv -
gtaff Belection’ ‘Coxand.s 810
__Hew Dell a!,/Channaj./AJ.lahabad/
L [ Xeta/Bangalore/ .- - .
» e gai . N . .. T . .o . . ) R
sinject:-. ptimd ation of direct recruiuncnt to civilian-
'é R posts- Deptt. of Petaonncl & l‘rahxing O.M -
T ; |“ s T ataa**n
.swm. ! .. z Tomrt Ly e . . L. i .
P ¢ amdirected to enclose a COpy oflzur Deptt. of :
2001 on the :

Personnal & Txaining O,M.

_subjedt cited above with the reguest that’
‘the. reguiclitions reoeived . -by. the. Regional/Sub~

ensured that -
Regional
cert.i.ficato that
‘cléated by the cor
personnel are” Hot™
'of Paxmnnel & Training
Y £°110m. ALl

oA

2]
ey

|
%

Bty B A

Copy, alongwith enclosurc

No, 2/6/2001=PIC dated 1645

offices now-onwrds axe - dnwariably. accompanised
y vacancies ~

ailable ‘with the’ ‘Burplus ‘cal
The contents of the

adopt;ed in this regard under intimation to the Harse

4t ‘may ‘please be __

by a

“crecning ‘Commities -andy

1 of the Doptte
oM may please ke
moy please be

urgent = measures

yours faithfullys

@w\ﬂ—ay\.

(BoCHATTERIZ}
~ UNDER. sscas'ma* (P&P=X)

farwarded tos=

’. Deputy secretery (Conte ua e ~o&w Delniﬁ, ) SRR
2,  Deputy Directsr (EDPLL ' f
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.} overniment ¢ inGg:a
: i = wiwte af Porgonnel, Pubtis Crievances & Pensions
! - Lepartment of Fersonnel & Training
/- ) ' ARARAAR
§ ‘ New Delhi, the /(. May, 2001.
_ OFFICE.MEMORANDUM
~ Subject:” Optimisation of direct recruitment to civilian posts.
RN TS SRR SN e _
‘ ,)/ & The Fmance Mrnrster whrle presentrng the Budget for 2001-2002 has stated

that “alt requrrements of recruitment will be scrutinised to ensure that fresh recru-tment

is limited to:1 per cent of total civilian staff strength As about 3’ per cent of staff retire
‘ - avery yea,r, thrs wrll reduce the manpower by 2 per cent per annum achieving a
;e reductton of'10 per oent in five' years as announced by the Prime Minister”.

’1,/) 1.2 . The EXpendittjre'Retorms Commission had also consrderedthe-,rssue and had
recammended that each MrmstrytDepartment may . formulate = Annual Direct

f?\, “ Recrurtmen)t.l?lan/s through the mechanrsm of Screenrng Commrttees

{' " 21 Atl Mrmstneleepartments are accordrngty requested to prepare Annual Dtrect‘
y\g . Recrurtment Plans covenng the requrrements of all cadres whether managed by that

'?‘r»w«' Mrntstrleepartment itself, or. managed by the Department of Personnel & Training,
) “ . The task of prepanng the Annual Recrurtment Plan will be undertaken in each
- N MlmstryIDepartment by a Screemng Commrttee headed by . the Secretary of that\
) Mmrstrleepartment with the Financial Adviser as @ Member and JS(Admn) of the\

\ - Department: asr ‘Membef. Secretary. The Committee: would also have one senior -
\(\\/' representative each of the Department of personnel & Training and the Depertment of ¥+
*} .. Expenditure. While the Annual Recruitment Plans for vacancies in Groups 'B', 'C’ and
‘D’ could be cleared hy this Commmoe itself, in the case of Group A Sewrces the
Annual Recrtritment Plan would be cleared by a Commrttee headed by Cabmet‘
Secretary with Secretary of |the Department concemed, Secretary(DOPT) and
Secretary(Expenditure) as Members. '

e e o e
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AR 2. 2 Whrlelgpreparmg me Annual Recrurtment Plans, the concerned ':Screenrng -\
/ " 'Commrtlees would ‘ensure’ that direct recruitment does not in any case exceed 1% of .} ‘\‘
& the lotal sandroned strength of the Department. Srnce about 3% of stalf retire every " 1
year, thrs would translate into only 113 of the direct recruitment vacancies occurring in-
each year berng frlled up. Accordrng Y, drred recruitment would be limited to 113" of -

the direct recruitment vacancies ansing in the year subject.in @ further ceiling that this
does'not exceed 1% of the total sanclioned strenglh oLf the Department. While
examlnlng the vacancres to be filled up, the functional needs of the organisation would
be crmcally examrned ) that there is flexibility in filling.up vacancies in varous cadres
e ‘dependrng upon therr relattve functional need. To amplify, in case an orgamsatron
" ‘ ‘needs oertarn posts to be filled up for safetylsecurrty/operatronal consrderatrons a .
oorrespondrng reductron rn drrect recruitment in otber -cadres of the organrsatron may
~be done wrth a lvrew 1o :restricting the overall drrect recruitment to one-thrrd of
vacancres meant tor drrect recmrtmen’ subrect to the condition that the total vacancrey-
proposed for mhng ‘up should be within the 1% ceiling. The remarnrng vacancres
meant for drrec‘t recrurtment whrch are not c!eared by the: Screening Committees will
not be ﬁlled up by promouon or othenrvise and these posts wrll stand abolished. . -

‘ . . - N .
Wh1|e the Annual Recrurtment Plan would have to be prepared mmedrately for

rpx‘?

vacancres antrcrpated in 2001 -02, the issue of filling.yp- .of: drrect recrurtment vacancies .

§

xrstlng on. the date of rssue of these orders, whrch are.less than one year old and for
whlch recrultmenl actron has not yet been finalised, may also be critically revrewed by

‘ l_] 1 MmlsmesIDepartmems and placed beiore the Screenrng Committees for, aclron as at

Lo WV TLITICE o

, A L Mgl I 415‘11' "... *.
para 2.2 above. _ . - . i

- :'::4.‘." . " . 4;_ : . o :' o . o . v
- 2.4 The'vacancies finally ¢leared by the Screenmg Commmees will be filled up duly
applying the ru\es for reservation, handicapped, compassmnate quotas thereon.

Further, administrative MrnrstnesrDeoartments/Unns would obtain beforehand a No

Objection Certificate from the Surpius, Cell of the Depanment of ‘Personnel &

Training/Director General, Employment and Training that surtab\e personné\ dre not -

~

available for dppointment against the posts meant for direct recrurtmen( and only

“=mtl
Q.
o § .
3 .
a
S—

P v

- le

.



- At

;o
/\
/ SRR ndents fof Direcl Recruitmet. Recrutting ays: -
p arceat any nos 13 whicn are not d\)l..(n‘.'pr'j\':'\:—,-‘.- ., 2 certificate diee -
£ nas been c\eared by the concerned Screenmg Committee and that guitable personnel
are no\ ava\\ab\e wnh the Surp\ps Cell. .. |

(:,

P g, ‘The other-mode

- Rediilthent RulesrServ
tifie

g that of” promouon) prescr‘nbed in the

3-of recruxtment unq\udm
aghered to as per -

ver, conunue {o: be

ce Rules would howe
the provisions of the no d Recruitment Rules/Service Rules. _'
4. The prows‘ons ‘of this Office Memorandum would be apphcab\e to a\\ Centra\ B
of Ratlwavs ‘

neleepartmentslorgam
om,

nistry
es — wholly of part\y
jans in Defence and

isations including M
autonomous bodi

: Govemment N\ums\
uonslbodies, civili

Depanment of Post

“Financed bY: HietGpve

* finaniced
non-COmbahsed gosts in Para

s Departmem of Telec
emment, statutory corperall

Mmtary Forces.
e requosted o circulate the orders 10 their
ctc. un tive

S may ensure lhat acllon

stneleepartmen\s ar
der their adm‘mistta

tonomous | podies,
Mams\nesIDepartment

T H A\\ Mmt
auached and subo:dmate omces au

contro! Secretanes -of adm;mstranve

gased on theszorders is taken immediately.
g Hindi version.will follow. - - g
.o ’Hm&r 4
(Hanndx.r Smgh)
e et e Joint Secretary to the Go«t of India
To. - - :
1 Al Mnmslneleepartments 1o the Government of India
. (as per standard distribution list)
2. Chaxrman 'RRB, s/C yPsC andC&AG.
3. All Financial advisers (BY name)
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! \)g\bn Published in the Gazette of India Part-II Section-3 Sub-Section(i)

- Government of India
Ministry of Home Affairs
OfTice of the Registrar General, India

RERIE RS RN

. Q‘ \ . A P 7 : St
?9 New Delhi, the. &.‘2 l‘z zooo

5 Notification

C.S.R.... In'exercise of the powers conferred by the proviso to article, 309 of the Constltutlon, thchﬁ
President herebv makes the following rules regulatmg the method of recruitment to the posts of
Compiler in the office of the Registrar General, Tndia, the T.anguage Division of the office of the

Ve Registrar General, India as well as all the ofﬁces of the:Directors of Census Operations in the States
and the Union teritories namely :-

1. Short title and commencement -~ (1) These rulcs may be called the office of the Registrar
General, India and the Offices. of the Directors of Census Operations in States and Union territories
(Comptler) Recruitment Rules, 2000.

(2) They shall come into force on the date of their publication in the Official Gazette.

2 AppHcation -These rules shall apply to the posts of Senior: .Compiler in the Office of the
" Registrar General, India, the Language Division of the said Office of the Registrar General, India
located at Calcutta, and each of the Offices of the Directors of Census Operauons in the States

andUnion territorics. ‘ , |
' . L A. « .‘.

.’.;.

Number of _posts, classification and scale of pay..- The number of the smd post, its
classification end the scale of pay attached thereto shall be as specxﬁed in colurans 2 to 4 of the
Schedule aforesaid: - AR - :

. . . )
4+ Method of recruitment, age limit, educational qualifications etc.- The methpd of recruitment,
age lumt, educational qualifications and other matters relatmg to the said post shall be as specmed
in columns 5 to 14 of the said Schedule. - -

‘a2

3. Disqualification.- No person.-
(8) who has entered into or r‘ontracted a marriage w1th & person, havmg a spouse living, or

¢b) who, having a spouse liviiig, has entered into or contracted a marriage with any person,

shall be eligible for appointment to the said post: ' AN

Provided that the Central Government may, if satisfied that such marriage is permissible under the
personal law applicable to such person and the other party to the marriage and thdt there are other
grounds for so doing, exempt any person from the operation of this rule.

aswmwy ing g QCIRA
trenctor of Cesoun Ommm
9 Oy Ko 212 /
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0. Power to relax.-- Where the Central Government is

~J

‘ special categories of persons in accordance
‘with the orders issued by the Central Government from t :

of opinion that it is necessary or expedient so
to do, it may, by order, for rcasons to be recorded in writing, rclax any of the provisions-of thesc
rules with respect to any class or category of persons. ‘

Saving..- Nothing in these rules shall affect reservations, relaxation of age limit and other
concessions required to be provided for the candidates belonging to the Scheduled Castes, the
Scheduled Tribes, Other Backward Classes and other

|
|

ime to time in this regard.




| zx
oo
» Schedule

2 i
b Nameofpost | Number of post Classification | Scale of pay Whether
| i sclection . -
i cum- :
i | _seniority/
E , | selection - by
! | merit -
! i
oM @ 3) @ ¢
: . ) C P
i Compiler | 775 General Central | Rs. 4000-100- | Selection-.
i (2000) Service  Group | 6000 cum-seniority
| Subject to variation | 'C’ ... Non-
| dependent on Gazetted, Non -
i workload. Ministerial.
| ! .
| Whether Age limit for direct recruits . { Educational. and
i benefit  of | - - . : Other i
| added  years Qualifications
lof . service required for direct
- “admissible recruits
{ under rule 30
! of the Central
Ciyil Service
! (Pension)
Rules, 1972. "
©) . Q) ' ®
No Between 18 and 25 years. (Relaxable for Essential : }
Government servants upto 5 years in accordance Degree ~ with |~
' '. with the instructions or-orders issued by the Central | Economics- - “or
; ! Government). Statistics or
| Note ; The crucial date for dctcrmlmng the age limit "Mathcmatics as a
:  shall be the closing date for receipt of applications subject from any
i | from candidates except for other than those in | recognised
: 1Assam Meghalaya, Arunachal Pradesh. Mizoram, | University.
| Manipur, Nagaland, lripura, Sikkim, Ladakh '
| Division of &K State, Lahaul & Spiti district and ,
P | Pangx Sub Division of Chamba district of Himachal , \W\
b . Pradesh, Andaman & Nicobar Islands or : :

P :iLakshadwe»e-p..

\

L &cm/r(m xn/‘L [,{\L ,{/\A'}y\.\_u‘n'm or dﬁvL“J ryed $7
e le gm) |
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¢
: Whether age ! Period : Mecthod of |In casc of recruitment by ,
“and iof . recruitment, whether Promotion/deputation/ absorption, |
« educational | proba- | by direct recruitment grades from : which
! qualification | tion, if ! or by promation or by promotion/deputation/ absorption to be
i's prescribed | any deputation/ made.
i for  direct | absorption and _ i
’ recruits will f percentage of the post ' |
i apply 1n the i to be filled by various |
{case of i methods
| Promotes | } e
P Lo . ;
N C NGO N (11 (12) |
No - Two 1100% by promotion | Prometion: Assistant. Compiler in the |
 years for | failing which by | respective offices with 8 years rtegular |
: direct deputation and failing | service in the grade of Rs. 3050-75- |
Crecruits. | both by direct | 4590.
. 1 recruitment Deputation/Absorption:
i ¥ (Short term vacancies | Ofticials of the . Central
P . iwill be filled by | Government/State Government holding
f ; ! promotion or | analogous posts or with 8 years' regular
! deputation only.) service in posts in the pay scale of Rs. |
: ' 3050-4590 or equivalent. Preference will
, ¥ , o _ be given o those - possessing
| qualifications prescribed in Col. 8. |
h ' (Period of deputation shall ordinarily not
i exceed 3-years). The maximum age limit
§ : ; | P for appointment by deputation should
o : not exceed| 56 years as on the closing
.= date of receipt of applications.
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H

Circumstanc |
es in which |
Union Z
Public |
Service :
Commission :

|
‘is to bej
consulted in |

making
recruitment - |

: (13)

7

- (14

¢ Chairman.

Group "C’ Departmental Promotion Committee

(for the office of the Registrar General, India) :

- Deputy Directorf Admn. Y Under Secretarv(Admn.} - Chairman

.: Assistant Director (Admn. ) - Member

3. AGroup " & officer of another Central Government office preferablv
belonzmu to the Scheduled Castes/Scheduled Tribes - \iember g

Group C° DApamnenta! Promonou (,omnuttee (for the Lanouaae'
Division ul C.tkulld)

1. Deputy Registrer General ( Lanm..ane) or Assistant Regstfar General -

(Language’i

2. Assistant Registrar General (Language) or ngunst or Research Ofﬁcer
(Languages) or Assistant Director of Census Operatlon (Technical)

- Member.

3. A Group "A’ officer of another Central Government Office preferably
belonging to the Scheduled Castes/ the Scheduled Tribes - Member.

Group 'C’ Departmental Promotion Committee (for the respective
census Directors of Census Operations in States/Union.territories) :

1. Deputy Director/Assistant Director of Census Obcrations (Technical) -
Chairman i
2. Assistant Director of Census Operatlone (T)or Assistant Director of
Celmu.s Operations - Member ,
. A Group "A’ officer of another Lentral Government otfice, preferably -

e —— e at s b vens

Not
appiicable

belnngmg to the Scheduled Castes/Scheduled Tribes - Member |

1Y)

The Manager, 3 :
Government of India Press (J.KBanthia)
Mayapun (Ring Road), Rcgistrar General, India

New Delhi. | - F.No. A-16011/21/2

000-Ad.I1
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F. No. A-16011/21/2000-Ad.11 T

Copy To :-

[y

[

% N O

All Directors of Census Operations.

Ministrv of Law (RRs Section ) with the reference to their U. O No 2782/2000
dt. 23.11.2000.

All Divisions Heads.

US(Ad.IVYDD(Ad.II)'DD(HQrs. ) Accounts Officer.

P.S. to RGI/P.S. to JRG(I)

Secretary General, All India Census Employees Association, Bhubaneshwar.
QOrder file.

- Printing Scction will the request to obtaincd 50 copics of Gazette from the Govt

Press after the publication.
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- (TO BE PUBLISHED IN THE GAZETTE OF INDIA PART H SECTION 3 SUB-SECTION (I)\e?\

Govt. of India
Ministry of Home Affairs
Office of the Registrar General, India

. ,r},lﬂfp | New De}tlﬁgjg/zooo
Notification ‘ |

G.S.R......In exercise of the powers conferred by the proviso to article 309 of the Constitution and in
Ul supersession of the Recruitment Rules 1984 in so far as they relate to the post of Assistant Compxler except as
respects things done or omitted to be done before such supersession, the President hereby makes the following
rules regulating the method of recruitment to the said posts of Assistant compiler in the offices of the Registrar
* General, India as well as all the offices of the Directors of Census Operations in the States and the Union

Temtones viz:-

1. Short title and commencement- (1) These rules may be called the office of the Registrar General, India and
the offices of the Directors of Census Operations in States and Union Temtones (Assxsta.nt Compﬂer) ,

Recruitment Rules, 2000. »
(2) They shall come into force from the date of their publication m the Official Gazztte.

. 2. Application- These rules shall apply to the post of Assistant Compiler in the office of the Registrar General,
India and the offices of the Directors of Census Operations in the States and Union Territories.

3. Number of posts, classification and scale of pay- The number of said posts, its classiﬁcatioh, and the scale of
pay attached thereto shall be as specified in columns 2 to 4 of the Schedule annexed to these rules.

4. Method of recruitment, age limit, educational qualtﬂcations etc- The method of recruitment, age limit,
edmaﬁmﬂ qualifications and other matters relating to the »saxd posts shall be as specified in columns 5 to 14 of
the Schedule aforesaid:

% Provided that the appointing authonty concemed may, if it considers necessary or expcd.lent 50 to do and
. subject to such conditions as it may specify in this behalf, having regard to the circumstances of the case and for
reasons to be recorded in writing, order any vacancy in the said posts in any of the offices to which these rules
apply and in relation to which he is the appointing authority to be filled by the absorption ‘of a person holding the
same post m any of the other offices to which these rules apply, provided that the person to be absorbed has made

a request in writing for such absorption. .

Provided further that the person so absorbed shall be placed below all persons«alreaay appomtea on
regular basis to the grade to which he is appointed on such absorpuon ' :

5. Disqualification- No person,- :
(a) who has entered into or contract a marriage with a person having a spouse living, or . -
(b) who, having a spouse living, has entered into or contracted a marriage with any persons,

shall be ehgible for appointment to the said post

Provided that the Central Government may, xf satisfied that such mariage is permussible undcg the
personal law applicable to such person and the other party to the mamage and that there are other grounds for so

doing, exempt any person trom the operation of this rule.

6. Power to relax- Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by Order, for reasons to be recorded in wniting, relax any of the provisions of these rules w1th respect to any
class or category of persons. Wane
™
Oy ot i, ey
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" SCHEDULE
' Name of post . | Number of Classification Scale of pay Whether selection-cum-
; post : seniority/Selecﬁon-by-merit
! 1. 2 3 4 s
I Assistant 468 General Central Rs. 3050-75-4590 SeIectxon-cum-semonty
| Compiler (2000) Service Group ‘C’ '
‘ Non-Gazetted,
Non-Ministerial.
' Subject to —
: variation
; dependent on
workload J
! Whether benefit of Age limit for direct racruits Educational and other
| added years of service Qualifications required for direct
i admissible under rule TecTuits
i 30 of the C.C.S. !
i (Pension) Rules, 1972, |
o . 7 , 8
i No 27 vears. (Relaxable upto 35 years for Govt. servants in | Essential :
accordance with the instructions of orders issued by the | 1) Matriculates or equivalent.
b Central Government). 2) Minimum speed of 30 words
i , ' per minute in type writing in
Note: The crucial date for determining the age limit ' English or 25 words per
J shall be the closing date for receipt of applications minute in typewntmg in
Ly from candidates in India except for the closing date Hindi. .. "=
! prescribed for those in Assam, Meghalaya, Ariunachal
‘ Pradesh, Mizoram, Manipur, Nagaland, Tripura, | Deslrable
i 3 Sikkim, Ladhak Division of Jammu & Kashmir, Lahul | Computer proficiency- thh ‘O’p ;
& Spiti District and Pangi sub-division of Chamba | level certificate recognised by

district of Himachal Pradesh, Andaman & Nicobar

Deptt. Of Electromcs muovt of F

' (i1} 1 5% by promotion
failing which by '
. deputanonvabsorption.

would be

the tollomngfcondmona
i (3) The maximum age Timut for consxderaﬂon

.’ ot

45 vears 1 50 vears for the

, Islands or Lakshadweep). - ..|Inda. - - .
l In respect of posts, the appointments to which are made | -
' through the Employment Exchanges, the crucial date »
| i for determining the age limit shall, in each case, ‘be the oy
‘ | crucial date indicated in the nouﬁcatlon issued by the
: i Emplovment Exchanges. .
- Whether age and i Period of Method of recruitment, In case of recruitment by S
I educational | probation, | whether by direct Promotion/Deputation Absorpuon, grades from
© qualifications " if any recruitment or by which promotiorvdeputation/absorption to be made |
. prescribed for direct promotion or by o o
 recruits will apply in | deputation/ Absorption '
i dhe case of Promotees | and percentage of the .
: : post to be filledby .
(anom methoda o / _t“‘ y
9 w0 11 R 12 .
. Age: No 2 vaars | (1) 85 %0 by.dirgct | Proiilbngg_ 5% of the vacancies in eauh of the
- Qualifications : i recnutment failing ! ofﬁces shau‘ be reserved for being fitled up by " f.f
- ves : ! which by ! Group.; o) 'emplox ees bome on the regular IR
. deputanon-absorpton. i eatabhshmem of the'respective oﬁicas ‘ ubject to
|

!
H

..

i
Az
FEHN
1

" (Sliort rerms vacancies

Scheduled Cg;rea the Scheduled: Tn_bes) and "
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n pramotion or

will be filled by =~

deputation only) |

(b) Atleast 8 year’s service in a Group ;D pos
the pay scale of Rs. 2550-320% or 639 in
the pay scale of Rs. 2610-3540 or 4 years in
the pay scale of Rs. 2650-4000 would be
essential. The maximum number of recruits by
this method would be limited to 15%.of the
vacancies occurring in a year in the respective
offices, and unfilled vacancies would not be
carried forward.

Deputation:  Officials of the Central

Government/State Government holding analogous

posts or with at least 6 years regular service in

posts carrying pay scale of Rs. 2610-3540 or with
at least 8 years regular service in posts carrying

N

pay scale of Rs. 2550-3200 and  having
| qualifications and typing proficiency as per
i standard prescibed in c¢ol. 8 Computer

| ' proficiency is desirable.
, If a departmental Promotion Committee exists, what is its composition Circumstances in which ;
i ‘ Union Public Service f
Commission is to be !
consulted in making |
recruitment '
: 13 14 - |
Group 'C' Departmental Promotion Committee f Not applicable ;
(for the office of the Registrar General, India) : 5r i
! 1. Deputy DirectortAdmn.)Under Secretary(Admn.) é - Chairman !
i 2. Assistant Director (Admn.) S - Member l
3 A Group 'A’ officer of another Central Govemnment office preferablv |
belongmg to the Scheduled Castes/Scheduled Tribes ,; - Member !
|f Group 'C' Departmental Promotion Cominittee (for the Language Divlslon at !
Calcutta) : . . ;‘
1. Deputv Registrar General ( 'Language) or Assxstant Registrar General - Chairman. f
(Language) ' ,
2. Assistant Registrar General (Language) or Linguist or Research Officer . ™ i
(Languages) or Assistant Director of Census Operation (Technical), - Member. .| |
3. A Group "A’ officer of another Central Government Office preferably i
i  belonging to the Scheduled Castes/the Scheduled Tribes * - Member. ;
Group "C’ Departmental Promotion Committee (for the respective census Directors :
i of Census Operations in States/Union territories) : i
|’ 1. Deputy Duegtor/ Assistant Director of Census Operations (T echnical) - Chairman '
; 3 Assistant Director of Census Operations (T)or Assistant Director of Census ;
4 Operauons ‘ - Member AN
i"3: A Group "A’ officer of another Central Government: oﬁice préferably ;
L belonmne 1o the buhedulcd % "'AteS/Sohcduled Tribes - Member - |
S : ‘ F.No. A-12032/5/98-Ad.11
To - - R
' The \Iamaer
Govemment of India Press. , 4 l;‘;')\(/”"“"
- Mava Pun. Ring Road. , J. h.
New Dellu = Registrar eneral. lndia

3 s <+
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All Directors of Census Operations. el
Ministry of Law (RRs Section ) with the reference to their U.O. No.-337/2000 dt. - -

16.2.2000.

US(Ad.IVYDD(Ad.IN/DD(HQrs.)/ Accounts Officer.

P.S. to RGI/ P.S. to JRG(I)/P.S. to Consultant.

Hindi Cell for Hindi Version. 7
Secretary General, All India Census Employees Association, Bhubaneshwar.
Order file. , - «,

Printing Section will the request to obtained 50 copies of Gazette from the Govt.

Press after the publication. '
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Name of the DCO: ASSAM, Guwahati
CORE POSTS
Incumbencyposmon as on 1 3 2002

2

K—]0

€0

STATEMENT -1

B Vacant _

' SI. ‘Name.of the Post -.No of I No. of ‘Remarks/Present status of recruitment
-{ No. : ‘| sanctioned | posts " - Posts: N - :
‘ posts (As |filedup |+ .
: - per SIU) R o i
1 2 3 4 |5 R 6 |
1. |. Joint Director 1 1 - jThe post was filled up, and trapsferred to
(10000-15200) DCO Nagaland alongwith the incumbent.
2. Deputy Dlrector 3 3 - 1. Srl N C. Sen
Of Census ‘ 2. §ﬁ.B,,L. Sarmah
Operations 3. SriS.S. Hiramath
(10000-15200)
3. | Assistant Director { = 3 - 3 .. .
Of Census:: - |~ - 2. . To.be filled up by ORGI.
Operations (T)." | - , 3. . - .
(8000-13500) | *
4, ~Statistical ..~ | --.4 4 - All the four posts sanctioned/earmarked for
" Investigator Gr. | ‘ the Dlrectorate consequent to restructuring of
~ (6500-10500) B ml Statlstleal\zcadre w.e.f. 29.9.2000. The posts
P | \ ~"have béen filled up by promoting the followung
’ - incumbents: - .
s o 1. Sri B:M. Talukdar Ao
1= . | 2. sriP.Kalita - N
lf"'"; Page 1
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Name of the Post

No. of
sanctioned
posts (As
per SIU)

No. of
posts
filled up

Vacant
Posts

@

Remarks/Present status of recruitment

e

3,

4

6

‘3..9ri.G.K. Dutta

4 ? Srl A C. Borgoham _

Statistical
Investigator Gr. Il
(5500-9000)

'{5} -,.4 posts sanctloned and earmarked for
Directorate. as a result of restructuring of |
| ‘Statistical cadre. The following incumbents

are"O‘ccqui‘n'g the 4 posts: -

1. SrLR Dlhmgla

12.SriJ.N’ Bordolou
| 3. Sri P.K.:Borah

4.Sri B. Salkla

Statistical
Investigator Gr. Il
(5000-8000)

10

i various modes contained

Orlglnally 10 posts were filled up by
appointing the following incumbents through
Recruitment
Rules. The permanent holders of these posts
are: - :

.SriT.D. Slnha
. Sri K.C. Patwary
. Sri B.N. Sharma

. Sri R.C. Hazarika
. Sri D.N. Barman

’
2

13 ,
4. Sri B.K. Bhattacharjee
5
6

Page 2
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Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
sanctioned | posts | Posts -
posts (As | filled up -
per SIU) o
2 3 4 N R O -
~ 17, Sri Ramani Barman
8. Sri Blpul Kumar Baruah
19, SriR.P.Neog
10. Sri:B.K, F:awe
S ¥ ’
1 resultant’ vacancy has occurfed- due to
temporary / adhoc promotion of the senior-
| most SI Gr. I (Sri T.D. Sinha) to a “temporary
and short terng post created for Census-2001. [
Sr. Compiler 7 T - |As a result .of restructurmg of Statistical
(4500-7000) ' Cadre, 7 posts of Sr. Compiler have been
' sanctioned_/ earmarked for the Directorate.
The- posts are held permanently by the
, | following mcumbents -
: _.-.‘I..Srl K. K Bhattacharjee
“© L “{2. Sri B.C. Kakoty: .
) | ~13::8riN.C. Baitian
14.Sri H.N. Kalita
) _‘ 1'6./Sri-€. Chakraborty
4 > | 6. 8ri'D. Hazarika
- 7. Sri D:B. Baruah
Page 3 s
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Sl Name of the Post | No. of No. of Vacant
No. sanctioned | posts Posts
posts (As |filledup | .
per SIU) ‘ S .
1 2 3 4 -5 .- ‘ 6
- Out-of 7.regular incumbents in the grade of
~|'Sr. Compiler on core side, the following have
'been.promoted temporarily: and on adhoc
basis against 5 posts of SI-Gr1ll created for
| main Census Operations' - 2001 -
1. Sri K.K. Bhattacharjee -
2. Sri B.C. Kakaty -
3. Sri N'C. Barman
4. Sri HN. Kalita u
5. Sri C. Chakraborty -
Next ‘senior and eligible incumbents in the
. grade of Sr. Compiler have been promoted
' against. 2 posts SA (S| Gr. lll) temporarily
; created for-Data Centre in the Directorate: -
1. Sri D, Hazarika -
| 2. 8ri D.B. Baruah
- . Thus all the 7 permanent and regular
T incumbents in the grade of Sr. Compiler have
- been promoted on adhoc basis against 5
L

Page 4
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Sl Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
No. sanctioned | posts Posts e |
posts (As | filled up ok
per SIU) I
1 2 3 5 fi, . 6

4

RS

Posts of S[‘”Gr III and 2 posts of SI Gr. Il
created far. Census — 2001 operations and
Data Centre ,]u ;*-"
. 55._. Pl
7. resultant v.acanmes in the grade of Sr.
Compller,due'to adhoc promotion of 7 regular
incumbents agarnst the temporary posts of Si
Gr. IH (Census Operatlons) and SI.Gr. |l
(Data Centre) -have been “filled

side: - -‘ _
1. Sr| B. K Barman

2. Sri Prakash Baruah

3. Smt. P! Bnattacharjee
4. SriC:N; tha s ‘
5 SriK.G Balshya

6. Sri AK: Baruah

7. Sri T C "Goswaml

Thus, there IS no-vacancy in the grade of Sr.
Compller on core side.

up by . -
promotlng‘ Ahe:. followmg 7 incumbents on .
{ adhoc basrs ln"the grade of Comprler on core .

Page 5
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No.

Name of the Post

No. of
sanctioned
posts (As
per SiU)

No. of
posts
filled up

Vacant

Posts

Remarks/Present status of recruitment

—

2

3

4

- 6

Compiler
(4000-6000)

L A

19

19

LOWND OIS WON S

Originally all the 19 posts are occupied on -
regular basis with the following incumbents: -

| SnBKBarman
.. Sri Prakash Baruah .

Smt. P. Bhattacharjee
Sri-C:N. Ojha

St K.C. Baishya

Sri A.K-Baruah

Sri T.C. Goswami

Sri Arun Hazarika

Sri L.C. Borah

. Sri'M. Konwar
. SriP.K. Sharma

SriB.C. Das

. SrirA.C. Deka

. Smt. Khana Das

. Smt. P. Chaudhury
~Sri Lohit Das

. Sri Bukul Chutia

. SriD.R. Bora

. Sri D.R. Baishya

W\

etk M3 Badeds b

T S RSN

Page 6



&)

Sl Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment ;
No. : | sanctioned | posts = | Posts ! S 1
posts (As | filled up 'l
per SIU) |
1 2 3 4 - 5. - 6
| Seven seniormost Compilers named below !
on core side have been promoted temporanly
against. 7 (seven) resultant vacancies of Sr. |
‘Compiler : a!so on core side as explained at Sl. §
‘No. 7above - i
1. Sri B.K. Barman _
2. Sri Prgkash Baruah Lo
3. - Smt. P:'Bhattacharjee R
4. SriC.N. Ojha | o
5 = SriK. C Baishya ' o
6. SriA. K Baruah-
7. SiT C_ Goswami
After adhoc promotion of the above.persons |
4 . ; ; !
’ against the resultant vacancies in the posts of |
: Sr. Compiler on core side, the following
¢ regular incumbents are holding 12 permanent
posts in the grade of Compller .
, 11 -Sri Arun Hazarika
- > 2. Sri L:C. Borah
ke 3. Sri M. Konwar
4. Sri P.K. Sharma
] 5. SriBC.Das ‘\\V |

Page 7
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Sl Name of the Post | No. of No. of ‘Vacant | Remarks/Present status of recruitment
No. sanctioned | posts. Posts
posts (As |filledup |
per SIU) S
1 2 ' 3 4 1.5 T 6
- k - - |6. SriAC.Deka .
7.  Smt. Khana Das
18, - Smit. P Chaudhury
192 Sril ohrt Das .
10. . Sri Bukul Chutra |
11. SriDR Bora
12. SriD. R Balshya
. |
6 out of 7 (seven) resultant vacancies
occurrmg |n the grade of Compiler have been
filled up by: temporary and adhoc promotion of ;
6 eligible regular Asst. Compilers-on core
side. They are as |nd|cated below -
_ -1.-'Sr|LK Nath -
/ ‘ 2. SriR. Kt. Deka
, 3. Sri M N. Sharma
¢ 4. Sri NlranJan Das
' 5. Sri StSwargiary
6. SrrA Hazoary
e * Remalnlng one resultant vacancy has been
- filled up by appointing the following person by
. deputation.. - , 1
' o W
Page 8 ¥
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Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
sanctioned | posts Posts
posts (As | filled up
per SIU) "

11. Sri Kesh'é‘b“Goswami
v

Thus all the 19 posts in the grade of

“‘on132002

]:4

Asst. Compiler 19 16 3 Out of 19 sanptloned posts, 18 are filled up ! .
(3050-4590) ' and occUpied permanently by the following :
: b 'lncumbents - 10

Sn L ‘K. Nath-
Sri R Kt. Deka
Sri M N. Sharma
Sri N|renJan Das
Sri S. Swargiary
Sri A Hazoary
Smt. Dipti Sharma
Sri B. Baishya A
Md. S$.N. Haque
.- Sri A- Barthakur
1. .Sn- Parag Das
2. Sri-Balen Kalita
» . SriK. Boro S
e . Sri.A. Chakraborty _
0 - _ SriN. Boro ] A

: Y
©ONODOHAWN =

N
v
§
HWN 2O

XN
(&)
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Sl. Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
No. ‘ sanctioned | posts Posts
posts (As | filled up
per SIU) ,
1 2 3 4 5 - 6 )
116 Snﬁ ®»YDoley
17. .S Ngelejyotl Sharma
'18 Sr| K -Tumang
One regular post is vacant, which s
| reserved for OBC for which recommendation
of SSC is"awaited.
From among 18 permanent and regular
Asst. Compilers mentioned above, the
following 6 (six) eligible Asst. Compilers have
been promoted temporarily against 6 out of 70
| resultant vacancies in the grade of Compiler: -
, 11. SriL.K. Nath
’ | 2. Sri R. Kt. Deka
: 3. Sri M.N. Sharma
J 4. Sri Niranjan Das
5. Sri S. Swargiary
6. SriA. Hazoary
% ; Smce no more Asst. Compilers are e||g|ble |
- one remaining resultant vacancy in the grade '
of Compller has been filled up by deputation.
LY
£
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Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
sanctioned | posts Posts
posts (As | filled up
per SIU) ,
) 3 4 5 6
1 The following mcumbents are presently
occupying on permanent basis 12 posts of
Asst. Compller -
1. Smt. Dipti Sharma
2. Sri B. Baishya
3. Md. S.N. Haque
4. Sri A. Barthakur
5. Sri Parag Das
6. Sri Balen Kalita
1 7. SriK. Boro
8. Sri A. Chakraborty
1 9. Sri N. Boro
- 10. Smt. D. Doley
| 1 11.  Sri Nabajyoti Sharma
, ‘ 12, SriK ;Tumang
¢ Out of 7 vacancies, 4 have been filled up
.fby deputatlon and the names of
| deputationists are indicated below: -
/ * 1. Smt. Seema Kumari
i 2. Sri Ameo Kumar Das
3. Smt. D. Lahkar
4. Sri B. Das o

Page 11
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Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment

sanctioned | posts | Posts
.~ posts (As |filledup | /
" per SIU) 1 | |
1 2 3 4 .5 6

Thus, they are now 3 vacancies in the
grade of Asst. Compiler. 2 are resultant
vacancies an'd 4.1 vacancy is permanent one
reserved foi. OBC for which the
recommendation of SSC is awaited.

M may be*noted that when all the posts
created for 2001 census are abolished and
| the officiating officials are reverted back to
their. original posts in which they hold
permanent lien, there will remain one regular
vacancy only which is reserved for OBC to
filled up through SSC.

10. Sr. Geographer | 1 1. - |Filled up permanently by appointing ; Sri
(6500-10500) - Kailash Das.

11. Cartographer 1 1T | - Filled up by appointing Sr. A. Sharma on
(5500-9000) - deputation basis.

12. Sr. Liraftsman 2 2 - Originally 2,‘p‘.ermanent posts are filled up on |’
(5500-9000) o permanent basis and incumbents are: -

~ S
g 1.Smt. S.K. Chetia

2. Smt MinuKalita o
Y

. T Page 12
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Sl
No.

Name of the Post

No. of
sanctioned
posts (As
per SiU)

No. of
posts

filled up

Vacant
Posts

Remarks/Present status of recruitment

3

4

6

| census post of Sr.

Smt.

SK_Chetia has been temporarily

promoted against one temporary post of Sr.

Drawing . Assistant for Census-2001.

Minu Kalrta is permanently holding one

, permanent post of Sr. Draftsman

Smt.

| 1 resultant vacancy which occurred due to
temporarily promotion of Smt. S.K. Chetia to

Drawing Assistant has
been filled up by temporary / adhoc promotion
of Smt. R. Mazumdar (permanent Draftsman). =

Smt. BIJU Mahanta, seniormost permanent

Draftsman has been temporarily promoted
against one temporary post of Sr. Draftsman

I created for Census - 2001.

13.

Draftsman
(5000-8000)

3 perman_ent posts of Draftsman are originally“
filled up wit_h the following incumbents: -

1. Smt. Bijp‘M'ahanta
2. Smt.-R:-Mazumdar
3. Smt. Mamani Kalita

Page 13
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No. of

- |Name of the Post No. of  [Vacant: | Remarks/Present status of recruitment
No. sanctioned | posts Posts | Z
posts (As | filled up B
per SlU) _ o
1 2 3 4 5 6

. Srht Buu Mahanta has been temporarily

| permanent post of Draftsman at present.

" | the regular grade of Draftsman. If the census

‘incumbents who hold permanent lien are|
‘reverted to their substantive posts, there will

promoted against a temporary census post of
Sr Draf‘tsman

Smt. R. Mazumdar has been promoted on
adhoc basis against the resultant vacancy in
the grade of Sr. Draftsman caused on
account of temporary promotion of Smt. S.K.
Chetia, permanent Sr. Draftsman against a |

" |temporary census post of Sr. Drawing.
' Assistant.
Smt. Mamani Kalita is holding one

‘There thus remain 2 resultant vacancies in

posts are abolished” and the above

be no vacancy in the grade of Draftsman on

e s

Page 14

core side. B
o \a



- - @

"% | SL Name of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
J*; No. ‘sanctioned | posts. = | Posts '
‘ posts (As |filedup | .~ | s
per SIU) R :
1 ) -3 |4 45 6
14. Proof Reader 1 | 1. | —-. | Permanent holder of the post is Sri S.N.
(4500-7000) | ~ |'Rabha. He has been promoted on temporary

basis against .a temporary census post of
,Prlntmg Inspector.

- The resultant vacancy has been f|l|ed up
by deputatlon (Smt Cinema Medhl)

15. HPMO _ I : 1 ‘- Sni B Kt Hazarlka is holding the post on
(3050-4590) | _ o deputation.. ,@-{e is likely to be- absorbed
. | permanently. ~ | S

e . R i
16. Office 2 2 - Filled up on permanent basis: -
Superintendent RN : :
(5500-9000) - 1..8ri A.C-Gayan o
. | 2. Sri N.N. Pathak
17. | Sr. Stenographer 1 1+ - | The post.is: permanently held by Sri K.N.
(5000-8000) ‘ I . | Gogoi. He -has been promoted against a

y

census post’of Confidential Assistant. The
| .| resultant vacancy is filled up by appointing
S Smt. R. Gupta by- promotion on temporary
S e - \ I basis. If the temporary post of Confidential:

: Asst. is subsequently abolished, the present !
mcumbent m'the > post of Sr. Stenographer 'VD

Page 15




Sl
No.

Name of the Post

No. of
sanctioned
posts (As
per SIU)

No. of
posts
filled up

Vacant
Posts

Remarks/Present status of recruitment

-

3

4

6

‘| Smt.. R.Gupta, will have no post to occupy.
|'She may -have to be adjusted against any
| vacancy:in future even in the lower grade of

SpubC. e

18.

Sr. Hindi
~Translator
(5500-9000)

o Th,efpos'tfi’s'? pérmanently held by Sri M.S.

Chouhan. He has been temporarily promoted
against a temporary post of Assistant Director
(OL) sanctioned for Census — 2001. The post
is lying vacant. -

19.

Assistant
(5000-8000)

Filled up on bermanent basis: -

1. Sr. R.M. Borah
2. Sri B.K. Chaudhury
3. Sri B.N. Borah

20.

uDC
(4000-6000)

4 posts permamen{l'y-h~—eld by L

1. Smt. S. Deb Purkayatha
2. Sri L.D. Joshi
3.SriD.Das -

4. SriB. Seal

"

Page 16
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“ 4'SI Name of the Post | No. of . |No.of  |Vacant | Remarks/Present status of recruitment
Nf:f sanctioned | posts Posts
posts (As | filled up .
per SiU) i
1 2 3 4 5 B -
- Smt. S. Deb Purakayatha-and Sri L.D. Joshi |
have been promoted temporarily against 2
posts of Census — 2001+~
~ Sri D. Das and Sri B. Seal are holding 2
permanent posts of UDC at present.
As against 2 resUItant vacancies, one has
| been filled up by giving'temporary promotion
to -one LDC (Sri Nabin Das). No other LDC is
eliglble and hence : -one resultant vacancy |
exists. The post of UDC.i |s a promotional post.
21. LDC 5 5 - The follewing are., permanent holders of 4
(3050-4590) posts: -
1. Sri Nabin Das
2. 5ri S. Rabha
3. Sri B.C. Gogoi i
4. Smt. K. Deka !
. The seniormost persan Sri Nabin Das has‘i
..| been allowed to officiate against a resultant'
vacancy in the grade of UDC
- o Page 17 , R »': _
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(2550-3200)

Name of the No. of No. of | Vacant Remarks/Present status of recruitment.
No. Post sanctioned posts posts :
posts (As per | filled up |
SIU) o
1 2 3 4 5 ~ 6
Two vacant posts of LDC stand filled up by
| appointing on deputation . basis the following
- persons:-
) 1.Sri M. Wari
’ 2.Md. T. Ahmed [
22, | Gestetner 1 - Fllled up permanently Shrl Ramashis Rai -
" | Operator 1. |
(3050-4590) | - 3 -
23. | Dafiry 3 - | Permanently filled up Incumbents are :-
(2610-3540) 1.Sri B.K. Hazarika
Holding the post of HPMO on deputatlon
2.8ri U.C. Hazarika .
3.Sri S. Haloi '
24. | Peon 8

| Filled up permanehtly and holders of the posts
" | are:- | :

Page 18
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Name of the Post

No. of

sanctioned posts

(As per SIU)

No. of
posts
filled up

| Vacant

Posts

| Remarks/Present status: of recruitment

3

4

[1SaB. Haloi
| 2.Sri'S. Bharali - _

3.Sri R. Bejbaruah |

4.8riP.Medhi - .
| 5.Sri Atul Baruah -~
6.Sri H. K. Chamua.

7.Smt.B. Maya Chetry‘
8.Sri R. Hazang
9.Sri Bhusan Deka
Sri B. Haloi has been promoted on adhoc basis against
a temporary post of Daftry, created for Census ~2001.
Sri, S. Bharali has been temporarily promoted
against the deputation vacancy. The resultant
vacancy has been filled up by appointing Sri S Deka
on casual basis for a’short perlod

23.

Chowkidar
(2550-3200)

1-1.Md. Sofik Ali

2.Sri Bipul Saikia
3.Sri Dharani Deka - -

~ .| 4.Sri Girish Deka

5.Sri Sunanda Das

Page 19
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Sl. Name of the Post | No. of- No. of *'Véc‘ant Remérks/Present status of recruitment ]
No. sanctioned | posts | Posts :
posts (As | filled up : %
per SIU) , L o
1 2 3 4 -5 _
26. Staff Car Driver 1 1 - Sri B.B. Rabha
(3050-4590) 2
27. S\;éeper 1 1 - ,Sri. Uma Das-
(2550-3200) "
CANTEEN
28. Coupon Clerk E 1 - Sri Deben Dé.s
(3050-4590)
29. Cook 1 1 - Sri Hiteswar'Hazarika
(3050-4590) o )
30. Tea Maker 1 1 - Sri Dipak Medhi
(2610-4000) -
31. Bearer 1 1 - Sri Prasanna Das
(2610-4000) “ ' S
32. Wash Boy 1 1 - Sri 'Ha'éfher Ali.
(2550-3200) x : |
e o N_\Q/ &




Name of |No. of No. of | Vaca | Remarks/Present status of recruitment.
No. |Post Sanctioned | Posts |nt :
posts ( As filled |Posts :
perSIU) _ |up | o
1 | 2 | 3 4 5 6
DDE System | RS
33. | Sr. 3 3 - [1.Sri Kumud Kallta
Supervisor 2.Sri S.Mukherjee
( 5500- 3.Sri B.Barpujari
9000 ) o -
34 | Jr. 9 9 - | 1. SriM.J. Tamuly |9 (nine) permanent posts of
Supervisor | 2. -Sri Dilip Kr. Das Jr. Supervisor stand filled up |
( 5000- | 3. Sri Jayantd Ghosh  |with  * the following |
8000 ) 4.Sri Nayan Borah incumbents: | :
| "'1'5.Sri M.Rajkhowa ‘Shri M.J. Tamuly, Sr.
6. Sri A.Talukdar . ‘most Jr. Supervisor has been"
7. Smt. R.Sharma "promoted temporarily on
8.Smt. P.Medhi | adhoc basis as Sr. Supervisor
9. Sri Ratul Das | against 2001 Census posts.
10.Sri:Biren Das | The resultant vacancy has
| been filled up by promoting
on adh_oc basis Sri Biren
&3,. 21




Das, DEO-B. Thus at
present all posts are filled

up. *

35 |DEOGr. 45 38 7 |1.SriBirenDas - = |Out of 45 sanctioned posts
‘B’ 2Sri Samarjit Das |39 have been filled up on
(4500- 3.Sri S.Dutta permanent basis with the
7000 ) 4.Sri D.Bordoloi | following incumbents:

5.Md. A.Motin | - Sri Biren Das, Sr. most
6.Sri D.K.Baruah DEO-B has been promoted
7.Sri H.Boro - | temporarily on adhoc basis
8.Sri M.Roy as-Jr.-Supervisor against the
9.Sri S:M: Bora post vacated by Shri M. J.
10.SriM. Basumatary | Tamuly, Jr. Supervisor and

11.Sri Nimai Roy

12.Sri B. Phukan
13.Smt. Deepa Baruah
14.Sri Ajit Kalita
15.Sr1 S. Mudai
16.Smt. M. Devi
17.Sri T:N. Baruah
18.Sri Nitul Dutta

| 19.Sri D. Chakraborty

Shri Das will be reverted
back to his original post i.e.
DEO-B on reversion of Sri
Tamuly. Thus there are 39

| DEO-Grade-B holding the

posts permanently. Although
there are seven vacancies in

| the- post of DEO-B, six

vacancies are regular and
one is resultant.

| 20.Sri Bipul Kalita

P%‘; 22



Name of the post —\

No.of
sanctloned

| posts (As
per SIU)

No. of
posts
filled up

Vacant
posts

Remarks/present status of recruitment

t
\

3

21.Sri U. Talukdar

22.Sri B. Thakur

23.Sri N. Hazarika :

24.Smt. M.M. Chetia STl
25.Sri A. Rabha CR
26.Smt. B. Sonowal

27.Sri P. Borkakoti : I
28.SriKishor Deka =~
29.Sri B. Naidu : %
30.Sri Nanju Englang -

31.Sri S. Morang -

32.Sri R. Bhuyan

133. Sri MLN: Sharma

34.Sri P. Haloi -

35.Sri Jiten Nath -

36.Sri U. Saikia

37.Md. Z. Hussain

38.Sri Dipak Baruah

39.8ri Pradeep Das

| 40.Vacant

41.Vacant

42.Vacant

43 Vacant

44.Vacant

45.Vacart’

36.

Loader
(2550-3200)

1.Sri Kameshwar Deka T T
2.Sri Sadananda Sharma Cra
+3.Sri H. Talukdar " -

| 4.Sri Tapeswar Deka ¢ :

| Total

181

163

18
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Data Entry Operator, Grade ‘B'is a highly technical post for which fol-lowin'g,qu'aliﬁcations are required.
1. Graduate with Science, Mathematics, Commerce, Econo'mic_s -and Statistics asa subject.

2. One year Certificate of proficiency in Cofﬁputéfj'ftfdm-_ai",recégrtl.iseici.Goyt.ﬁ_in‘stitutIOn preferably ‘O’
Level Certificate recognised by Department of Eléctronics in Govt.:of India.

3. A speed not less than'8000 key de'pres.siio“n perhé'urfordata entrywork “
4. Should qualify in the Personal Computer skills test. .

The vacancies of DEO, Grade ‘B’ haye'bié‘en«eircu,{ated for fi_llingjupion‘ -é‘?putation basis.

There are some temporary resultant . vacancies on core side due to temporary promotion of the

incumbents against temporary census posts. After expiry of sanction period and on abolition of census

posts, the incumbents who have b__e'en promoted will be reverted to their original posts on core side in

which they permanent lien.

L

Page 24 T ) '




Name of the DCO ASSAM, Guwahati
CENSUS POSTS

Status of the posts sanctioned for Census Operation - 2001 as on 1.,3.2002 | S

STATEMENT -

Name of the Post .

extended,..:,_ef 31.1. 2003

Page 1

SI.. No. of No. of Vacant | Remarks/Present status of recruitment
No. sanctioned | posts Posts ’ T
posts filled up P %
1 2 3 4 5. | L 6 j
1, Joint Director 1 - 1 [Tobefilled up by:ORGI. -
-Of Census o R
Operations
(10000-15200)
2. | Assistant Director 1 - 1 | To be filled up by ORGI. |
Of Census Ly ;
Operations (G) |
(8000-15200) ‘
3. Research Officer 1 1 - The post has been filled up by transferring Sr|
(Map) 'K.C.S. Bhagabati from DCO, Bihar.
(8000-15200) LT TR
4. Statistical 1 1. - ;The permanent and regular incumbent Sri-
Investigator Gr. |l "T.D. Smha‘--has been promoted against this
(5500-9000) temporary,"-/._.:.l short term post of Si Gr. |l



Assistant
(Rrinting)
(5500-9000)

Page 2

—_ had Maes . egrs ag P e T
- ' ®
Sl Name of the Post | No. of No. of | Vacant | Remarks/Présent status of recruitment
No. sanctioned | posts Posts S
posts filled-up
1 2 3 7 5 T 6 .
5. Assistant 2 2 - The following regular incumbents in the grade -
(5000-8000) -0f-UDC on'core side have been promoted on
;-fadhoc baS|s -
| Smt;‘S;fD. Purkayastha
2. Sri L.D. Joshi
6. Confidential 1- 1 - “The foIIoWi'hg';inCumbent holding permanently -
Assistant the -post - "in° the permanent post .of Sr. -
(5500-9000) Stenographer on core side has been'
promoted: - |
1. Sri "K N Gbgoiv
7. Sr. Drawing 1 1 - Fllled up by temporary and adhoc. promotlon
Assistant <. | of Smt. S: K4 Chetia, ‘permanent Sr. Dratsman !
(6500-10500) from core S|de
8. Sr. Technical - - - The post_has.been abolished w.e.f. 1. 3.2002.



~

- -~ B
— ~ o : . e
Sk— | Name of the Post | No. of No. of Vacant Remarks/P_re;s'entistatus of recruitment
No. sanctioned | posts Posts R
posts filled up : '
1 2 3 4 5 6
9. Sr. Draftsman 1 1 - The post has been fllled up by promoting on
(5500-9000) temporary basrss of. Smt. Biju Mahanta
(permanent Draftsman)
10. | Printing Inspector 1 1 - Sri. S.N. Rabha- has been promoted on
(5000-8000) ‘temporary basis from the post of Proof
Reader (regular lncumbent)
11. . Statistical 5 5 - The posts have been filled up by promotlng
Investigator Gr. 1| on adhoc basis, . 3The following regular
(5000-8000) incumbents from the grade of Sr. Comprler on
core side: - ‘
1. Sri K.K. Bhattarcharjee
2. Sri B:C. Kakety." -
3. SriN.C. Barman -
4. Sri H.N. Kalita .-
| 5.Sri C _"C‘hakr'abort ‘
12. Compiter 2 2 - Out of ;8”:.“posts‘ pgmally sanctioned for

(4000-6000)

Census — 2001, 6 poéts have been abolished,

|and 2 posts »havefw been extended w.e.f |

1.3.2002 upto: 34 4-2003 These two posts |
have been filled up by deputation temporarlly

Two deputatlom&s are; - :




5

'Sl Name of the Post | No. of No. of Vacant Remarks/Presem status of recruitment
No. sanctioned | posts Posts g,_; .
posts filled up i
1 2 3 4 5 6 B
| - 1 Sri Rupram Baruah 5
: '; 2 -Sri N Talukdar
13 le 2 2 = [Filled up by deputation - -
(4000-6000) ' e R |
~|-1. Smt. Caroline 'S. Dhar |
2. Sri Gopal Deka !
14, Daftary 1 1 = [SriB. Holoi f
(2610-3540) RS A
Temporarrly promoted from the post of Pecn |
‘(regular mcumbent) :
15. | Assistant Director 1 1 - | SriM.S. Cha'uhan~ :
(OL) | | |
’Temporarrly promoted from the post of Sr. |
» Hrndl Translator (regular incumbent). ;
16. Hindi TypiAst - - - ""l post sanctloned for Census — 2001 has
(3050-4590) N been abollshed
17. | Assistant Director 1 - - 1 -"""To be filled up ORGI
(Data Centre)
Page 4 ‘bl}



R .
SI. [ Name of the Post | No. of No. of | Vacant Remarks/Pr.-ezi:éent status of recruitment
No. sanctioned | posts Posts Ty
| posts filled up ol
1 2 3 4 5 S L
18. Statistical 2 2 - ‘The posts have been filled up by promoting !
- Assistant ' | the following 2:regular incumbents temporarily |
(SI Gr. Il) from the grade of Sr. Compiler on core side: - !
(5000-8000) | IR
(Data Centre) 1. Sri D. Hazarika §
2. Sri D.B.:Baruah. :
19. | Senior Supervisor 1 1 T [1. S M.J, Tamul
(5500-9000) Lo
(Data Centre) T
— .. 4"‘ ,EP‘::‘. -
TOTAL 25 22 3 Tk ]
- B |
~ < B 4
E’a’ge 5 a -

y SR
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AND

IN THE MATTER OF :

An additional statement submitted by the
applicants, :

; The above named applicantg-—

BST Re$pectfully beg to stated as under =
|

That vour applicants approached thig Hon’kble Tribunal throug

0.5, No,'éﬁfZOOQ, b arieved by the impugned order

deing ag

W 2. 2002 (@pnexure»& series to the 0.4. 68/2002) whereby the

of the applicants have been

1 28.2.2002

’ services discontinued with effect fr

on the Lretext of discmntinuatimn of

with effect From 1.3.2001 as because

Assistant compiler fall vacant

| against the purely temporary post created in the |

igher grade pf
Computor for CERNIUL

of India 2001 up to 28.2.2001 .

It is also alle
that the

ged in the impugned order dated 28.2.2002
applicant no.l Was working by virtue of g st

ay order
'granted by the Hon’ble Tr
!

CR7.2.2001 .

't .ds respectfully submitte

ibunal in M.P. No. 67/200i dated

d that the alleged dround of
discmntinuatiaq@qf services of the applicant is totally fal.
misleading which would be evident from the

fmllowing facts -«
That the Fost of Aas

sistant Compli@r

has never baan
: sanctioned bythe office of the Registrar general of India in
y any’ of ' the order bearing letter No. ﬁullon/I/99wﬁd,II dated

i >

i‘ e W RN | {
!f‘&&ﬁ L <>;

b . 4 w‘}lu’\t .
> . pann () BB e v
: IN THE CENTRAL LRATTVE iﬁIBUNQL
. Ul ENCH : b g%
| 0.4.68/2002 §
%ﬁ Sri Bimalananda Das & Ors. }\z
y Union of India & Others ié

by

dated
i@am*\

Om

sanction of post
it is alleged that the post;

due to promotion of an incumbent

S ancg

wd

S~

1oy

;&;:}\’6762m4:
VAR
N L 3 27—
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1.2.2000 and also the order bearing letter No.Ref. No.
ﬁli@20/1/99ﬂ@d.II dated 28.2.2001. Therefore, it appears
that the post of Assistant Compiler is a regular post was
available in the Establishment of Director of Census
Operation, Assam which would further be evident. from the
aquarterly return staff position of the office of the
Oirector of census Operation, Assam for the quarter ending

31.35.200L i.e. aAannexure-2 of 0.6. 68/2002 i.e. letter dated

L

9th April, 2001 issued by the Director of Census Operation.

Copy of sanctloned order dated 1.2.2000 and 2@.2.2001'

are annexed as Annexure-A saries.

S0 far the post of Assistant comeiler holding by the
applicant no.l is concerned it is humbly stated that the -
said post has been filled up on regular basis by the
ODirector of Census Operation with effect from Ist March,
2002, by appointing‘Smti Debjani mélﬁy who was wWorking on
deputation basis in the office of the Direétor, Census
Operation, Assam. Therefore, Hon’ble Tribunal be pleased to
direct the respondents to produce the relevant records
including the regular order of appointment of Smti Debjahi
Doley.

. It is relevant to mention here that the réapondent$
always submitted by filing affidavit that there is no
vacant post of- Assistant compiler are available in the
office of the Director of census Operation that was the
stand maintained by the respondents in 0.A. 142/2000 (Sri
Bimalananda Das & Ors). As such it is clear from the regular
appointment order of Smti Debjani Doley which is passed on
1.3,2002 that’th@ stand of the respondents regarding vacancy

position is false and misleading.

It is further submitted that apart from the vacancy of
gssistant Compiler which is filled up by the respondents

appointing Smti Debjani Doley, deputationist on regular



<
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basis, another 5 posts of Assistant Compiler also available
with the respondents which would be evident from the
Annexure-2 to the O.4. 68{2062.
It is further submitted that another regular post of
pesistant Compiler has béen filled up temporarily with
effect from 1.3.2002 by offering an appointment to Sri
Mabaiit Sarm&’ who is working as regular peon in the
establishment of Census Operation. It is pertinent to
mantion here _thaf when the Graer of
termination/discontinuation from service has been passad on
kh@balleged ground bf‘diacontinuation of sanction, but
ﬁurpﬁisingly the available post of Assistant Compiler has
been filled up on the next day of termination of service by
appointing deputationist 8z well as by appointing a regular
Group "D’ Peon to the post of Assistant Compiler
temporarily, in order to make an aye wash that there is no
vacancy of Assistant Compiler avail&blevwifh the
establishment of Director of Census Operation, Assam.
That it is stated that sl. Mo 2-11 of the seniority list of
Assistant Compiler as on L.7.2001 has been temporarily
promoted to the post of Computor now redesignated as
Compiler created for the 2001 census. It is relevant to
mention here that although in all the impugned order
fﬁnnexur@wé series) it is stated by the Director of Census
Operation, Assam that sanction for the post for computor has
been discontinued but it is categorically submitted that the

following incumbent who are promoted to the poast of éomputor
namely:

L.  $ri B.Chutia

2. S$ri D.R.Bora

. Sri D.R.Baishva
4 ., Sri L.K.Nath,
5. Sri R.Deka

é. Sri M.M. Sarmah
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7. Sri N.Das
s Sri S. Swargiary
9, Sri A. Hazawary

10.  Smti D.Sarmah

a1l the above 10 (ten) emplovees are still WOrKing in the
“higher post of Computor after the order of termination of
the services of the present applicants. Thereby it is quite
clear that the respondents acted arbitrarily so far gquestion
of continuation of services of the present applicants are
concernéd, when other similarly situated regular employees
of the same establishment who are promoted temporarily ho
*the post of computor are still being allowed to continue
against the 2001 census posts. The Hon'ble tribunal be
pleased to direct the respondents to produce the order, if
any regarding reversion of the smplovees named above who are
working in the higher post of computor for 2001 census.
& copy of the seniority list of assistant Compiler as

on 1.7.2001 is annexsd a3 Annexure -B.

That vour applicants further beg to state that it would be
evident, from the letter dated 9.4.2001 annexuré-ito the
0.4) that as many as 73 posts of Data Entry Operator, 9 post
of Computor, & post of Assistant Compiler, 2 post of
Draftsesman, 2 post of L.D.C. (now filled up by
deputationists) are lying vacant in the establishment of
Director of Census Operation, fssam, Many of the abowe posts
has now sought to be filled up on deputation dsis. Very
racently a circular has been issued to fill up the post of
: Data Entry Dperator on deputation bazis in order to avold
implementation of the judgment and order dated 6.2.2002 in
0.4. No. 142/2000. Hon’ble Tribunal thersfore be pleased to
direct the respondents to produce the relevant records as
well as  the records pertaining to the post filled up by

Jeputationist.
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It is categorically submitted that the vacancies
available with the respondents but the respondents are
suppressing the actual vacancy position and now efforts are
still going on to fill up the remaining vacancies on
deputation basis.

S« That it is stated that all the deputationists who are
presently working in the office of the Director of canéus
Operation against 2001 census vacancis are still being
allowed to continue against those vacancies but since the

applicants have been adjusted/appointed following the

: - direction of this Hon’ble Court, therefore the services of

the applicants has been terminated to avold the
Jimplementation of the Hon’ble Tribunal order dated 6.2.2002
passed in 0.A. No.142/2000.

It is categorically submitted that the deputationist who

L w@r@ éppoint@d'in pursuance of the circulér dated 23/24.7.2000 are
L still working against the vacancies of 2001 census namely, Sri
amieo Ke. Das appointed vide order dated 1.5%.2001 as fssistant
:;Cﬁmpiler and Sri Rupam Baruah appointed as Computor vide order
cdated 1.5.2001 still in service with the respondents.

1 : It is further stated that the following persons alsc
éwarking on deputation basis against the 2001 vacancies from other
%organiaation are still continuing in the office of the Director of
;Céh$U$ Dperation.

:1: Sri Nripendra Nath Talukdar (compiler) coming from State
fed.

2. Mrs. Diponjuli Lahar (A/C) coming from State fed

'3,- Sri Kesav Ghswami (Compiler) coming from State e
4. sRi Bhupen Das, (A/C) coming from State fed

5. Sri Amiva Kumar Das, (&/C) coming from State fed

§~ Sri Rupam Ram Baruah (Compiler), coming from State fed
?__ " 8ri Gopal Ceka, U.D.C., coming from State fed

s

irs. Chenima Medhi Proof Reader, coming from State fed

.m-'
¥

?,_ Miss Koralin, U.D.CL, coming from State fed



cud

11,  Md.
12.  oSri
13, Mrs. Devajani Doley (/0D from Arunachal Census.

14. er
Loplem of the order dated l 85,2001 are dnncxmd annaxare C

series. A (/-‘A-Cv\ky\- M- 3 .Q + 2600 A &a—vbou_)a.,m'ﬂ-‘

"

Thaf this additional state ments are made by the applicants

support O

Mohendra Wari, {(L.D.C

10, Sima Kumari Chouhan , (&/C) from secretariat

Taijuddin ahmed, (L.C.C.) from N.E.C.., Shillong.

~ ) from Arunchal Census, Shillong.

arunjvoti Sharma (Caitﬂqrdphﬁr)

'XM.-D ‘-W,S—

in

f their aontentlon raised in the Original Application.

' n the facts and circumstances
astated above the Hon ble Tribunal be
pleased to  pass in interim order to
allow the applicants o continue in
the available vacancies and also be
pleased to direct the respondent to
absork the applicant onvregular

e in the light of the direction

Bl

(u
il

bas

passed in 0.A4. NO. 4277 2000.



VERIFICATION

I, $ri Bimala Manda Das, s/0 $ri Paramananda Das, resident
|oof village Mirza , P.O. Mirza , P.$. Palashbari, district Kamrup,
| Aassam, one of the applicants in 0.4.68/2002 do hereby verify and

declare that the statements in paragraphs 1 to ,§% made in the
Additional affidavit are true to my knowledge and I have not

suppressed any material fact. and I have also been authorised to sign

this verification on behalf of the other applicants.

fand I sign this verification on this the ..... day of March,

§ #0022, at Guwahati.

%W@M,

Signature

>

© s
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GOVBR.NMEN'I OF INDIA

' QL ~ : g e - :7 o
(B@f‘\ (G MINISTRY OF HOMS' AFPAIRS/GRin MANnuuu N
ROGTT e IR a5
4 o omcxz OF THE REGISTRAR GENERAL, INDLA Gt o
2/A MANS I NGH ROAD '

“Wﬁ" bt 1.2.2000
New Del/u, the g.

To -
The Pay & Accounts Officer (Census?
Ministry of Home Affairs, -
AGCW&M Bu1ld1ng,_
New De1h1. P
. R -

SUB: Census of India - 2001 - Creation of temporary posts
in the headquarters of the: Directorates of Census
Operations. - 3 '

Sir,

In pursuance to thls office ordcr No. A-11020/1/99-
Ad.1I dated 19.1.2000, I am directed to convey the santtion of
the President of India to the creation of the under- mentloncd,
tempovary posts for the Dlrectorate of Census Operations, Assam
with effect from 1.2.2000 for a period upto 28.2.2001 or~t1ll
further orders -whichever is earlier in coﬁﬁbctlon w1th the
Census of India - 2001} Census work .:- C ‘

. e
S1l.No. Name of the post 'Scale-of‘pay ~ No. of posts by
. ) : . S created
B . . - . ., ] ‘
1 2 | 3 4 i
o ’ e
: : S - T - T o
1. Jt. Director of . - Rs.10,000-15,200 1k
Census Operations . .
2.  Asstt. Director of . Rs. 8;000—13,500 R S
: ' Ccnsus Opcratlonc(G) . :
3. Resc;rch Officer - : ~do- : _' S )
4o/ Investigator " Rs. 5 soo -9,000 2
L L 1 N ' . oo K o .
Brercee R ~iohes Accountant o Rs. ‘5,,5_00«"'9,.0-00 : 2
N W -73;2 _ o : . |
- Mlapzer Contd. ..




10.
11.
- 12,

13.

14

15,

2.

Confidential Asstt. .j? ido;;,,;ﬁi -1
Sr.Drawing Assistant - =do- fﬁ; o .g 1f* f"

Sr. TechnicallAsstt.(Ptg.)x—do-

Sr. Artist Re. 5,000-8,000 7

Sr. Draftsman “d041 ;:;'i1  ~'ir;

Printing Inspector ~-do-='7

Statiétical Asstt. Rs4‘4ﬂ56§&?¥66§&7?.; ,5‘:
Combutér o Rs..4;00056i9005u-n ll:;
upc . ‘.' Rs. 4}000;§;Qoo ' .sz
Daftry © Re. 2,610-3,540 1 __
Téiai :{_<_—7 -
Deérnesé and other allowéﬁccs $ﬁ§11 Eé1édmiééible as

per the rules and regulations‘iSsued-bv:thefcévernment'6f"deia

from time to time. . : e . —

3.

to .the Ma

- . e
The;expendituréfinvélvngis'npn~p1an-%nd«is debitable

jor Head 3454-Ceénsus, Surveys & Statistics; 01-Census;

800.02° ~ Abstration and Compilation; 800,02.00.01-Salaries for

the years 1999-2000 and 2000-2001. .

No. A.11020/1/99-Ad.II

. Yours faithfully,

DEPUTY DIRECTOR

New Delhi, the-

Copy forwarded to :-
o » .

. ,3\,,-‘-‘
T

2.
3.
4,
5.
6.
7.

E Accounts Officer, RG's Office."

Order file.

Director of*‘Census Operations, Assam.’.
JRG(1). e E
Consultant. A
US(Ad;II)/DD(Ad,IlI)IUS(Ad;IV).

PS to RGI. . ;'/Lyﬁ-
Y. VR ,
( B.P. JAIN )

DEPUTY DIRECTOR



i . e )
- Office of the Registrar General, India® =\ g

| (Governinent of India, Ministry ofHomé'/&ﬁairs )
- 2/A, Mansingh Road, New Delhi-110011.

* Ref. No.:A.11020/1/99-Ad.11 | . Date:28:02.01

The Pay & Accounts Officer (Census)

Ministry of Home Affairs N

AGCW&M Building -

New Delhi.

Subject : Census of India - 2001 ~ Creation of temporary posts in the headquarters
of'the Directorate of Census Operations. . : : .

: -

‘Sir, _ Lo T : _.' - . ' »

In pursuance to this office Orde. No.A-11020/ l/99éAd.II:datéd 19. 1.2000 and in-
continuation of Order of even no. dated 1.2.2000 on the _above_ subjec_t, I am directed to

convey sanction of the President to continuation of the under-mentioned temporary posts
for the Directorate of Census Operations, Assam|for a further period of one-year with
effect from 1.3.2001 :- o o g
S.No. ~ Name of t[le post ' Sga[elojpay o No. of posts
1| 2 B R R
l. Jt. Director of Census Operations Rs-.'I(V);OOO,-,IS,2OO- > ] }
2. Asstt.  Director  ‘of Census Rs.8,000-13,500 o1
Operations(G) . . - ] SRR ) '-
3. Research Officer o Rs.8,000-13,500 l
4, Statistical Investigator Gr.1 _ Rs.5,500-9;000 .2
5. Accountant Tt Rs.5,500-9,000 2
6. Confidential Assistant . Rs.5,500-9000 o1
7. Sr. Drawing Assistant . | I'Rs.5,500-9000 ] 7
8. Sr. Technical Assistant (Printing) Rs.5,500-9,000 - ]
9. @Senior Artist s Rs.5,000-8,000 IR
10. @Senior Draftsman ' - 1 Rs.5.000-8,000 l
1. Printing Inspector : Rs.5,000-8,000 1
‘Qd".' Ing . BN
Brencre, o Cs::; ;ﬂm“ ' [V)J A /
f y My ) Jg"';"‘m ( X v}’
'-.5:}';.%33/ { /4?,0
g 1 167
ce JW"m .
\star Cktmmpgs -




(A

, , AN
12. Statistical Investigator Gr.lll~ ~ Rs.5,000-8,000 - | 5
13. Compiler . ... Rs.4,000-6,000. [ . -8
14. UDC. . : C ‘Rs.4,000-6,000 | . 2
15.- + | Daftry o N Rs.2,610-3,540 .| - 1
: . ' -] Total {29

@The posts of Senior Artist, Artist and Senior|E Draughtsman has been merged as Semor '_ B
- Draughtsman vide this Office Order no. 22/1/1997-Ad.1l dated 4.4. 2000 ' -

- ..x(_ !

1. =~ The e\pcnditnre'involvcd is non-plan and 1S dcbllable to. the Major Head 3454— .

Census, Surveys & Statistics; 01-Cenisus;800.02 ~ Abstraction . and Compllatlon- o

| 800 02.00.01-Salaries for the years 1999-2000,2000-2001. and 2001 2002

2 - This issue with the concurrence of [FD (Home) vnde U O No 229/FA(H) 2000 dated' -
12.1.2000. ~ : N

" Yours faithfully, .

- aini)

' - o e L Under Secretar} .

No.A.11020/1/99-Ad.11- - New Del_hi, the 28.02.2001 ~ -~ - o,

- Copy forwarded to :- - R L

I. Director of Census Operauons Assam
JRG(D) :

Consultant

US(Ad.IT)/DD(Ad. III)/US(Ad IV)

Accounts Officer, RGI’s Office.

PStoRGI

Order file.

.\l.O\sn.#.wN

. (D.S.Saini)
- Under Secretary

R oL TR T
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no,

Name Of the Esployee

N

Date Of birth
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into -Govt. .
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at present|-

.
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qualification
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DCo, >uuan..n R S

_REMABRK .

T
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1.

2.
3.

. ‘.Q.
..m..
6
7.

R PO
10, |
1le

12,
13,
14,

15.

16,
‘17,

18.,
19,

= D
D.
“ B,

P.
...v.

-—
2
.

A.
R N
=% A,

. M,
P,
B,

, Chakraborty,
.mmm.NDH.,Cne . .
mw mwhﬁuvw o “.

C.
. K.’

. AL
Smti K.

N P N“HM“".P Ta

Hw Barman, .
mwgg‘i .
wrmndbovwhumm.

N. Ofah, : RN

C, Balshys,
K. muﬁmr ’.
C. Goswami,
mwwahwww%
C, Borah,’

. Xonwar,

Ko muhsabw.
OO.UwQQ .
C. Deka,

.U.Qus: -
Sonowal (Choudhury) .

" 1Ls, ¢w

- m..r».*w._. .
LT 14094700

Y $1.50.

v . .i

.

..u.u..q

.. 2822, 50

..u.m.mo

[23.3.49 . o
T 1611449 - .

1.1.50
1.1.48 _..uuu

.m.bw
H 3. amm

1.4.49 °

1.8.48
p.m,mn.ﬁ.
Le3,51
1.1.55,
"1.7.54
1.1.55..,

: . .u.m Oﬂonww
12246479

.u...wn.u.mm

 6.1.69 .

22.4.69

72204469
. 2244.69
.. H@.miqo

14.9.70 .

14,9.70

14.9.70.

14.9.70
14.9.70

| .114.9.70
11.5.71
.- 646470 -

4.6.79 .

.“.uw,GOIﬂcnon

" {now rede
~."signated

-“as Compiler . .

.

T 12.12,79

© 30.4.90-

. .726,10.98

um.HO ﬂw.

»m.mdxmw_

bind Y

12.12.%9:

30.7.89;,
30.7.80
30. Q.mow.
30. qqmo,.
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30.4.90
30,4.90.
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8hri Amao Kre Dac in tho-o/b thb Assam Stato

co--oporath
Maxketlng Consumers Federatlon Lidg. (Stattod). Bha

N s
bas g

sgarh, Guwahati-
ls haxeby appointeq~as.Agaigtant Compller by txXans

exr. oin deputati

in the scale’ 6f pPay Mo 30&0..73..3950-30.4590/.. ‘Euu. ‘plus other .
llqwancos as adnissdble ap/por Central: Govi,' Bules initiely wee.:

ug’ Operatxone, Atsaugauwahat‘,-

7o/ 2001 £0-28,2,2002 sgalnst the resultapt’ Yagancles caused due o

40, pgomnﬁian gf xn&umb@nta ‘Bgalnst the postisenctionsd for 2501 -
G&asusa tha sumbent- will-

‘ be ‘regulated ‘ag porx Mlnlst
N:{of Poraonnals‘ 0. :%o¢2 12/87 /85t pall 0

Gte “20.4.1988 xaad ulth
thls offica letter R@. SCO(E 50/9 084 dt. 26.4w2001.' .

o f\’ TR

e Ke '
ASST'I. UIRBCTOK OF ‘CENSUS DPERATIOHS
i ASSAM Biisriss GURAHATI.

 Momo ma.ucm(a)tza/sooy/%vglf-é£§ vzi‘f, :i:ija_gdt. 1/5/#@01; o

COWWQ"-‘- e j. A S
- 't 'A'irho Pay a Accounts Offlcer (causus). Hon Dolhl—Qc
| . 2¢ " The Managing Director, - Statefed H.Os 'y Guwahati with -

lgoference to his letter No, GA/A/266/pt.I/86-87/681

Lo 2644,2009, Ho 1g requested to sand tbo LPC SOrvic 4.

.'.Book to:thia" offico 1mmodinto%7.
' Service. Boak. i :

"Accounts Brench. - S
shxi Am@c Kumax Dua, Aastt. Compllat,

| o DR, Se K. BARUAH )
, . , ASSTT. DIRECTOR OF CENSUS OPEHATIONS -
. L R SSAM IRIREEERE GU%AHATI.

N g :

“x,
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o - Shri Rup Ram Baruah in the o/b the-Assam'State'Co-qp;~ -
}perative'Marketing,ConSum@rsFedo:ationLtd.(St tefed);.Bhangagarh,

. Guwahati i hereby_appointod asg Cowputor-by_transfer;on deputation
. bosig in-thefo/o'tha~D1roctor.of Cen;ug‘Ope:atidﬁs;'AssaayGuwahatlm
. in the scal@‘ofApay:&°j4000;10006000/. PoMe. plus othor ‘allowances

.85 admlssible as por Central.Govt. Rules In}tiallyfforua.poriodt

. -from’27.4¢2003_to'2642;200223galnst thefpuroly.témpoxdry posts

sanctioned for 2001 Cenaus, . = o e

. _h"Ihé'pay”615théiind&mbent Qlll:beerQﬁlatbd bé-pﬁrv o

. Minlstry of Personnels OuMs Noo2/1 2/87/Estt/pt Il dte 29.4.1988

, read»wlth:the{conditiona‘embpaieq in this 'office latter No., .
BCO(&)50/99/8084 dt. 30462008 T S U

~ASSTT< DIRECTOR OF CENSUS OPERATIGNS .
: S .ASSAM”tx:;z;:szx GUAAHATL, - - o
- Hamo No, DCO(E)120/2001/ R/ o9~9¢ dte 1/5/2001, "
Copy to 3= C R S )

T ,Ihe~?éy &:AccQunts'Offiéorj(Censt),fNew DthL-2.H
2. Th§ Mannthg Diractor Statqféd3H¢0;, GQw§hnt1'with..~

' Xefarence to his letter NoogA/A/266/pt .1 /86-87 /681 o
dta 26.4.2001, He 1s roqguested to-send LPC & Sorvice Book
'1n‘:équct‘of Shri Baruap]tOﬁtthgpfflce,ipmodlgte}yg
3 .;Seryicebaook. e ’

'.:4»)’///” Aq¢oun£a 8ranche . .? S .Avf,-i N U

B, ~ Rup Rom Bgrﬁ&h,-Cometpr;:

g [ 'v' o T VT o
Z"/’ ', @ ASSTTe DIRECION OF CENSUS OPERATIONS

© ASSAM zrittiss GUWARATI.
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: - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH - ,

i - 0.4.68/2002
IN THE MATTER QOF:
Sri Bimalananda Das & Ors.
Vs
Union of India & Others
AND

IN THE MATTER QF:

x

Rejoinder submitted by the applicants in
reply to the written statement submitted

by the respondents.

The above named applicants+

» e

Most Respectfully beg to state as under:’

1. That your applicants duly received the copy of the written

statement and carefully gone through the same and understood the
contents thereof. The applicants categorically deny the
preliminary obiectlons and submissions made in the written
statement and further beqg to state that there was a specific
v direction in the judgment and order ddted 6. 2 2002 passed in 0.A.
! 142/2000 by the Hon’ble Tribunal for absorptlon of tha applicants
against the reqular available existing vacancles, as such the
preliminary objection of the respondents thatfthe Original
- Application is hit by promissory estoppels is naf maintainable,
T Moreover, contention_of the respondents made in tha preliminary
. submissions are also contrary to the variqys orders,-deéigions of -
. - the respondent ~Union of India so far similarly/g%;tumsﬁahced'
retrenched employees are concerned and also conﬁraf& to the

orders, judgments and decidons of the Hon’ble Tribunal, High

Courts and Apex Court.
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It is most humbly'and respectfully submitted that the

sresent respondent:lJnlon of India in all earlier occasions whan

&

“he similar statutory recruitment rules were avallable SO far
Group C Census Employees are concerned, even then the Director of
Personnel & Training (in short'D.O»P.T,)-granted permission and

agreed for regularisation of the ad hoc census employees in

e S

o
..__w__u,_

this Hon’ble Tribunal in 0.A. 142/2000 passed a speciflc direction

or reqular absorpt1on of the applicants in the available existing

PR "'F"‘*“"

Wacanc1es as such the contention of the respondents that direction
$assed in 0.A. 142/2000 only for temporary vacancies of 2001 is a
Lronq interpretation of the judgment dated 6.2.2002. In the
c1rcumstances respondent Union of India is required to act in

f
terms of the judgment dated 6.2.2002 and are duty bound to appoint

:%ha applicants in the suitable posts as per direction contained in

the judgment referred to above.

JThat your applicants categorically deny the contention of

iparagraphs 1,2,4,5 and 6 of the written statement and further beg
to state-thét a mere reading of the judgment and order ated

6.2.2002 would make it clear that this Hon’ble Tribunal passed a
icategorical direction for regular absorption of the applicants in
the existing vacancies in the light of the direction contained in

lthe order dated 7.6.2001 passed in W.P(c) No. 2531-2537 of 2001.

lcensus is contrarv to the order of the Mon’ble Trlbunal dated

’6 .2.2002.

It is further submitted that as per their .an document

i e
;ﬁnnexure 9,10 wherein a cateqorical admission made by the

!
l
respondents particularly Deputy Director of Census - Operatlon that

l
i
|I
B

elaxation of the recruitment rules. It is further submitted that

nAs such, contention of the respondents that the applicants are .

ll1able t0 be absorbed only against short term. vacanc;es of 2001 .



-

there are vacancies of Assistant compiler LDC, Computor {(Compiler)
‘and UDC. It is further admitted by the respondents in their
written statement showing in page no. 60 that altogether there are
12 permanent post of Assistant Compiler and there are 7 temporary.
posts, out of which 4 have been filled up by deputation and three
-vacancies in the grade of Assistant Compiler are still available.
-Out of which two are resultant vacancies and one is permanent
wacancy reserved for OBC for which the recommendation of Staff

‘Belection Commission is awaited. Therefore it is quite clear from

“their own statement that at lea&é%Nmaregular post of Assistant

Compiler belonging to OBC category is available, as such

respondents have no difficult to absorb the applicant number one

- against the permanent post, who belong to OBC category in terms of

the judgment and order dated 6.2.2002. Moreover there are two

:other temporary posts are still available against which other two

}applicants could have been accommodated by the respondents. But

the respondents in violation of the order dated 6.2.2002 passed
the impugned order of termination in respect of he present
applicants. It also appears that two posts of draftsman in the pay
scale of 5000-8000 are still awvailable with the establishment of

the respondents but those posts have not been filled up till date.
Moveover Smti Biju Mahanta and Smti R.Mazumdarhave already
promoted to the cadre of Senior Draftsman as per the statement of
the respondents. As such two posts of Draftsman ére available with
‘the respondents. So far post of UDC are concérneq_it is stated by

the respondents that there was four sanctionéd.post of UDC and

-three posts were filed up and at present one pést is vacant.

Similarly one Sri Nalini Das, LOC has already been promot&d,
;against ohe of the resultant vacancy of UDC. As such one post Qf~
LDC is lying vacant under the respondents. Fuhthefﬁ&ﬁenthe |
respondents very recently issued an advertisement inviting
;applications for filling up of few posts of Data Entry Opefatar'
Grade B in the scale of Rs. 4500~7000 in the Employment News dated
6-12 April 2002 on deputation basis. In the said advertisement it



A o
: ) : ‘

“is stated that initially appointmenﬁﬁyill be for a period of one
liyear or till such time the post are filled up by direct
. recruitment subject to apbroval from the screening committee
_whichever is earlier. Therefore it is auite clear that a few post
of Data Entry Operator are lying vacant in the establishment of
the respondents. It is also submitted by the respondents that out
of 45 sanctioned post 39 posts have been filled up on permanent
:?basis, as such there are 6 vacancies are available with the
jfrespondent& for consideration for appointment to the post of Data
b}Entry Operator. Therefore respondents should consider the
-appointment of the applicants to the cadre of Assistant compiler,
'jComputor, LDC, UDC.and also to the cadre of Eata Entry Operator in
terms of the judament and order dated 6:2.2002 passed in 0.A. No.
fégii/zoooa But surprisingly . the respondents without considering
the case of the applicant for reqular absorption issued impugned

L3

L order of termination in total violation of the judament and order

“referred to above. It is quite clear from their documents
submitted to the written statement that posts were available with
- them but issued the order of termination on the pretext that the

idirection of the Hon’ble Tribunal was passed only for

4

,;consideration of absorption of the applicants against the
‘temporafyﬂpost of 2001 Gensus. It is stated that question of =
;abpearing'for intervie@a%ér the’applicantsﬂbefcre the Staff |
‘Selection does not arise at this stage as the applicants were duly
iselected and appointed through the Selection Committee after the
‘names were duly sponsored by “the lccaibémpléyment Exchange
following a valid requisitioﬁ $ubmitted by the respondents before
cthe Employment Exchange. As $UGh,‘tﬁa%gpplioants.cannot bé
Csubjected to appear baforg'the Staff'séleatibn Commission for

regularisation. It is submitted that fﬁllowing the direction

‘passed by this Hon’ble Tribunal in the judgment and order dated
- 31.8.199 passed in O0.A. No. 284/97 a large number of Census
!@mployees who were initially recruited through Employment Exchange

:fcr 1991 Census along with the applicants and prior to the



\é?\

recruitment of the applicants have already baen‘regularised‘
without the approval of the Staff Selection commission. In this
connection the applicants beg torefer the order of appointment
issued under Office Order No. DCO(E)24/97/7570 dated 27.6.2000
whereby three persons were appointed on regular basis to the cadre
of assistant Compiler. It is further submitted that many of the
Assistant Compilers recruitedduring the vear 1991 Census aftar
discontinuation of the post of Assistant Compiler they were
appointed as Data Entry Operator on ad hoc basis and thereafter
they have been regularised. @s such contention of the respondents
ﬁhat.appliaants cannot be appinted to the post of Data Entry
Gperator is contrary to their own decision which would be
avident from the dffice Order bearing No. DCO (E)205/92/Pt. 11/67
79 dated 3.12.19%96.

It would further be evident from the letter bearing No. DCO
(E)7/78/¥ol.IX Dated 20.10.1997 the Director of Census Operation,
Assam strongly recommended for regular absorption of ad hoc LOC,
Assistant Cowiler appointed during 1991 Census to the Regiétrar
General India, New Delhi although they could not qualify in the
Staff Selection Commission examination. Those ad hoc emplovees had
been recommended for reqular absorption and ultimately they were
reqularised in the cadre of LDC, Assistant Compiler which is
further evident from the letter dated 27.6.2000, ﬁs such
contention of the respondents that applicants cannot b@
regularised in violation of the recruitment rule is contrary to
their own decision and as such théy cannot. deny the benefit of
regular absorption to the applicants against tha'availabie
existing vacant post of assistant Compilar, LDC, Data Entry g
~ Operator. h . " . !
‘ Copy of the judgment and order datéd $1.8.1999 passed in
- O.A. No. 284/97, lettes datsd 31.12.1996, 20.10.1997, 27.6.2000
- and Employment News dated 4-12 Abril, 2002 are annexed as
! Annexure -A, B, C, D & E respectively.

v e da
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vThat vour applicants deny the statements made in paragraphs 7.8,

9 10,11,12,12,14,15,16 & 17 and further begs to state that
erutat1onlsts who areworking as computer in fact junior to the
applicants have been retained in service while services of the
applicants have been terminated duly on the ground that applicants
were appointed following the Court order. It is further submitted
that the respondents have deliberately misinterpreted the judgment
and order‘datwd 6.2.2000 only to deny the b@nﬁfiﬁ'of regular

absorption, it is specifically observed by the Hon’ble Tribunal
‘ “that the retrenched emplovee should be first absorbed in the
‘existing vacancies md only thereafter the remaining post should
‘be filled up as per rule. As such, contention of the respondents

that the available posts should be filled up through Staff

”electioh comnission is contrary to the order dated 6.2.2000

.passed by this Hon’ble Tribunal.

n the facts and circumstances stated above, the application

 deserves to be allowed with costs.



I, sri Bimala Nanda Da, s/o0 Sri Paramananda Das, resident
lof village Mirza , P.0. Mirza , P.S. Palashbari, district Kamrup, =

fﬁssam, one of the applicants in 0¢Q.68/2002 do hereby verify and

eclare that the statements in paragraphs 1 to 2. made in the

rejoinder are true to my knowledge and I have not suppressed'any §
rmaterial fact. And 1 have also been authorised to sign this !
verification on behalf of the other applicaﬁts. ‘
And I sign this verification on this the Y.... day of May, i
2002, at Guwahati- o .
; ' G Grmalamonels Bus, 3
Signature B
i
1 1
‘[
|
[
!
! .

T o
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: ) ' - !
! Shird niputl Chandra Gogold £ another. e o o Applicants. '
L4
AT STT FIS g
' B e ! - ()
Unton of ndia & Orug. ¢ o« Raspoudents. '
. . '~.

. . . . '
' v gten For gl the applfcants 3 8/8hrd B.K.Shaoma & .
S ' “.Sarma.
, . N . : . o .
| lvacate for atl thoe respondentn 3 Shri AdbDelb Koy, Sr.C.G.5.C.
,:-’.."’“ ' s
[ 3
T : O DER
ol ? ' ;
Gl 2 UaNGLYUINE AL MERDBER , : B AT
N} . e
X ..,',“f These theee Ordglnal Applications are disposed of -,
’\, . . . ‘ R
by thies common onsyler for conventence. The bricf facte in ¢ . .
L . . o
' ' |1-.1_')| ale st aft L)W 1y .i_’;*". . '.‘- 1 :
) . A oo » ‘_
L AL U/ The threw applicants dere appolnted ay e
. v L. . . . P . . L] ) ,
Coaustotant Compidar Lo the offfce of the Dftector of Cunsues . !
a2 Qparaldon, awsan) Guwghatd in the scale of  pay of k. 950- .
000/« prane to Docembaeyr 19000 a0 thate appointment teLrore o
o 4 . . .
“ ' S U s Bntead ol thiat Lha peedls wits puiely temporacy ‘l::ﬁl?-
1199) censun work and would bu abolibhed on complutionsof
Tothe work and the [nCumbants virf 1 ], l:m""x'ut'l.cnclncd and the
. / ' e it aenln aee ad Lt i fablyre and were likely to
N . . .
Y . 5
1
L3
K}
~ : " e
. K 1
.
’3{“» e
et o
' .’-
o"‘,‘ ) \ ) ;
o ) .
. t
. - - - -
. r/ - *
4 g 7’ )



! - 7B B PO IS

Q?.

continue upto l. 401993 only. 'l‘h;: m-}r).Lm‘uu:nt could also bw

L mbatedt hotoee 1) .12 .1091 by giving one month ‘a notlcy by
either side or one month *s emolunents in licu thereof. The
opp Ll santi were however FOH-ipUud in ;crvicc. pfforts were
mudL o absorb them in uurvicu and In the year 1993 they were
diructud to uppLdf in th Jpociql quallf/inq examination
t'.:t)n:h,n(.::.m\ by thoe Gtablbo oo joatdon Comminsion during Lha\. yars

'.f'l']l'.ﬁ applicanty «:m‘}\tl Pt gquadkdly tu thes uxanination. Thun

lator on the applicants cane Lo know Chat their servicus weLe
bg}ng terminatued with pfpeat foom 31 V17241997 windch Wad pu:.‘pox.“»«
Loty A purnidanes of tuttar No. 1/2/9')-;110(\)) dustad 1.12.1997,

/ ‘ ]\nnnxux‘u%')‘,.u‘ul peton tHus l'.‘.\)ll/ll/"lul\'llv dated Vel2.1997,

Ann:guce=0s

-~ No./HJ/WI v The applicanty wWuru initially_appointed
a8 rower Diviuion Clerk in 1991 in the Totficd of the Director
of Cunuuu.oﬁﬁrutrmn, Autsahty Guauhatle IJcodenu Lo the roeuspon-=

duntu the purvices of thu applicanty wore tonninatod with

~$/; o .owffect from 31.12.1992 on completiongof the particular 1991
23; f:' o cranoud Warke Howave, Ly Ware otLunuq ulﬁcrnutivc umployumnt' .
é% ui' in a]oradé of huslstant Cumpller on ad hoc basls with uftect :
gt”a : £ rdhim - hangd 19973 and they afﬁ con;inuing in the posts ctill gate."
:vﬁéﬁ?' In thu o apphlutment lettiepy it wau 1nd1CuLed'thut thu pouts ) ; }' o
AN : : | - . .
.H&@hdwfztﬂ-wvru purLly ttmporucy ror 1991 cgnuuu work and yould Iou ubo%if .

. _:sh-u(l on Cou\pluLiun ol tlu' woLk Al the iucumbcntu will be
rwtrvnchéd und this uppoluLmeutu are ad hoc in nature and were
Lika Ly Lu it Lt upta ) .12.1‘)‘” only. The .'q')poinuuuutu /
could ul%o : verminated LLLO[L 31.12.1993 by giving on¢
o m:.nrln‘u nuticae by elthinr side or one month's emoluments in

]tou rhorvul In facembar 1993 they Werse directed toO appear

tn a npuetal qn.l)Hyinr) examination conducted by statf

P Cerleerlon Cogeniaolon. I PTISATIER A tios appllcapts coulld not
L] . . r .
: /0 ~qun11ﬁy in the wxamnination. Ten *later on the applicants ' © .
. ' centd s X R L
“ o~ ¢ s [
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i Lo know that Uhedr survicoy. Wu Lo buing t.m.min-nnd with

Pifubt from 31.12.19$7 which way purportedly in pursuance

at lutter No. 1 /2/910G(p) d;;tmi 1.12.1997, hnexurce-6 and

letter No. 12011/17/91-Ad1V dated 3.12.1997, Annexure-7.

O.A.No. 286/9713 To applicants are vLower Division Clerk

i the of fiqe of vl Diveetor off Censuys Opuration,

Guvahatd . Yhey wero appointed iy April 1991. In thulr appoint-

Asoam,

ment lotters {t was Indicated that the pouts wera purcli

Ceemporary and would b aboliuhed on completion of the 1991

cenaug vworl and they will bu rotianchod. In 1993 thoy werw
uuquiruh Lo ﬂppuar na spuedal. quatdfytng uxumlnuLiou

nonducuud hy !hﬂ'nlaff S2lection (ommi sion. llowaver, they

Seould not quujlfy fn the exanination. Then later on the

.

JpplitunLU CdmC to know that thcir sorvices were being tcrmi-

natod with utlnoL ffrom 31.12. 199) wliich Was purportedly in

purguanco of lettor o. 1/2/97-RG(P) datud 1.12.1997, Mnexure-4

and lottor Ho. 12011/07/97-Ad1IV dated 3,12.1997, Annoxuru=5.

-

2. The contuntion of the applicants is that thay woro

gponsored by the Faployment Exchange ‘and were appointed afterd f

Luing selected. They cannot by terminated in the manner aqugné

.

“to be done’ by the recpondents. heccording to them thoy were

' ﬁuﬁialuo requlred to appear fn-the qualifying test for lregula- ¢

4.4
4

r14aﬁ10n of thuir ucrvicoa and their fallure in that qudlifying
N ﬁ
L( C\ln 1993 cannot ke o ground for termination of dwctr

U(‘I_(l‘l( (HY7IN ' . _ : _S@,, .
/.‘ ’i' lu‘

, .

3.0 W have hoard coutna) of bolth sides. Tt appeacs that: X i

upto decdumtelr 1997 tha Paspondounts were open to Cc'nsldtsg .

oy
regularisation of the scrvices of the applicantu. nowevur.'ﬁg'

Lhe lottor olated 3 .012.199] l.ln':y had duc fdod Lhat tha proposal

Lo regularisation G Lhe reirviceys of the gpplicants whio

could not pans the spectal qualifylng examination conducted

Ly the Statf delectlon Somnission during 1993 cannot be aqrucd

‘
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notfced that reavonable opportunity was

Siome of the applicanty have statud that

. to and further neceustary action should follow. Without

;n‘&jn:lir:na Lo tho contention whethuer the applicants are to
]
Lo aub jectoed to thoe epeclal qualifyinyg oxanination, it is

not given to the

applicants Lo propure ard appuar in Lhe said examination.
they were informed
only on 21.12.1993 about. tips axandnation to be held on
262201993 . 1o sueh attuation Lhu'iuilurd of the upplicanQL
In the quallfying vxanination cannot be a ground to justify

re Juctlon of Lhe proposal for regularisation of thedr services.

W are of the view thot 1t 1y falr and tcasonable for tho
respondenty to cansiddr afresh the fssue of regularisation

of the survicon of thw applicants,. This should be completed

‘within six. months from the date of recoipt! of this order and

Lill such £inal order 1s fasued the services of the applicunty

shall not be digturis:d.

Ty applicatdons are diyposced of. Ho order as to coots.
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SN GOVEANMENT OF  LNMDLA o 9
o e MINLSTRY OF HOME AVEALRS ' N
e OFPIGE OF TUHE DIRECTON OF GERSUS OPERATLONS1 ASSAM ¢ GUwAtA r1-7
e | : DATED GUWALATE THEE 3151 DECEMIEN/96. '
N QELIGE GHDEIL T
' I v,n . . -
"1"4 DI Tho Tollowlbog condbdntos avo hoveby H[)])Ullp Lol Lo Lhe
ﬁ% DHJL ﬁf DoLa Eatry Opnrulon' (Grade A) 1n Lhe scale of pay of Cou
“i lga 1150, 2'.’).- B00/w pomy 0m o puroly Lomporary and on adhoc bhasis with
1 f*ntluvL r1nm 1107 (KN L
B s Hona J1L Bhoyan
Htl 2« " Mono tanjian Snrmih
1“ *3 ' a3, Purnananda Hatal '
i ! .
o A, MO Ulton Gh. Natho (OBG)
ﬁ - '// b Upad sakkba (MOBCE) :
: ‘1‘ // , T Gy Md,  Zokir tHussoln 3
",»\9 .' : 4"":" 7. Shed Dipok Baruah ‘
ﬁ?%“ B ol Pradlp Ko, Das (5C) -
TR ,
F, Y {9. v "' Poraqg Dias
|' !, Thal p nd.. dioe nppotnbmont, wlll nol, lms,L«)w upon Lhew
e J:Jny lls[hl Lo cladm Far rogqulavisallon Lo l.lm RS l. ek In fulurue nntl '
“Hlnil ')u;vl(u's iy ha teormlodabLod ot nny Lime vl Lhout nw,\rmlnq nny '
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. "% . ' The Registrar General, India, “i¥€“ﬁﬁf¥jq“3'f
T 2 /A, Mansingh'® Road, : -
NEW DELHI-IlOOlifl

RSN

RPN RIUINpUE SURE S

Sub:- Regularisation of ad hoc Lower,f;DiviéionEﬁf
. Clerks/Asstt.Compilers appointed during 1991 !
Lo . Census - Regarding. -

Sir, . . i
' I am to state that during the 1991 Census quite a good: i
, aumber of persons sponsored by the Employment Exchanges were :
P, appointed to the posts of Lower Division Clerk and .Assistant
: Compiler on purely - tcmporary and ad hoc basis .during th: 1991 .-
Census after proper screening. Though no post of A%sistant Compiler
was created in 1991, appointments werce made apainst vacancies
caused by promotion-to the posts of Computor/Statistical Assistant/
Investigator created purely for the 1991 Census. In regard %o the
posts ofkp?werkDivision Clerk, a few were crcated purely for 1YVl
i1iC tac i

Narmmten v
LW s Ciha

N A
- P L N T B Lol S I U RN vy~ 3 Yyee e~ ~ e -~ | Wl
there wios 4a.8C atlluldlis c2ulca © arsmeticno o rec

posts of U.D.C./Assistant created purely for the'1§91 Census. When’

z sanction of those posts created purely for the 1991'Census'wastﬂf
e ‘discontinued from .01.01.94,. there was-® a mass terminatica. of
: // services in both Group-C.and D posts. But the services of those ad
, hoc LDCs/Asstt.Compilers who could be accommodated in  the core
/! posts. were left untouched and are continuing till date on ad hoc

‘basis because the 'results: of: the special examination conducted by .
the SSC in 1993, in which all-of them had appeared, was not wet out
and that the office required their service to complete editing and
coding of the Individusl Slips of West 'Bengal, compilation of. C-10"
table.and by name’of individual SC/ST. L S Co

et
Ry

¥ .
!

! 1

IS . W M N . '14.,' i . .

o But ‘when .the “'results of the: Special Examinationi'.
conducted by the SSC-was ‘daclared sometime in the last part of 1994:...
or early part of 1995, none 'of them was successful. Their -service -
could not be terminated’firstly because. they were still editingzandp“
coding the Individual Slips of-West Bengal and secondly because - the:
lionourable CAT had*while.vacating the Stay Order in 0.A. MNo.z59/937
ordered that acpointment z5 any furure wvacancy be only from among.
the 17 (seventeen) applicants~in the above 0.A..ILt was, thierefoyxe,’’
more beneficial to the office not to terminate the services of’
those ad hoc LDCs/ACs because of their long experience than to.
appoint inexperienced - LDCs/ACe from amonp those 17§seyenteeq);'
applicants. Those ad hoc LDCs/ACs had done yeoman[s service o this -
office and have become indispensable assets of this offlce..uqsglté
their show of excellent discipline and high standard-af efficiencyy

a sense of insecurity in gervice is lurking in theirwmind,-which‘ﬁo_
at times effects their efficiency. L : g “

P:T:G:
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Ditted Gowobuti 27th. June /2000

R

! Tribunal,
in pursuance of R.G,.1,¢!

the following Asstt, Compilers
rily on requiar

Blalla, Hape ' ﬁoglgnagggn

Md. Shah Mawaz Haque - Asstt., Compller
Shri Abont Borthakur ' "o ‘

o " Paraq Das ' oo

, Tho adhoc service already rondered by them will not
be counted for promotion, sonlority otc, L

(_A. MEDHI )

" ASSTT. DIRECTOR OF

CENSUS OPERA

TIONS
ASSAM + GUMANATI, - S

Fgmo No.Dw(E)24/97/7571 ~78

- Date 1 27,6.2000

dla, 2A, Mansin
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m=In INDIAN COun IL OF FORESTRY RESEARCH
%I‘ & BRUCATION (SCFRE), BERRABUN
NHZY T & - AdvtNo.1120024CFRE

The ICFRE, an Autonomous body under Ministry of Environmant & Forests,
Gevt. of Indla, Invited application frém amongst the eligible officers under
Contral/ States Public Sogtor Undertakings/ Autonomous bodies/ Statutory
organisations for filling '\ﬁi‘!.’io following pdst by tranaler on doputation in
ICFRE (Har) and Instiutes under It:- :
Catagory -t
Namsa of Posts
Pay Scele

Flnanclal Advisor and Chlsf Accounts Officor

Re. 14,300-400-18,300/- p.m. plus usual allowancos
-Admissible under rutes. .

Piace of Posting ICFRE (HMqr.), Qehradun

Eligibi

L ‘ ;KT\%?*
Frenanslogen
LG Disisadlolicy

OmEAL
RO Muthth “i,

WRITTEN TEST folan - 1 (Engy. wing)/(T&C
GRADE: Rs, 3050-4590{RSNP)- Category No. 02
DATE OF ISSUE OF RESULY : 18/03/2002. . ]
On tho basts of wrliten tost hold on 24/02/2002 lof Iha abova post, the
following candidales havo boan provisionally qualifled for bolng cattad
for varlficntion of their ariginnd corlifienton In aupport of thofr qualilicnilon, |

E.N.NO.1/2001

signature, handwritingotc,
The roft numbors are arranged In ascending order.

fga, conununily & vortitcation of tholr original admitcard; pholograph, {- -

fty: 1..An Indian Audit & Accounts service officer

‘having 10 years experience with respect.of year
of aliotment. '

. OR
2. An officer of Sub-ordinate Accounts service
under Govt. of India having 18 yoars of
experisnra including atleast 7 years In the grade d

02001687 0200307- 0200338 0200447 0200617 0200724 0200726
0200806 0200968 .0201247 0§01446 0201495 0201621 0201634
0201641 0201676 0201760 0401609 0202192..0202241 0202301
0202455 0202712 0202763 0202784 020278410203033 0203245
0204485 0205281 0205474 0205511 0205625 0205888 0208156
0208238 0206538 0206727 0206819 0208841 0207402 REINIACKN

of R, "10000-326-18200 wilh rospect lo year of
afiotment. :

R .
3. Fellow of institute of CosV Chartered Accountant

of India or equivalent degree with 12 years

. expertance In audit and accounts and budget in

Gowt./ Seml Govt./ Autonomous organisations,

The experienca shall be counted after obtaining] .

S the prescribed degree. e .
Category A-2 C :

Finance Officer

* Name of Post : ,
Pay Scale Rs. 7450-225-11,600/- p.m. )
Place of Posting  One post of Finance Officer each at AFRI, Jodhpur

. - - énd IWST, Bangslore. ) L
‘Eligiikty . Officers holding post of Asstt Accounts officer with|-

§ years experlence or equivalant In the Indian Audit
. and Accounits Depariment, Rallway Deptt., Defonca|’

The ¢andidatas are directed lo repor! for the above sald varlfication
on 30/04/2002 at 10.00 hi's. In RRB oflice, Mumbial Central. They are |
alsobeing individually intimated. : ¥

The.candidates are raquired to bring all thelr original mark sheets
and certificates ol $.5.C and IT] Acl Apprenticeship In the Diesel
Msch/Eleclrical trade. The candldates belonging to SC/ST and OBC
should bring thelr origiriat caste Certificate in prescribad formal, In
case of OBC candidales the Caste Certificatas should be current
and not more than one year old and should have clause of non-
croamy layer. Candidates should nlso bring thelr original call letter of
writton examination along with the_call lottor of verification. Any
candidate coming for the

will be returned back. e . :
While every care has been taken in preparing the result, the Rallway
Recruitment Board raserves the right to reciily errors and omisslons,

W any.

verilicalion wilhout complete documents !

L " .7 .Aoccounts, Govi./Autonomous bodies/ undortskings, . SCHAIRMAN
Catagory A3 ©~ - | R L e ) - BN
..Name of Post -  Foresi Rangs Officers Lo = i _

. Pay Scate - = R». 6500-200-10,500/- p.m. S - Ch——— T ]

Plece of Posting (1) FRI, Dehradun-2Posts - . Ccu OF BU _‘]II'J:]! '

) <. () AFRI, Jodhpur - 1 Post - ¥ ALLARABAD A : JEEMED

() IFGTB, Coimbatore - 2 Posts ALLAHABAD 00 DIA. Ph, 0532. 695020, 69 [Estd. 1910]
A - - . {Iv) 1WST, Bangalore - 1 Post ax- 0532.695619 all-*registrar@dadu.org WebSie du.org
}\ ; ) TER Jormal -2 Paste "|ARMISSION ANNOUNCEMENT- 2002
P (Vi) IFP, Ranchi -3 Poste L T GRADUATE PROGRAMMES :- (1) MBA - 4 Sems, (3) Mastor of
(v} CFR & HRD, Chhindwera - 2 Posts . " o | poribusiness Mot (MABM) - & Semestess 1. " T

- ~(Ix) MFRI, Shimla-2Posts ot ) Uu Eg GRADUATE E'ROGBAMME i+ BBA * (Hons) - 8 Semesters

mEjigibiity Person holding the post of Forest Range Officer with] - ; ACU OF. HUMAN

3 yrars experlance .or Dy, Ranger with 6 years] '
- exvorlence In the State Forest Departments. ]

GENERAL INSTRUCT IONS; .

(1) Applications with complete bio-data of the czndidate should ba
submitted to the Secretary, Indlan Councll of Forestry Rezaarch
& Education, P.0. New Fordit, Dehradun together with o
Demand Drafl of Rs 100/- drawn In favour of Secratary,
{CERE on or before 16.06.2002. Applications recelved without
signature of the applicant or which ara not accompanled hy the
prescribed foe shall bo summarlly rejected. .

. The Councll will in no case be responsible for non-recolpt of
applications or any dstay In recelpt thereof on any adcount
whatlsoever. No applications recelvad dfter {he pradcribed fast

i date will. be enterlalned under any clircumstances dnd all the
tate applications will be summanly rejocted R ’

For in-service candidoles, the application should be rouled through

; propar channel. Tho concemed Dopariment/ Orgafisation should

i enclosa Vigliance™Cleorance report and photoooplen’ of AGTs

é gradings of tha officer for the last five years from 1687 onviards )

while forwarding the applications of the candidates, However, an

advance copy can be submlited alongwith Demand Draft, -

.| Sys. MLy v < Semesters ,
!HLJ%_QRAQMALE_EBQGME_S = (1) BSe. Med
{8 L1)-8

T Physics -

TIES, SOCIAL
DUCA RS
POSI GRADUATE PROGRAMMES :- (1) M.Sc. Anthtopology - 4 Sems,
(2) Master of Libtary & Information Science (MLl Sc.) - 2 Semeslers - )
“UNDER_GRADUATE PROGRAMME. : . Bachelor of Library & Inlormation
Science (3 .1 Sc -ZSemnr.levn -
ACUL] -AND. | Cl B
POST GRADUATE PROGRAMMES :- ( 11 Master of Public Heallh Branch - 1
(Prog. Design & Managenient ) (MPH) - 4 Sems (2) M&Ser of Putlic Health
Branch - It (Reprod Hegllh) sMPH) - 4 Sems (3) Master of Pubhe Heailh Branch -
It (Teatry aord €41 ) (M) - 4 Sems (4) Mastor of bl Hoallh xanch . V{Halth
. - - "
i |
08! l.ab"Technology
Pharm .

D
Sc

Sems (2)8.Sc Health Scie

nee - 8 Sems (3)'8

‘ACULTY.OF SCIENCE
POST_GRADUATE PROGRAMMES :- (1) M Sc Biochemsstr
2) M.Sc. Biolech - 4 Sems (3) M.Se Microbiglogy
4) M.G¢ Mathematics 1 4 Semesters , ;
YNDER GRADUATE PROGRAMMES :- (1) B. Tech.. Biolech (Genelic
Enginecring) - § Sems, {2) 0 Tech. Biviech, (Brochemical chhnolo?’y‘) -0 Sems.
ﬁ) B Jech Biotech !lnduslvinl Microbiology) - 8 Sems (4) Tase. (I-Ions;
erobiology - 6 Sems (5) B Se. (Hons) Diochemialry « 8 Sems {6) B Se (lons

0(’ fema_(7) 0 5S¢ _(Hons) Mathemalics - 8 Semasters

y.- 4 Sems,
Y 4 Sems.

e Ytd pogramme mosl likely fo be siaricd by Jul¥ 2002 (su'b;ecl to the
opproval of NCTE) - fook for _adverinements m Apit - May 2002

(4)  The deputation perod would Initlally ba for a poriod of threa yoars

| or Ull superannuation whichever Is earller as per rulos. -

(6) The Counciiraserves the right to relaxtha qualifications/esperience

i In cnse of sxceplionally qualified and meritorious candidales. ]
(8) The Courncil reserves lhe right not to filt up any of the vocancy ;
. w

advertised If the clrcumstances so wareant,

Applealion Forms ond Trospectus are nvaable al ho University tounler  on
ayment of Ra 2501 of by post Ihrorigh bisnk drall of Rs.300 in favour of
egistiar, Allahabad Agricullural Insbitute - Oceined Universily, payable al SDI,

AMIBranch {Code - 2506) Last dafe of rocelving complated forms without

EN 1/ 10

. posthald immedintaly precs:t . -

Engineering Dogree Course at par vith B.E/B.Toch recogrised by
Ministry of Human Kesources, Govt. of India for the purpose of
tecrultment for superior posts and higher studies. Convert your
Engineering Diploma Into Engineering Degreain following.

| DEGALE COUNSE. Seols RUALIFICATION
 COMPUTER ENGG. -25 . -
}ih"uﬁé*éé’,’:,'.?é BTLLECOMM. }2:2’;,::‘:,::::?::;@.':::::;';:,.:- "

Diptoms in Mech. /Auto/Risel./ Tivli Engg,

 MECHANICAL ENGINEERING® - 30 } txems., Autharlty -IME, Thumbal

*GOUR

SI. Dosignation / Consolidated Pay No. of
No. posts
1. ASST.RESEARCH OFFICER 1(UR)

late fee : 207 May 2002 Allindie Entrance Test will be he!d on 157 Juno 2002
: _‘E . Adv. No. : Adin.A.2002-2 : Dr. Sarvjeet Herbert (Registran)
rt,gi ¥ 1 A( g {I 4B 9 ¥, : @ 4 ' . = T4 [}
3 4 & 0 G 74 4 n IR |y b, ) ‘q
. fHi l, U""‘“"'("l‘ﬂ‘ "-'ui: "*P-“; 1).] 3
Yald h O7T R A NATIONA : 1 DNITON o8- R s
E Dﬂm)'m}“ “fi L5 amalCsHana PO HELEYH .;ﬁ’ﬁf.{. BOO- 007
] I ." u C; UL Wi . s * o i gt
NNMBINTERIA.PI2001-02/ Oated : 22.03-2002
ssity for the fut by enrofling in the 2% yrs, 8 Nk 1

EMPLOYMENT NOTICE
Applications are Inviled from the aligible candidates for the: following
posls for a duralion of 1 year 6 monihs on contracl basls: B

Ceaontial Qualltications: 14.5¢ , 16! Div. In Uife

Scinnces/Anthropolngy and Proficinney In Talugu ;
Desirable : Ceparence in carying out Community I
basod suwera e W

Consolidaled pay @ Rs. 9,295/- p.m.

2, REYEARCHASSISTANT. .
Essontial Quallfieations: M Se , In Sociotogy!

" Foors & Mutrition and Proficiency in Talugy . k
Consolidaiod pay @ Rs. 6,435/-p.m. .. &

&

8
‘..

 Frea Mf?-"’ (8C)
3 A

Condidnlea mugt bo willing to eany nut axtonnive tours in nfm! 6mm} al Andivea
Pendesh In coftaction of data  Eligible candidates may srny thalr Bin.date wilh
coplas of Corificatas bnfore 2131 April, 2002 addirssed to Adminlatdtive Officar,
National Nulrltion Monioring Bureau, of tiational Institule of Nutelion, Jamal
Osmanta, Hyderabad-7. Age should be boloiv 28 years and tolaxation in caso of '

¥
i
t
!

. DCOREN206/02/P1.0ri1 45 ¢

Qovarnmont of li i
N ‘Minlstry o
Home Afiai ¢
- Office of the Director

Census Operations, As: yo
G.S. Road, Uhihiasl

of pay of Rs, 4500-125-70008 i n
the Data Centte of the Diractarsita nt
Census Oparations, Assar, G
Road, Ulubarl, Guwahati - 7 uy
appolnting sullable ofticials of Cantray
State Govt. by tiansfor on daptation
basis. The initlal appolntment will t:= for
aparlod of one year or.tll such tme tha
posts are filled by direct ractuitmant
subject to the approval,liom the
Screening Committee \A;hi(;heve: is
earller. The ellgibllify-onditions ara
Indicaled below ;- -

Namo & classlfication of posi : Data

¢
{

i i
Guwahat! - 781007

Ria propunedio M up faw posts of 1 ;

<"Entiy Opatélor, Grade "B i 1, -~ = ¢

-

o
Entry Operator, Grade ‘8. . -. '
¢
$

General Cenlral Service - Gréup -C-

Non Gazatted - Non Ministerial. i\

Scale of Pay : Rs. 4500- 125-7000/- g
PM

Eliglbility Conditions : 4
(a) CentraliState Goveinment 7
Employees

holding'analogous posts or with 5(five)
yantd ragiuin parvica In the Py scnle
of Rs. 4000-100-6000/- P.M. or

3

ofqulvalent, | - [

(b) Poasesalng the qualitications nnd ¢
oxpatlence prescribed for diract §

‘teciulls.
{1)'Degrea of a récognised University §
or equivalent,

(Il) One yaar cortificate of proticiancy &
In Computer trom o recognised Gt
Institution preferably "' lavel cer tficatny

recognised by Deptt. of Elecironics in 4

Govt. of India. N
{ili) A speed not tess than 8000 kry &
depressions par hout for data wtry A
work. . A
(v} should quallty in the pers- i f.
Computer skills tast.

Note : Prefercnce wili bo givar 1 ¥
those who poanoas Dagere « i,
Sclence, Mathematlcs, Convng.cr
Statistics, Economles. ..,
The_pay of the ofiicial selected for o
post will be regulated in feco:s
with the provistons &ontalnarf in -
Departmeant of Parsennat & 1r s
O.M. No. 2/12/87-Eslt.(Pay L] -1 :
29.4,88 ag amendad fiom tme i foe
Tha panod of daputation ety
period of deputafion n anothar v ¢ .

(1

same ol other Qiagnisation e ¢ -
shalt ordinarlly not excana :
yorusg, - Tl
Applications of sullabia iy i ..
aligibla, vilijng and who cante .
may ba forwarded 16 the v vy ;L
In tho proforma ag por Arvesa ¥

B

-within alx weeke from e ¢ -

of publication of advertin~ i 1.
‘alongwith their CA Dossiers ©- ;
S(live) years and vigitance
certificate. The applications 1 :
alter'tho ptescribed dale or i

CR Donalers/Vigitanco Clearae -+ i

notbe enlertained,

Ditector of Cenqua (5
1. Hame ; Assam Do)
LIV

5:Dasignation
6. Datg from w

AN pest ot
atg AIERE P
held onvogul{ugu&s@" -
7. Whathor garminantitomyge.t .,
8 Whathaet SC/5T ¢ .
9. 5caln of fiay of the prasant p * - -
10, fraesoant pay « .
11. Dotalla of oxparience
1. Fost hiotd - [ : ;
2. Porlod : From To . L
3.Scaleof pay . i
4. Notute of work.daho Indet-et .- 7
Oato : Signajute of he nerete
Certiticala to beglven by the He. .
of Office of the Applicant
11U bs cerlifiod that the poactorie -
turnished by the offictal are enie -
2.1t corblied that no discipt:
Is either pending or contrmit
agalnsi the applicant and heishe 15~

o

Hr s’

S

¥

]

SC/ST/OBC candidates as por Rules : T from the vigilangs W'Qg dolt
" ABMINISTRATIVE OFFI , " Hend of o
BNV YR Aﬁ 7INIVS RATJVE OFFICER davp 3104(127)2001 £ 1151
- EN 17103 o :
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?\\j; IN HE CENTRAL ADMINISTRATIVE TRIBUNAL

. Mgst Respectfully beg to state as under:

quwsbesd T e

? -
L%
-~
>
— Appls cen/f”

Xc/‘ P
Cn G- x/.

e (el
(b gi_ o
CnodennrG™ By

.

GUWAHATI BENCH

0.A.68/2002
IN _THE MATTER OF:

sri Bimalananda Das & 0rs.
W e | o
Uniaon of India & Others
2NN
IN THE MATTER OF:

additional Rejoinder submitted by the
applicants in reply to the wiritten

statemant aubmitted by the respondents.

The above named applicant-

A

1

.
Y

That it is stated that after the pronouncenent OF the judgment and
order dated 6.2.2002 passad in O.A. 142 /2000 the respondents in
total violation of the aforesaid judgment made an @dﬁ%rti%@m@nt»
dated 6-12 April, 2002 whereby it is proposed To he filed few post
of Date Entry Operator Grade B in the scale of Fs. Re . ASOO-125
7000 p.m. in the Dda Centre of the Directorate of the CerBus
Cparation, ASSAEM, Guwahati by way of transfer on deput&tion-baﬁisu
1t is stated in the sald advertisement that the initial

sppointment will be for a period of one yesar, of +i1l such time

the posts are filled by direct recruitment, subject tH approval of'

the Screening Committee whichever is earlier. Jducational

aualification has been prescribed for the posy of Data Entry

Operator is degree of a recognised Universify or squivalent and
ong yYear &@rt{ficatﬁ of proficiency in computer from a recognised
tnstitution. It is needless to mention heare tﬁat the applicant

noe . 2 oand 3 and other retrenched employeas of Directorate of

v

j

*



B3

CENBUE operation having requisite qualification for the post of

Date Entry Operator.

It appears from the advartizemnent that the posts are regular
in nature hut even then in order to avoid fhw lm;l ementation of

ihﬂ Judgment and order dated 6.2, 2007 passed 1n 0 H, No. 1422000

LA .,

the Directorate decided to f illed up these waar:an't; ot of

Data
Entry Operatos by way of transfer on deputation basis when the
eligible retrenched emplovees like the applicant nos. 2 'and 3 are

available before the respondents.  The decision to fill up the

aforesald vacanciss by way of transfer on ceputation bazsis has

been taken to deprive the present applicants. Theref

interfarence of the Hon'ble Tribunal at this stage iﬁ warranted in
the fact and cirocumstances of the caze and & further direction be
pleased to make upon the rezpondents to fill up the va cies of

Data Entry operators on regular basis from among the eligible

surplus retrenched smplovess.,

.s

A copy of the advertizement dated & 12 April, 2002 is

annexed as Annexure-E.

That it is s ed that the present applicants came from & relisble
source that Interview inpursuance of the advertisement referred

to above has already been conductad by the Directorate of Census

Operation and it is apprehendsd that appointment will be made

against the post of Data Entry Operator very shortly from among

the candidates appeared in the interview as stated above.

Therefore Hon’ble Tribunal be pleased to res shrain the res -rdenLM

to further proceed with the process of recruitment of Date Entiy

Operator  and further be pleazed to direct the respondents to

appoint the sligible retrenbed applicants to the post of Date

Entry Operators and further be pleased to pass any other arder or

arders asz d@@med fit and propér.



BUDD e

In the facts and circumstances stabted above, the application

srves to be allowed with costs.
4

VERIFICATION

I, 8ri Bimala Nanda Das, s/fo sri Pairamanands Das, resident

of village m1r23 » PLOL Mirza | pus. P&la&hbari, district ramiup,
FIS3EM, one of tha opw314unt in 0.A.68/2002 do hereby verify and
declare that the statements in Raragraphs 1 and 2 made in 1 hie

additional rejoinder are true to my kKnowledge and T have not;

ed any material fact.

And 1 have also brexean authorxu@d i %ign
this verification on behalf of the other applicﬂnt“
mAnd Iosian this verification on this the I9th dav of June,

L00Z, at Guwahati.

e

R P

S S
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. iloymast News 6-- 42:April 2002 ) . o
o P i s No. DCO/E)205/92/PUIV/1799
v ? ﬁ”:& mm:uEggg:;l‘:.ﬂogcf;%tfs;r;:;::::Rcu ENT-BOARL Govarnmont of Indla
‘;.-?V‘ e <mﬁ | Adviv. 1120024FRE ?T”‘f’:.aif; i Ministry (?f
The ICFRE, agd#y»idmous body under Ministry of Environment & Forests, ik ‘~Ml-'m~a- “W“' Home Aﬁalr S

.| Govt. of incumated application from anlongst the eligible officers under
Central/ State/ Public Sector Undortakings/ Autonomous bodies/ Statutory
organisations for filling up the foilowing post by transfer on deputation in
ICFRE (Har.) and Institutes under it:-
| |Cateqory A-1
Namo of Posts
Pay Scale

ng}/(T&C wing) (EL)(Mech.Oept)
Category No. 02 E.N.NO.1/2001
DATE OF ISSUE OF RESULT : 18/03/2602. 1
On the basis of written tast held on 24/02/2002 for the above post, the
following candidates have been provisionally qualified for being catled
for varification of their original certificates in support of their qualification,
age, community & verttication of their original admit card, photograph,
signature, handuwrilingete.
The roll numbers are arranged in ascending order.,

Office of the Director of
. Census Operations, Assam
‘ G.S. Road, Ulubari
Guwahati - 781007 N
Itis proposedto fill up fow posts otPata - | .
Entry Operator, Grade *8' in the scale
of pay of Rs. 4500-125-7000/- PM. in

Financial Advisor and Chiof Accouats Officer
Rs. 14,300-400-18,300/- p.m. plus usual allowances
Admissible under rufos,
. Place of Posting ICFRE (Har.), Qehradun
1

Eligibilty: An Indian Audit & A " . i the Data.Centre of the Directorate of |
O] . An Indian Audi ccounts service officer| i R
: : ot . ; 0200167 0200307 0200338 0200447 0200617 0200724 0200726 Census Operations, Assam, G.S." |-
:fa:llngrr::n{earse Tence W respect of year 0200806 0200968 0201247 0201445 0201495 0201621 0201634 | | Road, Ulubari, Guwahati - 7 by .{." -~ -~

0201641 0201678 0201760 0201809 0202192 0202241 0202301
0202455 0202712 0202763 0202764 0202784 0203033 0203245
0204485 0205281 0205474 0205511 0205625 0205885 0206156
0206236 0206538 0206727 0206813° 0206941 0207402

Tha candidates are diractad to report for the above said varification
on 30/04/2002 at 10.00 hrs. in RAB olfice, Mumbai Cantral. They are
also being individually intimated. : - V!

The candidetas aro required to bring all thair original mark sheeta
and certificales of $.5.C and IT] Act Apprenticeship in the Diesel
Mach/Elactricat trado. The candidates beionging to SC/ST and OBC
should bring their original caste Certificate in prescribed format. in
case of OBC candidates the Caste Certificalas should be current

appointing stitable officlals of Céntiall -
State Gowl. by transler on deputation

basis. The inilial appointmant will ba for -*
a pariod of one year or till such ime the.' :
posls are filled by direct recruitment
subject to the approval from the
Screening Committee whichever is
aailiet. The eligibllity conditions are -
Indicatad below : -
Name & classificatien of post : Data - K
Entry Operator, Grade *8". g
General Central Service - Group-C - |

R
2. An officer of Sub-ordinate Accounts service
, under Gowt. of dridia having 16 years of|
' exparience Including atleast 7 y :ars in the grade
1 : of Rs. 10000-325-15200 with respect to year of
aliotment,

oR -
. Fellow of Instituto of Cost/ Chartered Accountant
of India or equivalent degree with 12 years
experionce In audit and accounts and budget in
Govt./ Sem! Govi. Autonomous organisations.
The experiance shall be coun‘e 1 after obtaining

the prescribed degres. - and not more than one yaar old and should have clausa of non- Non Gazatted - Non Ministarial g "
Catogory A2 ) : creamy layer. Candidales should also bring thair originat cal! letter of Scale of Pay : Rs. 4500-125-7000/- | '
g NameofPost  Finance Officer - S written examination along with the cal lolter of verification. Any PM. Coo Lt
PayScale ~ Rs.7450-225-11,500/ pm. 1 o candidate coming for the varification without complete documants Eligibility Conditions : B A
Place of Posting 2:; '&);Sr o; :ri‘n:;m Officer each at f\FFS ., Jodhpur will be telurned back, . (a) Centrai/State . Government e
) By Officers h'olding post of Asstt, A< oints officer with Whila every care has been taken in preparing the result, the Railway Empioyees N

‘holding analogous pc;sts or with 5(five)
years regular service in the pay scale '
of Rs: 4000-100-6000/- P.M. or

5 years experiance or equivalent n'the Indian Audit}

Recruitment Board réserves the right to rectify errors and omissions,
and Acoounts Department, Raitwz.y Oeptt., Dafence : ’

if any. :

{

Candidates must ba willing to cnrry out extensive touwrs in rural areas of ‘Andh_m
Pradash in coticction of data. Eligiblo candidates may send their Bio-data with
copies of Certiticatas befara 2151 April. 2002 addressed to Administrg!fve ]()mcm.
National Nutrition Monitoring Bureau, at National Institute of Nutrition! Jamal
Osmania, Hyderabad-7. Age shou!d be below 28 years and relaxation in case of
SCIST/OBC candidatos as par Rules

, . + Accounts, Govt./Autonomous bodies/ undertakings. CHAIRMAN equivalent. o
Catagory A3 : Lot EN 1/ 38 (b) Possessing the qualifications and
'»| NameofPost  Forest Range Officars N exparience. prescribed tor direct
Pay Scale Rs. 6500-200-10,500/- p.m. : P 7. FACULTY.OF BUSINESS STUDIES tacruits ’
Pisos of Posting (i)  FRI, Dehradun -2 Posts™ -~ s el ¥ . Far il 5 ? RS ; 1) Dogres of & recogriised University °
(i)  AFRI, Jodhpur - 1 Post ALLAHABAD AGRICULTURAL INSTITUTE - DEEMED UNIVERSITY 0] g og y
. () IFGTB, Coimbatore - 2 Posts ALLAHABAD. 2 1007?;([1.{’.)._1NDIA;Eh,05§2-5950 0,697221 * or equivalent, ) AR
" (i) IWST, Bangalore - 1 Post - Fax. 0532.695639 . E-nall: registrar@aadiorg. WebSite. www.aadd.org i(") grv: Zte:’r ;:;:'ﬂ:?!o of n;zf;c ;23{
N 'y . n ocognl L
'." (v) RFRI, Jorhat-2Posts S ADMISSION ANNGUNCEMENT- 2002 | . P ferably O tevel certi
. (vi) YFRI, Jabalpur- 1 Post . . £ Institution preferably "O' tevel certificate
(vii) 1EP, éa-nd‘i_s'posu B POST_GPADUATS PROGRAMMES :- (1) M.B.A - 4 Sems. {2) Master of tecognisad by Deptt. of Electronics in
! will CF‘!& HRO, Chhind +2 Posts - “1 Agribusiness Mgt (MABM) - 4 Semesters , R Govl. of India,
4 zlx)) HFRI Shimia-2Posta. - UNOER GRADUATE PROGRAMME - BBA_(Hons) - Seinesters (il) A speed not less than'BODC key
Eligitility Person holding the poat of Forest Range Officer with ;ULTY.OF HUMANITIES )Ci depiessions per hour for data entry
' 3 years experience or Dy. Ranger with 5 years: wes NC, AND :‘,1[ > :“{.R L v;/ork.h- y i - . ‘
' " experience in the Stale-Forest Departments. . MLGRAD.QMLPEQ_GBEHMES (1) M Sc. Anlhropology - 4 Sems (iv) should qualily in the persona
gﬁ“iﬁ:ﬁy with eor:mlele bio-dat of the cancidate should be @ Masa’raht:,my: In'mm?:m:‘sc'mce éM th |SC),' LZ bscmilg]'s,' Ni S:np?‘::::‘eﬂvl::::wlli be glven to
d [r} - - Information :
© * submitted to the Secretary, indian Councit of Forestry Research %%E%%Qg?;'gggfgsﬁgﬁg. il " those who possess Degree with
| * & Education, P.0. Kew Forést, Dehradun together with a Sci . Math ics, C ca,
i Demand Draft of Rs 100/- drawn in favour of Secreta 0 ; Stalistics, Economics. .
t te " p N s
ISPRE on o bos 5052002 dplcatons tcsvedwivou| | | SLOBOUI OGRS . () o T rhan B 1| | S et
signature of the applicant or which are not accompanied by the AR (Reoo Heath) (MPH) - 4 Setms. () M of bl Hooth Beach * post will ba regulated in eccordance
*  prescribed fee shall be summanily rejecied. - | ranng ) (MPH) - 4) Master of Public Heallh Branch - N(Heaith with the provisions contained In the
(2) The Coundil will In no case be responsible for non-receipt of] g;gwimﬂ)sﬁmm: Sems. (4) Master of Public Hed ¢ Department of Personnel & Training's
applications or any delay in receipt thereof on any account UNDER GRADUATE PROGRAMMES :- (1) BSc Medcal Leb Technology O.M. No, /12/87-EstL (P2 Iy catad
Wh""v;i‘;":" N‘: “ff""cz“mz ’°°°'V°g‘ after ‘th",ip."”c"ged"";’:' ’ ('E;N§ ML T)-8Sems (28 S¢_Health Science - 8 Sems {3) 8 Phatrs - 8 Sems. 29.4 88 s amandsd trom e 16 timo,
date ¢ onlertained under any-circumstar.ces an alithe) | emd L - sc'ENcE PR The portod of daputation inctlidthg the
tate appiications will be summerly rejected.” .. | '. T AUA‘I A : 1) M Sc Btochemlly - 4 Sems petiod of deputation in ariother ex-cadre
(3)  Forin-servion candidates, the application should t’».e fouted through %ﬁ?ﬁ?&r&.‘gw_sgn‘n?(é) VSc Miciobiology - 4 Sems. post held immediately preceting in the
proper 5"“.“’.“"- The concemed DepartmentlhOr(ﬂn_lsiahon's/i\zggd > (4) M Sc Mathemilics - 4 Semeslers same or other Oragnisation/Department
enclose Vigilance Ciearance repart and photocogias of ACRs UNDER_GRADUATE PROGRAMMES. :- (1) B Tech Buolach, {Genelic shal ordinarlly not exceed 3(thrab)
gredings of the officer for the fast five years from 1997 onwards Engineeting] - 8 Sems. {2) B Tech. Buolech. (Bioctientcal Technology) - 8 Sems. yaars. [
while forwarding the applications of the candidates. Howaver, an (3) 8 Tech. Biotech S,lndus%tial Micrabiology) - 8 Sems (4) BSc (Hons) Appiications of suitable officiais who are
advance copy can bo submitted alongwith Demand Draft. Mrciobiology - 8 Sems é ) B 5¢. (Hons) Biochenistry - 8 Sems (8) B Sc (Hons) cligihio, wiling and who can be spared
Is (4) The deputation period would inttially be for a perind of three years Physics f)EgIScms. (7) 8 Se. {Hons) Mathemalics - 8 Semeslers . b torwarded 1o he undersigned .
5 or tili superannuation whichever is earlier as fer rules. . s BEd. piogranme mosi ikely 1o be staited by July 2002 (subiecl lo the may be h s por Anmoxtrc 1
N (5) The Council reserves the right to relax the qualiisrtions/experience spproval of NCTE) -+ ook for _ advertisements n April - May 200 in the praforma as pe! e dat .
in case of éxceptionally qualified and meritoricus candidates. -3 Apphcaticn Ferms and Procpectus are avaiiable al fhe Unwerstly counter —on within gix weeks from the date _
(6) The Council reserves the right not to fiti up 21y of the vacancy| = payment of Rs 750/..67 by pos! through bank dialt of Rs 300/ in favouwr of of publication of advertisement , .
ised if i ta warrant z Peqishar, Atahabad Agricultural Institute - Ceermed Unersity, payable al S8t | © alongwith thair CR Dossiers for the last N
adverised H the ciroumstances so waman! "’ AT Branch Code-zs-%} Last date of receiving cempletad forms without | = 5(tive) years and vigilance clearance
latafoo: 20 May 2002 Alilnd:e Entrance Testwill be held on 15"Jun?2002 > cerli!ica);;'l'ha applications recelved
\ ﬂ — ) L Adv, No, :Adm.R.Zl??-? . Dr. Sarvieet Hethert (Rogistrar) | i after tho preacribed date or yvlthoul )
-ﬁ!ﬂma iﬁﬁiﬂ%? E CR Dosnlors/Vigilance Cleatance will 3!
B i NG O NUTR 3N nol be entertained. :
L a . v m NS Director of Census Operations ¢
NDJAN COUN D DICAL R " . it
(ConvertiYour Diplomainto Degree ing/A DAL MUTRITION NOATORING BUREAD oo " imerst ||
- | A by 2 m Os a PO, Tamaka derabad ~500700 2.Date of Birth ; y -
p . ol - - Educational & other Qualifications *! ty
ADNISSION NOTICE | ' .+ 22.03-2002 3. .
: 3 NNMB/NTER/A.P/2001-02/ Dated : 2 4 Date of Entry into Govl. Servics - -
‘Enhance your necessity for the future by enrofing in the 2?% yrs. . . EMPLOYMENT NOTICE 5 Desiqna(ion{)f tho post at prasent : [
Engineering Degree Course at par with B.E/B.Tech recognised by Applications are invited from the eligible candidates for the fofldwing 5. Date fiom which the prasent post is v
Ministry of Human Resources, Gowt. of india fcr the purpose of posts for a duration of 1 year 6 months on contract basis: held on regular basis - i Wl
recruitment for superior posts and higher stulies. Convert your - - - 7. Whelher permanenttamporary : Lo i
| Engineering Diploma into Engineering Degree in follaviing. :‘o Oesignation / Consctidated Pay poste 8. Whellier SC/ST : <« -1 h
. ) 9. Scale of pay of the present post :: ih
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